The Acharya N.G. Ranga Agricultural University Act, 1963

Act 24 of 1963

Keyword(s):
Agriculture, Board, Faculty, Student, Teacher, University

Amendment appended: 11 of 2017

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research
(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These
contents have not been independently verified, and PRS makes no representation or warranty as to the
accuracy, completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be
available. Principal Acts may or may not include subsequent amendments. For authoritative text, please
contact the relevant state department concerned or refer to the latest government publication or the gazette
notification. Any person using this material should take their own professional and legal advice before acting
on any information contained in this document. PRS or any persons connected with it do not accept any
liability arising from the use of this document. PRS or any persons connected with it shall not be in any way
responsible for any loss, damage, or distress to any person on account of any action taken or not taken on the
basis of this document.




CONTENTS

THE ACHARYA N. G. RANGA AGRICULTURAL UNIVERSITY ACT, 1963

CHAPTER I

CHAPTER

I

CHAPTER III

CHAPTER v

CHAPTER V

CHAPTER VI

Preliminary

Short title, extent and commencement
Definition

The University

Objects of the University

University open to all persons

Powers and functions of the University
Residence

Visitation

Officers of the University

The Chancellor

Vice-Chancellor

Powers and duties of the Vice-Chancellor
The Registrar

The Comptroller

Powers and duties of the Registrar and

the Comptroller exercisable by a single person
Dean of Student Affairs

Officers not to accept any remuneration from

any source other than that provided by statutes

Authorities of the University

Constitution of the Board

Powers and functions of the Board

The Academic Council

Powers, functions and duties of the
Academic Council

Faculties

Constitution of Committees

Filling of casual vacancies

Removal from membership of an Authority
Decision on question as to validity of
membership, act or proceeding

Act or proceeding of an authority not to be
invalidated by reason only of certain defects
Research and Extension

Agricultural experiment stations

Agriculture & Home Science Extension Service
Co-ordination in research and extension work

Appointment of Teachers etc.

B W W W

0 N N N L

o

10
11
12

13
13
14
14
14

14

15

15

15
16



CHAPTER VII

CHAPTER VIII

CHAPTER

CHAPTER
CHAPTER

IX

I
II

Constitution of a Selection Committee for

appointment of officers and teachers of a faculty

Constitution of pension, insurance or

provident fund

Tribunal of Arbitration for disputes between

the University and its staff

University Funds etc.

General and other funds

Borrowing of money

Certain restrictions in respect of

financial matters

Finance Committee

Accounts and Audit

Statutes and Regulations

Statutes

Statutes how made

Regulations

Miscellaneous

Annual Report

Temporary appointment of officers

Powers of Government to transfer certain

colleges and institutions to the University

Delegation of powers by Board

FIRST STATUTES

Definitions

Officers of the University

Officers

Appointments

General

Manner of appointment of Vice-Chancellor
1

Manner of appointment of the Registrar,
Comptroller. Estate Officer, Dean of Student
Affairs, University Librarian and Manager of
the University Press

Manner of appointment of Deans of Faculties.
Director of Agril. Experiment Stations (Director
of Research), Director of Extension and Addl.

Director of Research (Vety.)

Period of appointment of Deans of Faculties.
Director of Agril. Experiment Stations &
Director of Extension

Manner of appointment of Principals

16

16

16

17
17

17
18
18
18
20

21

21
22

22
25

27

28

28
28

30

31
33



CHAPTER

CHAPTER

CHAPTER

CHAPTER

CHAPTER

CHAPTER

CHAPTER
CHAPTER

CHAPTER

CHAPTER
CHAPTER

I

v

VI

VII

VIII

IX

XI

XII
XIIT

Quorum for Selection Committee meetings
Allowance & Leave encashment and leave travel
concessions of Vice-Chancellor

Powers and duties of the Vice: Chancellor
Powers and duties of the Registrar

Powers and duties of the Comptroller

Powers and duties of the Dean of Student Affairs
Powers and duties of the Dean of Faculties
Powers and duties of the Director of Agricultural
Experiment Stations

Powers and duties of Addl. Director of

Research (Veterinary)

Powers and duties of the Director of Extension
Powers and duties of the Principals

Powers and duties of the Estate Officer

The powers and duties of the University Librarian
Powers and duties of the Manager of the

University Press
Authorities

Powers and duties of the Board of Management
Term of the teachers nominated by the
Vice-Chancellor to the Academic Council
Powers and duties of the Academic Council
Constitution of the Boards of Faculties

Powers and duties of the Boards of Faculties

Meetings Procedure at Meetings of Board of
Management.

General

Ordinary meetings

Urgent meetings

Special meetings

Registration of Graduates

Faculties

Departments

Establishment of Departments of

teaching in the faculties

Establishment, Amalgamation, Sub-division
and abolition of Faculties

Classification of Teachers

Institution of fellowships, scholarships, studentships,

bursaries', medals and

prize and the conditions of award there of
Conferment of Honorary Degrees and
Academic distinctions

Holding of convocation

Hostels

33

33
34
3@
37
39
40

40

41
42
4v
43
44

45

46
46

47
49

50
51

51
51
54

54

55

56

56



CHAPTER XIV

CHAPTER

CHAPTER
CHAPTER

I

II
III

Establishment and abolition of Hostels

Election of a representative from the registered
graduates

General

Procedure for election by postal voting

Election of Members from AP Legislative
Assembly & AP Legislative Council

Election of a member from the Indian Council of
Agricultural .Education

ADDITIONAL STATUTES

The entrance or admission of students to the

University and the courses of study, the conditions of
residence of students and

the conduct of examinations
The fees which may be charged by the University
Other Matters

a) Cooption of members to the Academic Council
b) Daily & Travelling allowances to the

Members of the Board of Management

c) Procedure at the Meetings of Academic Council
iv

57

57
59

64

71

79
73

75

76
76



STATUTES RELATING TO CONDITIONS OF
SERVICE OF OFFICERS

Definitions 77
Temporary appointment 78
Medical certificate of fitness 79
Probation 79

Probationer's suitability for full membership
Officers absent from duty

Pension-cum-provident fund 81
Penalties 81
Appeal 8°
Allowances & leave during suspension 83
Pay on reinstatement after suspension 84
Increment and efficiency bar 84
Conduct and discipline 84
Lien 87
Declaration of age $7
Termination of service or resignation $8
Leave $8
Authority to grant leave 88
Earned leave 88
Medical leave and leave on private affairs 39
Extra-ordinary leave 89
Meternity leave 89
Special casual leave 89
Casual leave 90
Record of service 90
Retirement and extension 90
Payment of house rent 91
Additional charge allowance 91
Joining time 92
Certificate of physical fitness 93

OTHER STATUTES

Manner of appointment and powers and duties of the
Heads of Departments

Mariner of appointment of Teachers 97
Manner of appointment of the employees of the

University other than teachers and officers 101
T.A. & D.A. to the Experts attending the meetings

of the Board of Management 102
Declaration of probation of teachers & other employees 103

Amendments to Statutes 104 to 112



ACHARYA N.G. RANGA AGRICULTURAL UNIVERSITY
ADMN. OFFICE, RAJENDRANAGAR, HYDERABAD — 500 030.

Cir. Memo.No,12630/Sc/96, Dated: 14-11-1996

Sub:- Change of name of University as "Acharya N.G. Ranga
Agricultural University" instead of APAU — Regarding.

Ref:- Act No.32 of APAU (Amendment) Act, 1996 and G.O.Ms.NO.
303, A& C(Agri.Il1) Department, dated 2-11-1996.

The Andhra Pradesh Agricultural University was established in the year
1963 in Andhra Pradesh by an Act No.24 of 1963. The Government of Andhra
Pradesh has changed the name of the University as "Acharya N.G. Ranga
Agricultural University" by are amendment Act No.32 of 1996 of the Legislative
Assembly with the assent of Governor of Andhra Pradesh and was published on 22™
'‘October, 1996 in Andhra Pradesh Gazette Part — IV-B Extra-ordinary for general
information.

The Government has further issued orders in G.0.Ms.No. 303, Agril. &
Coop.(Agri.Illl)Dept., dt. 2-11-1996 that the said Act shall come into force with
effect from the 7" November, 1996. The APAU will henceforth be named as
"ACHARYA N.G. RANGA AGRICULTURAL UNIVERSITY".

Accordingly, orders are hereby issued changing the name of the 11niversity

"ACHARYA N.G. RANGA AGRICULTURAL UNIVERSITY".

All Principals/Associate Directors of Research / Heads of Research Stations
Schemes are requested to take appropriate action on the above. change of name of
the University and bring the same to the notice of all employees working under their
control.

The receipt of the above Circular Memo. Should be acknowledged.

V. PRABHAKAR RAO
REGISTRAR

To

All Principals/ Associate Directors of Research /

Heads of Research Stations / Schemes in

Acharya N.O. Ranga Agricultural University.

All University Officers in the Admn.Office, Rajendranagar.
XXX XXX XXX XXX XXX



ACHARYA N. G. RANGA AGRICULTURAL UNIVERSITYACT

The following Act of the Andhra Pradesh Legislature received the assent of
the Governor on the 27th December, 1963, and the said assent is hereby first
published on the 30th December, 1963, in the Andhra Pradesh Gazette for
general information.

Act No.24 of 1963

An Act to provide for the establishment and incorporation of an Agricultural
University in the State of Andhra Pradesh and matters connected therewith_

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Fourteenth Year of the Republic of India as follows:
CHAPTER |
PRELIMINARY
(1) This Act maybe called the Acharya N. G. Ranga Agricultural University
Short title, extent Act, 1963 and commencement

(2) It extends to the whole of the State of Andhra Pradesh.

*(3) It shall come into force on such date as the Government may, by
notification in the Andhra Pradesh Gazette, appoint. 04-05-1964

1. In this Act, unless the context otherwise requires,-

Definition

(a) "Academic Council" means the Academic Council of the University as
per the ordinance No.3 of 2016;

(b) "Agriculture" includes the basic and applied sciences dealing with soil and
water management, crop production, horticulture, agricultural engineering and
technology, marketing, processing cooperation, farm forestry, land reforms, land
management and betterment of the rural people;

(c) "appointed day" means the date appointed under sub-section (3) of
section I for the coming into force of this Act;

* Came into force on 4-5-1964 notified in Gazette extraord. G.0.Ms.No. 1277/F & A Date
28-4-1964



(d)"Authority" means any Authority of the University specified in section
lg.

(e)"Board" means the Board of Management of the University;

(t)"Faculty" means a Faculty of the University;

(g)"Government" means the State Government;

(h)"Officer" means any officer of the University specified in section 9;

(i)"Prescribed"” means prescribed by the statutes;

OrRegistrar" means the Registrar of the University;

(k)"Registered graduate" includes a graduate in agriculture registered under
conditions prescribed in this behalf;

(I/Statutes" and "Regulations" respectively mean the statutes and regulations
of the University made under this Act;

(m)"Student" includes a person enrolled in the University for taking a course
of study for a degree, diploma or other academic distinction duly instituted, or
for undergoing any training;

(n)"Teacher" includes a professor, reader, lecturer or other person appointed
or recognised by the University for the purpose of imparting instruction or
conducting and guiding research or extension programmes, and any person
declared by the statutes to be a teacher;

(0)"University" means the Andhra Pradesh Agricultural University constituted
under Section 3;

(p)"University College" means a college established or maintained by the
University and providing courses of study qualifying students for admission to
the University examinations in accordance with the regulations.

CHAPTER 1.1
THE UNIVERSITY
3. (1) There shall be constituted in, and for, the State of Andhra
The University Pradesh a University by the name of the Andhra
Pradesh Agricultural University, which shall consist of a Chancellor, a Vice-
Chancellor, a Board of Management and an Academic Council.



(2) The University shall be a body corporate having perpetual succession and
a common seal and shall sue and be sued by said name.

(3) In all suits and other legal proceedings by or against the university, the
pleadings shall be signed and verified by the Registrar and all processes in such
suits and proceedings shall be issued to, and served on, him.

(4) The headquarters of the University shall be at Rajendranagar in the
Hyderabad district and it may extend to any place within a contiguous area of
five miles around it.

4. The objects of the University, among others, shall be make provision
Objects of the for the education mainly of the rural people of

University the State of Andhra Pradesh in agriculture and to
promote research, field and extension programmes in
agriculture and agricultural production.

5. The University shall, subject to the provisions of this Act and the
'University open to all
Persons statutes, be open to all persons; but nothing
in this section shall be deemed to require  the
University to admit to any course of study a large
number of students than may be prescribed.

Provided that the Government may reserve seats in colleges -under the
University for members of the socially and educationally backward classes, the
Scheduled Castes and the Scheduled Tribes in accordance with such principles
as may, from time to time, be determined by the Government in this behalf.

6. The University shall have the following powers and functions namely:
Powers and functions (a) to provide for instructions, training and research in
of the University agriculture;

(b)to provide for the advancement and dissemination of knowledge in the
field and extension programmes in agriculture;

(c) to institute courses of study and to hold examinations for, and to confer,
degrees, diplomas and other academic distinctions on persons who have pursued
a course of study or carried on research in the University or in an institution
recognised in this behalf by the University, as may be prescribed;

(d)to confer honorary degrees or other academic distinctions, as may be
prescribed;



(e) to create teaching, research and extension posts required by the
University and to appoint qualified persons to such posts;

(f) to institute and award fellowships including travelling fellowships,
scholarships, studentships and prizes in accordance with the statutes;

(g)to acquire, hold and dispose of property, and to contract and to do all other
things necessary for, or incidental to, the purposes of the University;

(h) to take over and maintain colleges relating to agriculture and hostels
therefore;

(i) to borrow money from the Government of India, any State Government or
any other agency;

(j) to establish and maintain the University colleges and hostels therefor;

(k) to fix, demand and receive such fees and other charges as may be
prescribed;

(1) to provide such lectures and instructions for and to gran ¢ such diplomas to,
field workers, and other persons, as the University may determine;

(m) to regulate the conduct of students, to maintain discipline among them
and-to make arrangements for promoting their health and welfare;

(n) to create administrative, ministerial and other necessary posts and to
make appointments; thereto;

(0) to cooperate with other Universities and authorities in such manner and
for such purposes, as the University may determine; and

(p) to do all such acts and things, as may be necessary for the furtherance of
the objects of the University.

7. Every student shall reside in a hostel, or under such conditions are
Residence may be prescribed.

(1) The Government shall have the right to cause an inspection to
visitation be made by such person or authority, as they
may direct, of the affairs and properties of the
University or any college or institution maintained by
the University, and to cause an inquiry to be made in
respect of any matter connected therewith.

4



*(2) Before causing such an inspection or inquiry, intimation there of
shall be given to the University, which shall be entitled to have its nominee
or nominees at such inspection or inquiry and to make representations in
regard thereto.

(3) The Government shall forward to .the Board a copy of the report of
inspection or inquiry for expressing its views and on receipt thereof, they may
tender such advice or give such direction as they may consider necessary,
and fix a time limit for action to be taken by the Board in that regard. The
Board shall, within the time so fixed, take necessary action and report the
fact to the Government

CHAPTER III

OFFICERS OF THE UNIVERSITY

9. The following shall be the officers of the University namely;
Officers of the
University
(i) The Chancellor;
(ii) The Vice-Chancellor;
(iii) The Registrar;
(iv) The Comptroller;
(v) The Dean of Student Affairs;

(vi) The Deang of the various Faculties;

(vii) The Director of Agricultural Experiment Stations;

(viii) The Director of Extension; and

(ix) Such other persons in the service of the University as may be prescribed.

10. The Governor of Andhra Pradesh shall be the Chancellor of the Uni-
The Chancellor versity. He shall, by virtue of his office, be the
head of the University, and shall, when present,
preside at any convocation of the University. He
shall exercise such other powers as may be
conferred on him by or under this Act.

" As arnended.by the Andhra Pradesh Agricultural University (Second Amendment) Act,
1976 (Act No.50 of 1976)



*11 1) The Vice-Chancellor shall be a whole time officer and shall be
The Vice-Chancellor appointed by the Chancellor. He shall be paid a
salary of three thousand rupees per mensem inclusive of
pension, if any.

*(2) The Vice-Chancellor shall hold office for a term of three years and shall
be eligible for reappointment for another term of three years.

*(3) The conditions of service other than the emoluments of the Vice-
Chancellor shall be such as may be prescribed and shall not be varied to his
disadvantage after his appointment.

(4) The Vice-Chancellor may, by writing under his hand addressed to the
ChanCellor, resign his office. The resignation shall be delivered to the Chancellor
ordinary sixty days prior to the date on which the Vice-Chancellor wishes to be
relieved of his office, but the Chancellor may relieve him earlier. The resignation
shall take effect from the date of relief.

(5) In the temporary absence of the Vice-Chancellor on leave, for whatever
reason, or until the vacancy caused in any other manner is filled, the Chancellor
shall appoint any person temporarily to act as Vice-Chancellor.

*(6) Where the post of the Vice-Chancellor falls permanently vacant either by
resignation or otherwise, the vacancy shall be filled by the Chancellor in accordance
with the provisions of sub-section (1) and the Vice-Chancellor so appointed shall
hold office for a full term of three years.

*(7) If, in the opinion of the Chancellor, the Vice-Chancellor willfully omits
or refused to carry out the provisions of this Act or abuses the powers vested in
him and if it appears to the Chancellor that the continuance of the Vice-
Chancellor in office is detrimental to the interests of the university, the Chancellor
may by order, remove the Vice-Chancellor, after giving him an opportunity of
showing cause against the action proposed to be taken in regard to him.

12. (1) The Vice-Chancellor shall be the academic head and principal Powers
and duties of executive officer of the University and shall, in the the Vice-
Chancellor absence of the Chancellor, preside at any convocation of the
University.

(2) It shall be the duty of the Vice-Chancellor to ensure the faithful
observance of the provisions of this Act and the statutes and he may exercise all
powers necessary for this purpose.

* As amended by the Andhra Pradesh Agricultural University (Second Amendment)
Act, 1976 (Act No.50 of 1976
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(3) The Vice-Chancellor shall have power to convene the meetings of
the Academic Council.

(4) The Vice-Chancellor shall exercise general control over the University
and its affairs and shall be responsible for the due maintenance of discipline
in the University.

(5) The Vice-Chancellor shall be responsible for the presentation of the
budget and the statement of accounts to the Board.

(6) Subject to the control of the Chancellor, in any emergency, which in
the eninion of the Vice-Chancellor, requires, immediate action to be taken,
he shall take such action as he deems necessary, and shall at the-earliest
opportunity intimate the action taken to the officer, authority or other body
who or which in the ordinary course would have dealt with the matter.

(7) Where any action taken by the Vice-Chancellor under sub-section
(6) affects any person in service of the University to his disadvantage, such
person may prefer an appeal to the Board within thirty days from the date
on which such person has notice of the action taken.

*(8)The Vice-Chancellor shall give effect to the decisions of the authorities of
the university taken in accordance with the powers conferred by or under this
Act.

(9) The Vice-Chancellor shall be responsible for a close coordination and
integration of teaching, research, and extension.

(10) The Vice-Chancellor shall exercise such other powers as may be
prescribed.

13. (1) The Registrar shall be a whole-time officer and shall be appointed
The Registrar by the Board in the manner prescribed.

(2) The salary and allowances payable to the Registrar and the conditions
of service shall be such as may be prescribed:

Provided that the conditions of service of the Registrar shall not be varied
to his disadvantage after his appointment.

(3) The Registrar shall be responsible for the due custody of the records

and the common seal of the University. He shall be ex-officio Secretary of
the Board and of the Academic Council, and shall be bound to pine before it

As amended by the Andhra Pradesh Agricultural 'University (Second Amendment) Act,
1976 (Act No_50 of 1976)



all such information as may be necessary for the transaction of its business. He
shall receive applications for entrance to the University and shall keep a permanent
record of all courses, curricula and other information as may be necessary.

(4) The Registrar may, bywriting under his hand addressed to the Board, resign
his office. The resignation shall be delivered to the Board ordinarily sixty days
prior to the date on which the Registrar wishes to be relieved of his office, but
the Board may relieve him earlier. The resignation shall take effect from the date
of relief.

(5) In the temporary absence of the Registrar on leave, for whatever reason,
or until the vacancy caused in any other manner is filled, the Vice-Chancellor
shall appoint any person temporarily for a period not exceeding three months, to
act as the Registrar.

(6) The Registrar shall be responsible for the conduct of the examinations and
for the due execution of all processes connected therewith.

(7) The Registrar shall discharge such other duties and perform such other
functions as may be prescribed or required, from time to time, by the Board or
the Vice-Chancellor.

14. (1) The Comptroller shall be a whole-time officer and shall be The
Comptroller appointed by the Board in the manner prescribed.

(2) He shall be paid such salary and allowancees as may prescribed.

(3) The provisions relating to conditions of service other than emoluments,
resignation, filling of temporary vacancies contained in sub-sections (3), (4) and
(5) of section 11 shall apply to the office of the Comptroller subject to the variation
that for the expressions "Vice-Chancellor and Chancellor”, the expressions
"Comptroller" and "Board" shall respectively be substituted.

(4) The Comptroller shall manage the property and the investments of the
University and tender advice in regard to its financial policy. He snail be
responsible for the preparation of the budget and statement of accounts for
presentation to the Vice-Chancellor.

(5) The Comptroller shall be responsible for ensuring that no expenditure not
duly authorised is incurred by the University otherwise than by way of investment
and shall disallow any expenditure which may contravene the terms of any
statute or for which provision is required to he made by the statutes but has not
been made.

15. The Board may direct that the powers and duties of theRegistrarand



Powers and duties of the Comptroller shall be exercised and performed
theRegistrarand by a single person for such period as it deems  The
Comptroller fit.

exercisable by a

single person

Dean of Student 16. (1) The Dean of Student Affairs shall be a
Affairs whole-time Officer and shall be appointed by

the Board in the manner prescribed.

(2) The salary and allowances payable to the Dean of Student Affairs shall
be as prescribed.

(3) The Dean of Student Affairs shall have the following duties, namely:

(a) to make arrangements for the housing of students;

(b) to arrange a programme of student counselling;

(c) to arrange for the employment of students in accordance with the plans
approved by the Vice-Chancellor.

(d) to supervise the extra-curricular activities and to look after the needs of
students;

(e) to assist in the placement of graduates of the University;
(f) to organise and maintain contact with the alumni of the University.

17. No Officer shall accept any remuneration from any source other than
Officers not to accept the remuneration to which he is entitled under the
any remuneration statutes.
from any source
other than that
provided by statutes

CHAPTER IV
AUTHORITIES OF THE UNIVERSITY

18. The following shall be the Authorities of the

Authorities of University, namely: the
University

(i) the Board of Management,

(ii) the Academic Council,



(iii) the Boards of Faculties, and
(iv) such other bodies as may be prescribed.

19. (1) The Chancellor shall, as soon as may be after the first Vice-
Chancellor is appointed under sub-section (1) of section II, take action to
constitute the Board.

*(2) The Board shall consist of the following members,namely EX-

OFFICIO MEMBERS

(a) the Vice-Chancellor
(b) the Secretary to Government, Panchayat Raj Department
(c) the Director of Agriculture
(d) the Director of Animal Husbandry.
OTHER MEMBERS

(e) One person to be nominated by the Chancellor from the members of
the Indian Council of Agricultural Research.

(19 One person, who is in the opinion of the Chancellor a distinguished
agricultural scientist, nominated by the Chancellor.

(g) Three persons from the Academic Council to be nominated by the
Chancellor.

(h) Four person's to be nominated by the Chancellor from among the
members of the State Legislature and the members of parliament
elected from the State of Andhra Pradesh.

(i) Two persons nominated by the Chandellor from amongst the pro-
gressive agriculturists of whom one shall be a woman.

(i) One person nominated by the Chancellor from amongst the members
of the State Chamber of Panchayat

*(3) The ViceChancellor shall be exofficio Chairman of the Board, and shall
conduct the meetings of the Board in accordance with the statutes made
in that behalf

*(4) The term of office of members of the board other than ex-officio members
shall be three years.

" As amended by the Andhra Pradesh Agricultural University (Second Amendment) Act,

1976 (Act No.50 or 1976)



COPY OF:
THE ANDHRA PRADESH GAZETTE
PART IV-B EXTRAORDINARY PUBLISHED BY AUTHORITY

No. 54 HYDERABAD, TUESDAY, OCTOBER, 22, 1996.
ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh Legislative Assembly received
the assent of the Governor on the 19" October, 1996 and the said assent is hereby
first published on the 22' October, 1996 in the Andhra Pradesh, Gazette for general
information:-

Act No.31 of 1963.
AN ACT FURTHER TO AMEND THE ANDHRA PRADESH AGRICULTURAL
UNIVERSITY ACT, 1963.

BE it enacted by the Legislative Assembly of the state of Andhra Pradesh

in Forty-seventh year of the Republic of India, as follows:-

Short title 1. (1) This Act may be called the Andhra Pradesh Agricultural
and University (Amendment Act., 1996).

commence-

ment.

Amendment (2) It shall come into force on such date as the Government may be
of Section notification, in the A.P. Gazette appoint.

19.

2. In the Andhra Pradesh Agricultural University, Act 1963, in.section. 19.

(i) in sub-section (2):-

(a) after item (d) the following item shall be inserted namely:

"(dd) the Secretary to Government, Finance Department".
(b) In item (i) for the words "two persons" the words "four persons" shall
be substituted;

(c ) After item (i), the following item shall be inserted, namely:

"(k) two persons nominated by the Chancellor from among the Agro

Industrialists and other entrepreneurs, including self employed graduates".

(ii) in sub-section(4), after the proviso, the following proviso shall be
added, namely;

"Provided further that even if some of the members are nominated at
different times to the Board under items (e) to (k) of sub-section (2),the
term of three years in their case shall be reckoned from the date on which
the notification constituting the Board was first issued.

Certain 3 On the from the commencement of the Andhra Pradesh

existing Agricultural University (Amendment) Act, 1996, all the members

members to nominated by the Chancellor in the year, 1998 under items (h), (i) and (j)

cease to of sub-section (2) of section 19 shall cease to hold such Office; and the

hold Office. Chancellor shall, thereafter fill up all such vacancies by nomination in
accordance with the provisions of the Principal Act as amended by this
Act.

G. BHAVANI PRASAD

Secretary to Government

Legislative Affairs & Justice

Law Department.

10 (a)



ACHARYA N.G. RANGA AGRICULTURAL UNIVERSITY
ADMN. OFFICE, RAJENDRANAGAR, HYDERABAD — 500 030.

Memo.No.83528/SC/96, Dated: 13-12-1996,
Sub:- ANGRAU — Amendments to ANGRAU Act, 1963 Act. No.31

of 1996 — Regarding — Nomination of members on the Board of

Management of the University — Amendment to Secstionl9 of

ANGRAU 1963 — Communicated.

Ref: 1. Univ. Lr. No. 49093/SC/94, dt: 11.01.1995.
2. Univ. Lr. No. 11277/SC/95, dt: 1.08.1995.
3. A.P. Ordinate and Regulations etc. (A.P. Act, No. 31 of 1996).
4. G.0.Ms. No. 306, Agril. And Coop. (Agri.IIT) Dept, dt: 4.11.1996
k sk ok
A copy of the Act. No.31 of 1996 in the reference 3"' cited, in which
Government have issued an amendment to section 19 of Act. No.24 of 1963 relating to
revised constitution of the Board of Management is communicated to all
University Officers /Principals / Associate Directors of Research / Heads of
Research Stations for information.

V. PRABHAKAR RAO
REGISTRAR

To

All University Officers (w.e.)

All Principals / Associate Directors of Research /
Heads of Research Stations / Schemes / Projects.

All Deputy Registrars.

All Sections in the Admn.Office.

CC: to SF/SC.
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Provided that no member of the board who is nominated shall continue
to be a member of the Board on his ceasing to hold the office by virtue
of which he has been nominated as member of the Board.

(5) The members of the Board shall be entitled to receive such daily and
travelling allowances as may be prescribed but not to any remuneration.

20. (1) The Board shall exercise and perform the following powers and

Powers and function functidris, namely:-
of the Board

(a) to approve the budget of the University presented by the Vice-
Chancellor,

*(b)to appoint the teachers of the University and such other employees of
the University as may be prescribed on the recommendation of the selection
committee constituted under section 32.

Provided that the Board may invite any person of high academic dis-
tinction and professional attainments to accept a post of professor in the
university and appoint him to that post.

(c) to acquire any property for the University and hold or dispose of its
properties.

(d) to accept any property on behalf of the University.

(e) to provide for the administration of any funds placed at the disposal of
the University for the purposes intended.

(f) to arrange for the investment and withdrawal of money of the Uni-
versity.

(g) to direct the form and use of the common seal of the University.

(h) to appoint such committees, either standing or temporary, as the
Board may consider necessary.

(1) to determine and regulate all policies relating to the affairs of the
University in accordance with this Act and the statutes.

(2) The Board shall meet at such time and place as it deems necessary but
it shall hold a meeting at least once in every two months, and not less than

As Amended by the Andhra Pradesh Agricultural University (Second Amendment) Act,
3976 (Act No.50 of 1976)



half of the number of its meetings in a year shall be held at the headquarters of
the University.

(3) The Board may, for purposes of consultation, invite any person having
practical experience or special knowledge of any subject under its consideration
to attend its meeting. Such person shall have right to speak in, and otherwise
to take part in the proceedings of such meeting, but shall not by virtue of this
sub-section, be entitled to vote any such meeting. A person attending any such
meeting shall be entitled to such allowances as may be prescribed.

21. (1) The Academic Council shall consist of the following members, The
Academic namely:
Council

(a) the Vice-Chancellor of the University;

(b) the Vice-Chancellors of the Andhra University, the Osmania University
and Sri Venkateswara University;

(c) the Director of Agriculture;
(d) the Director of Animal Husbandry;
*(e) the Director of Agricultural Experiment Stations; *07

the Director of Extension;

*(7) the Dean of the Indian Veterinary Research Institute;
(g)the Deans of the various Faculties;
(h)the Dean of Student Affairs;
(1) the Heads of Departments of the various Faculties; 0)

the Professors of the University; and

*(k) the Principals of the University colleges;

*(1) two members of the Board referred to in clauses (e) and (f)of sub-
section (2) of section 19;

* (m) four persons nominated by the Vice-Chancellor of whom two shall
be from amongst the teachers for such period as may be presc:sibed.

(2) The Academic Council may co-opt as members not more than ten persons,
for such period and in such manner, as may be prescribed so as to secure
adequate representation of different aspects of apiculture.

* As amended by the Andhra Pradesh Agricultural University (Second Amendment) Act, 1976 (Act
NO0.50 of 1976)



(3) The Vice-Chancellor shall be ex-officio Chairman of the Academic
Council.

22. (1) The Academic Council shall be in charge of the academic affairs of

Powers, functions the University and shall, subject to the provisions
and duties of the of this Act and the statutes, superintend, direct and
Academic Council control, and responsible for, the maintenance of

standards of instruction, education and examinations and other matters
connected with the obtaining of degrees and shall exercise such other powers, perform
such other functions and discharge such other duties as may be laid down by or
under this Act.

(2) In particular and without prejudice to the generality of the foregoing power,
the Academic Council shall be entitled to—

(a) advise the Vice-Chancellor and the Board on all academic matters
including the control and management of the libraries;

(b) make recommendations to the Board-

(i) for the institution of the professorships, associate professorships,
assistant professorships, teacherships and other teaching posts and
matters connected therewith;

(ii) regarding the post-graduate teaching, research and extension;
(c) formulate, modify, revise or rescind schemes in connection with the

constitution or reconstitution of departments of teaching, research and extension,
and

*(d) make regulations.

(i) regarding the admission of students to the university;

(ii) regarding the examinations and the conditions on which students shall be
admitted thereto;

(iii) relating to courses of study for degrees, diplomas and certificates.

23. (1) The University shall include the Faculties of Agriculture,
Faculties Veterinary Science, Home Science and such other
Faculties as may be prescribed.

* As amended by the Andhra Pradesh Agricultural University (Second Amendment) Act, 1976 (Act
No.50 of 1976)



(2) Each Faculty shall comprise such departments with such assignment of
subjects of study as may be prescribed.

(3) There shall be a Board oF each Faculty, the constitution and powers of
which shall be prescribed.

*(4) There shall be a Dean for each Faculty who shall be appointed in such
manner and for such period, as may be prescribed.

(5) the Dean shall he the Chairman of the Board of the Faculty and be
responsible for the faithful observance of the statutes and reinilations relating
to the Faculty and for the organisation and conduct of the teaching, research and
extension work of the departments comprised therein.

(6) Each department shall have a head whose appointment, powers and
duties shall be as prescribed, and who shall be responsible to the Dean for
the proper organisation and working of the department.

24. Eveiy Authority shall have power to appoint committees which may,
Constitution of unless otherwise provided in this Act, consist of the
Committees members of the Authority and such other persons

as it may think fit.

25. Any casual vacancy among the members, other than ex-officio members,
Filling of casual of any Authority shall be filled, as soon as conveniently
Vacancies may be, by the person, or authority who appointed, elected;

nominated or coopted the member whose place has become
vacant and the person appointed, elected or coopted to a
casual vacancy shall be a member of such authority for the
residue of the term for which the person whose place he fills
would have been a member.

26. The Board shall remove any person from membership of any Author-
Removal from ity on the ground that such person was convicted
membership of of an offence involving moral turpitude.
an Authority

27. Where any question arises whether a person has been duly elected

Decision on question or appointed as, or is entitled to be, a member of an
as to validity of Authority other than the Board or whether any act
membership, act or or proceeding of an Authority including the Board is
proceeding consistent with this Act and the statutes, it shall be

referred to the Chancellor whose decision thereon
shall be final.

As amended by the Andhra Pradesh Agricultural University (Second Amendment) Act,
1976 (Act No.30 of 1976)
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28. No act or proceeding of an authority shall be deemed invalid by

Act or proceeding of reason only, of any defect in the constitution of such
an Authority not to Authority, of the existence of any vacancy among
be invalidated by its members, or of the invalidity of the election of
reason only of any of its members.

certain defects.

CHAPTER V
RESEARCH AND EXTENSION

29. (1) The University may establish and maintain one or more Agriculture

Agricultural Experiment Stations for research, both fundamental
Experiment and applied in all Faculties, in addition to the maintenance
Stations of institutions which stand transferred to the University

under sub-section (3) of section (43). The Board shall appoint, in the manner
prescribed, a person who had training in agriculture as the Director of Agricultural
Experiment Stations. The Director shall initiate, guide and coordinate all agricultural
research and be responsible for the efficient working of such stations.

(2) The University may, at any time, with the approval of the Government close
down, either permanently or temporarily, any of the Agricultural Experiment Station
specified in sub-section (1).

30. (1) The University shall establish in Agricultural and Home Science
Agriculture and Extension Service for the purposes of—
Home Science
Extension Service

(a) undertaking extension programmes on a phased programme covering the
entire State of Andhra Pradesh in such manner as may be determined by the
Government in consultation with Board.

(b) dissemination of information for solution of problems relating to agriculture
and domestic fields.

(c) establishment of youth clubs for developing the interests of young people in
agriculture, and

(d) such other purposes as may be prescribed.

(2) The Board shall appoint in the manner prescribed a person who had training in
agriculture as Director of Agricultural and Home Science Extension Service. He shall
be responsible for dissemination of such information and planning and execution of
a programme of extension work based upon the results of research.

15



31. The Government shall endeavour to secure proper coordination be-

Coordination in tween the departments of the Government and the
research and University in the conduct of research and extension
extension work work and may tender necessary advice to the Board
in that regard.
CHAPTER VI

APPOINTMENTS OF TEACHERS. ETC.

32. (1) The Board shall appoint a Selection Committee for each Faculty
Constitution of a which shall consist of the following persons namely:-
Selection Committee
for appointment of
officers and teachers
of a Faculty

(i) the Vice-Chancellor who shall be ex-officio Chairman of the Commit-
tee.

(ii)the Dean of the Faculty concerned-.

(iii) One person outside the University having special knowledge of the
subject of the Faculty, nominated by the Board.

(2) The teachers of a Faculty shall be appointed by the Board on the
recommendation of the Selection Committee of that Faculty and their remu-
neration and other conditions of service shall be such as may be prescribed.

33. (1) The University shall constitute, for the benefit of its officers,
Constitution of teachers, clerical staff and other employees in such
pension, insurance or manner and subject to such conditions as may be
provident fund perscribed, such pension, insurance and provident

fund as it may deem fit.

(2) Where any such pension, insurance or provident fund has been
so constituted by the University, the Government may declare that the
provisions of the Provident Funds Act, 1925 shall apply to such funds as if
it were a Government Provident Fund.

Provided that the University shall have power in consultation with the
Finance Committee, to invest the Provident Fund amount in such manner
as it may determine.

34. Any dispute arising out of a contract between the University and

Tribunal of any officer or teacher of the University shall, on
Arbitration the request of the officer or teacher concerned or at
for disputes between the instance of the Board, be referred to aTribunal
the University of Arbitration consisting of one member nominated
and its staff by the Board, one member nominated by the officer
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COPY OF:
THE ANDHRA PRADESH GAZETTE

PART IV-B EXTRAORDINARY PUBLISHED BY AUTHORITY

No. 56, HYDERABAD, TUESDAY, OCTOBER, 22, 1996.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh Legislative Assembly received
the assent of the Governor on the 19" October, 1996 and the said assent is hereby
first published on the 22" October, 1996 in the Andhra Pradesh, Gazette for general
information.

Act No.33 of 1996.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH AGRICULTURAL
UNIVERSITY ACT, 1963.
BE it enacted by the Legislative Assembly of the state of Andhra Pradesh
in Forty-seventh year of the Republic of India, :ts follows:-

Short title and 1. (I) This Act may be caed the Andhra Pradesh Agricultural
commencement. University (Amendment Act., 1996).
(2) It shall come into force on such date as the Government
may be notification appoint.

Amendment of 2. In the Andhra Pradesh Agricultural University, Act 1963,

Section 2, Act, (hereinafter referred to as the Principal Act) in section 2, in

24 of 1963. clause (n) for the words "includes a Professor", the word
"includes a Professor, and Associate Professor, an Assistant
Professor" shall be substituted.

Amendment of (3) For sub-section (1) of section 32 of the Principal Act, the
Section 32. following shall be substituted, namely:-

(1) The Board shall constitute a selection committee in regard
to the appointment of teachers for each Faculty which shall
consist of the following namely:-

(i) the Vice-Chancellor who shall be ex-officio Chairman of

the Committee;

(ii) the dean of the Faculty concerned; and

(iii) three experts in the case of selection of Professors, two

experts in the case of selection of Associate Professors and
one expert in the case of selection of Assistant Professor,
the experts being from outside the University, having
special knowledge of the subjects of the Department in the
Faculty. The experts are to be nominated by the Board.

G. BHAVANI PRASAD
Secretary to Government
Legislative Affairs & Justice
Law Department.
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ACHARYA N.G. RANGA AGRJCULTURAL UNIVERSITY
ADMN. OFFICE, RAJENDRANAGAR, HYDERABAD — 500 030.

Meino.No0.45303/SC/96, Dated: 16-12-1996.

Sub:- ANGRAU -- Amendments to ANGRAU Act, No.33 of —
Regarding constitution of Selection Committee for
appointment to Teachers of the University— Amendment to
Section 32 (1) of ANGRAU Act, 1963 — Communicated

Ref:- 1. Univ. Lr.No0.45303/SCS/90, Dated. 27-11-1990.
2. A.P. Acts. Orders and Regulations Etc. (A.P. Acts
No.33 Of 1996).
3. G.0.Ms.No.305, Agri. & Coop.(Agri.111) Dept.,
dated. 4-11-1996.

* % %

A copy of Act No. 33 of 1996 in the reference 2™ cited, in which
Government have issued and amendment to section 2 and 32 of Act. No. 24 of 1963
relating to constitution of Selection committee for appointment of Teachers, is
communicated to all University Officers / Principals / Associate Directors of Research
/ Heads of Research Stations for information and necessary action.

V. PRABHAKAR RAO
REGISTRAR

To

All University Officers (w.e.)

All Principals / Associate Directors of Research /
Heads of Research Stations / Schemes.

The Deputy Registrar (TE) / Asst. Registrar (TE).

CC: to R.C./Ser.I1 / Ser.IV / Vety. Science Sections.

CC: to SF/SC.
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or teacher concerned ,and an umpire appointed by the Chancellor. The :
decision of the Tribunal shall be final.

CHAPTER VII

UNIVERSITY FUNDS, ETC.

35. (1) The income from fees realised by, any contribution and en-
General and dowment received by, and all grants made to, the
other funds University, shall form one general fund to be called

the "General Fund of the University" and all money
so realised and received shall be credited to it.

(2) The University may have such other funds and shall maintain such
accounts in respect of every fund as may be prescribed.

*35. (A) The University may accept moneys from the Government
Borrowing of of India, the State Government, the University
Money Grants Commission and also borrow money
from a Bank or a Corporation for the purposes of the University;

Provided that where the University intends to borrow money from a
Bank or a Corporation or Both exceeding an amount of fifty thousand rupees
at a time or in the aggregate, it shall obtain the prior written approval of the
Government thereof.

*35. (B) The University shall not divert earmarked funds or other

Certain restrictions purposes, or revise the scales of pay of its staff or
in respect of implement any scheme which involves any match-
financial matters ing contribution from the Government or which

imposes a recurring liability on the Government after the assistance from
the sponsoring authority ceases without the prior written approval of the
Government.

Provided that the Finance Committee may authorise the creation and
filling up of posts of teachers for a period not exceeding one year, but any
such post shall not be continued or created afresh for any period beyond the
said period of one year without the prior written approval of the Government.

* As amended by the Andhra Pradesh Agricultural University (Second Amendment) Act,
1976 (Act No. 3 of 1977)
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36. (1) The Board shall constitute a Finance Committee consisting of
Finance the following persons. namely:-
Committee

(a) the Vice-Chancellor
(b) * Omitted
(C) the Comptroller

(d) two members chosen by the Board from among its members.

(2) The finance committee shall have the following powers and duties, namely:

(a) to examine the accounts of the University and its annual budget
estimates and to advise the Board in respect thereof;

(b) to review the financial position of the University from time to time; and

(c) to make recommendations to the Board on all proposals involving
expenditure, for which no provision or inadequate provision has been made in
the budget, or in excess of the budget provision.

37. (1) The annual accounts shall be submitted by the Board to the

Accounts and Government who shall cause an audit to be made
Audit by such persons as the Government may appoint

in this behalf.

(2) The accounts when audited shall be printed and copies thereof shall,
together with the copies of the audit report, be submitted by the Board to the
Government with its comments. The Government shall cause the audit report
together with the comments of the Board to be laid before each House of the
State Legislature.

CHAPTER VIII
STATUTES AND REGULATIONS

38. Subject to the  provisions of this Act, the statutes may provide for
Statutes all or any of the following matters, namely:-

(a) the constitution, powers and duties of the Authorities;

* As amended by the Andhra Pradesh Agricultural University (Amendment) Act, 1976
(ActNo.SOof 1976)
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(b) the powers, functions, duties and conditions of service of the officers other than
the Chancellor;

(c¢) the methods of election in respect of the Authorities and the manner of
resolving the disputes in respect thereof;

(d) the procedure at meetings of such Authorities including the quorum for the
transaction of business by them;

(e) the designation, manner of appointment, powers and duties of the officers;

(f) the classification and manner of appointment of teachers;

(g) the holding of convocations to confer degrees and diplomas;

(h) the conferment of honorary degrees and academic distinctions;

(i) the establishment, amalgamation, subdivision and abolition of Faculties;
(J) the establishment of departments of teaching in the faculties;

(k) the establishment and abolition of hostels maintained by the Uni versity;

(1) the institution of fellowships, scholarships, studentships, bursaries, medals and
prizes and the conditions of award thereof;

(m) the conditions of registration of graduates and the maintenance of register
thereof;

(n) the entrance or admission of students to the University and their enrolment
and continuance as such;

(o) the courses of study to be laid down for all degrees and diplomas of the
University;

(p) the conditions under which students shall be admitted- to the degree diploma or
other courses and to the examinations of the University and shall be eligible
for the award of degrees and diplomas;

(q) the conditions of residence of the students of the University and the levying of
fees for residence in hostels maintained by the University;
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(r) the fees which may be charged by.the University connected there with;

(s) the conditions and mode of appointment and the duties of examining bodies
and examiners;

(0 the conduct of examinations;

(u) the conditions of service, remuneration and allowances, including
travelling and daily allowances, to be paid to officers, teachers and other
persons employed under the University and

(f) all other matters necessary for carrying out all or any of the purposes of

the Act.
39. (1) The first statutes with regard to matters set out in clauses (a) to
Statutes (m) of section 38 shall be made by the Government.
how made

(2) subject to the prior approval of the Government, the Board may, from
time to time, make any statute in addition to the first statutes referred to in sub-
section (1), and may amend or repeal any statute in the manner herein after
provided it, this section.

(3) The Academic Council may propose to the Board the draft of any
statute to be made by the Board and such draft shall be considered by the Board
at its next meeting.

Provided that the Academic Council shall not propose the draft of any such
statute, any amendment of a statute or repeal of a statute affecting the statute,
powers are constitution of any existing authority until such Authority has been
given an opportunity to express its views on such proposal and any views so
expressed shall be considered by the Board.

(4) The Board may consider any such draft as is referred to in sub-section (3)
and make the statute or reject it or return it to the Academic Council for re-
consideration, either in whole or part, together with any amendments which it may
suggest.

(5) Any member of the Board may propose to it the draft of any statute, any,
amendment of a statute or repeal of a statute and the Board may either accept or
reject the proposal if it relates to a matter not falling within the purview of the
Academic Council. In case such draft relates to a matter within the purview of
the Academic Council, the Board shall refer it for consideration to the Academic
Council, which may either report to the Board that it does not approve the
proposal, which shall then be deemed to have been rejected by the Board, or
forward such draft to the Board in such form as the Academic Council may
approve, and the provisions of this section shall
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apply in the case of a draft so forwarded as they apply in the case of a draft
proposed to the Board by the Academic Council.

(6)

Every first statute made under sub-section (1) shall immediately after it
is made, be laid before each House of the State Legislature if it is in session
and if it is not in session in the session immediately following, for a total
period of fourteen days which may be comprised in one session or in two
successive sessions, and if, before the expiration of the session in which it is
so laid or the session immediately following, both Houses agree in making
any modification in the statute or in the annulment of the statute, the
statute shall thereafter have effect only in such modified form or shall stand
annulled, as the case may be; so however that any such modification or
annulment shall be without prejudice to the validity of anything previously
done under the statute.

40. (1) The Authorities may make regulations consistent with this Act

Regulations and the statutes for all or any other matters which

by this Act and the statutes are to be provided for by the regulations, and also
for any other matter solely concerning such Authorities and not so provided.

()

(3

4)

)

Every Authority shall make regulations providing for the giving of notice to
the members of such Authority of the dates of meeting and of the business
to be considered at meetings and for the keeping of a record of the
proceedings of meetings.

The Board may direct the amendment, in such manner as it may specify, of
any regulation made under this section or the annulment of any
regulation made thereunder by any Authority.

The Academic Council, may, subject to the provisions of the statutes, make
regulations providing for courses of study for the various examinations,
degrees and diplomas of the University after receiving drafts of such
regulations from the Board of Faculty concerned.

The Academic Council shall not amend a draft of a regulation received
from the Board of a Faculty but may reject it or return it to the Board of
Faculty for reconsideration either in whole or in part together with any
amendment which it may suggest.

CHAPTER LX
MISCELLANEOUS

41. The annual report of the University shall be prepared under the
Annual Report direction of the Vice-Chancellor and submitted by
the Board to the Government one month before the annual meeting at which it

is to

be considered.

21



42. Notwithstanding anything in this Act, and until such time as the au-

Temporary thorities are duly constituted, the Vice-Chancellor
appointment may, subject to the prior approval of the Chancellor,
of officers appoint any officer * or constitute any Committee

temporarily to exercise, perform and discharge all or any of the powers,
functions and duties of such Authorities under Act.

43. (1) Notwithstanding anything in the Andhra University Act, 1925,

Powers of Sri Venkateswara University Act, 1954 and the
Government Osmania University Act, 1959 or the Statutes
To transfer certain made thereunder, the Agricultural College, Bapa-
Colleges and -tla, sri Venkateswara Agricultural College,
Institutions Tirupati the Andhra University College, Tirupati

To the University

and the College of Home Science, Hyderabad, shall, * as from the date notified in
the Andhra Pradesh Gazette by the Government in this behalf be disaffiliated
from the Andhra University, Sri Venkateswara University or the Osmania
University as the case may be, and shall be maintained by the University as
University Colleges.

(2) Notwithstanding anything in the Osrnania University Act, 1959 or the
statutes made thereunder, the College of Agriculture at Rajendranagar and the
University College of Veterinary Science and Animal Husbandry at Hyderabad
shall, * as from the date notified by the Government under subsection cease to
be the Constituent College and the University College respectively of the
Osmania University and be maintained by the University as University Colleges.

(3) The control and management of the colleges specified in sub-section
(1) shall, as from the date notified by the Government under the sub-section stand
transferred to the University and all the properties and assets, and liabilities
and obligations of the Government in relation thereto shall stand transferred to,
vest in, or devolve upon, the University.

(4) The control and management of the colleges specified in sub-section

(2) shall *as from the date notified by the Government under sub-section (1), stand
transferred to the University and all the properties and assets, and liabilities and
obligations, of the Osmania University in relation thereto shall, subject to sub-
section (5), stand transferred to, vest in, or devolve upon, the University.

As amended by the Andhra Pradesh Agricultural University (Amendment) Act. 19G-t

(Act No.31 of 196.1)
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(5) The compensation payable by the University to the Osmania Universi."7
respect of the transfer and vesting of the properties and assets, and the
devolution of liabilities and obligations, under sub-section (4) shall be such, as
may be agreed upon between the two Universities. In default of such agreement, the
compensation shall be determined by the Government after giving opportunity to
the two Universities of making their representations in that regard and the
decision of the Government in the matter shall be final.

**(6) Notwithstanding any thing in this Act, but subject to the provisions of
sub-section(6--A), where the control and management of any college has been
transferred to the university under sub-section (3) or sub-section (4), the University
shall employ all teachers and other employees of the Government or the
Osmania University as the case may be, who immediately before the date
notified by the Government under sub-section (l), were serving in or were
attached to that college, on such foreign service conditions as may be determined
by the Government in the case of a Government employee or by the Osmania
University in the case of an employee of that University.

Provided that no deputation or any other allowance shall be payable to any
such employee.

Provided further that all the teachers and the other employees of the
Government or the Osmania University, as the case may be who are
serving the University on the date of commencement of the Andhra
Pradesh Agricultural University (Amendment) Act, 1974, shall be deemed to
have been employed by the University under this sub-section.

*(6-A )Notwithstanding anything in sub-section (6), every such teacher or other
employee of the Government or the Osmania University, as the case may be shall,
within a period of two months from the date of commencement of the Andhra
Pradesh Agricultural University (Amendment) Act, 1974, exercise his opinion to
revert to the service under the Government or the Osmania University, as the
case may be, to which he belongs, failing which he shall be deemed to have been
absorbed in the service of the University with effect from the date notified by the
Government under sub-section (1) and shall from the said date, be governed by the
terms and conditions governing the said service:

Provided that-

(i) the terms and conditions offered by the Unviersity to such teachers and
other employees consequent on their absorption in the service of the

** As amended by the Andhra Pradesh Agricultural University (Amendment) Act, 1971 (Act
No.I8 of 1974)

As amended by the Andhra Pradesh Agricultural University t Amendment) Act. 196°1 (Act
No, 11 or 1964)
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University shall not be less favourable than those applicable to such teachers
and other employees.

(a)immediately before the date notified by the Government under sub-
section (1), as respects remuneration, leave. pension., gratuity and provident

fund.

(b) immediately before the date of commencement of the Andhra Pradesh
Agricultural University (Amendment) Act, 1974, as respects the age of super-
annuation.

(ii) the service rendered by any such teacher or other employee under the
Government or the Osmania University as the case may be, upto the date
notified as aforesaid shall be deemed to be service under the University and
he shall be entitled to count that service for the purpose of increments, leave,
pension or provident fund and gratuity.

(**6-B)Notwithstanding anything in sub-section (6-A) every such teacher
or other employee who had exercised his option within a period of two months
from the date of commencement of the Andhra Pradesh Agricultural University
(Amendment) Act, 1974, to revert to the service under the Government or the
Osmania University, as the case may be. to which he belongs, shall be given an
opportunity to exercise a revised Option within c period of two months, or such
other period beyond two months as may be specified by the Government from
the date of commencement of the Andhra Pradesh Agricultural University
(Amendnient) Ordinance, 1976.

(*6-C) In exercise of the powers conferred by sub-section (6-0 of section
43 of the Andhra Pradesh Agricultural University Act, 1963 (Act 24 of 1963)
as Amendment by Act 9 of 1992, every teacher or other employee who has
exercised his revised option under sub-section (6-B) of the said section to
revert to the service under the Government or Osinania University as the
case may be to which he belongs, but has not been reverted in pursuance of
such op lion the Governor of Andhra Pradesh hereby appoint the 31st October,
1993 as the last date within which the transferred the aforesaid employees
may exercise their Revised option.

(7) Notwithstanding anything in this Act. or the statutes made there-
under, any student of the University College, who was studyin2 for any
examination of the Andhra University. Sri Venkateswara University or the
Osmania University shall be permitted to complete his course in preparation

* As amended by the Andhra Prade,h AKricultural ijniverity iAmendment) Aci, 1992
(Aci No. a of 1992)

**As amended by the Andhra Pradell Agricultural University (Amendment) Act, 1976
(Act No.18 of 1976)
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therefor, and the University shall make arrangments for holding for such students
examinations for such period as may be prescribed, in accordance with curricula
of studies of the Andhra University, Sri Venkateswara University or the
Osmania. University, as the case may be.

(8) The Government shall by order direct that all the institutions under
the control and management of the Government conducting research in
the subject of agriculture or animal husbandry shall be maintained by the
University, with effect from such date or dates as may be specified in the
order which shall in any case be before the expiration of three years from
the appointed day. The control and management of such institution shall
thereupon stand transferred to the University and all the properties and
assets and liabilities and obligations, of the Government in relation thereto
shall stand transferred to, vest in, or devolve upon, the University.

*The provisions contained in sub-section (6) and (6-A) shall, mutatis
mutandis, apply in respect of the teachers and other employees of the Gov-
ernment who immediately before such transfer were serving in or attached to
that institution.

*44. The Board may by statutes made in this behalf, delegate to any
officer or authority of the University any of the powers conferred on it by or
under this Act, to be exercised by such officer or authority, subject to such
restrictions and conditions as may be specified in such statutes.

Notwithstanding anything in the Principal Act.

(a) the members of the Board and the Academic council constituted and
functioning before the commencement of this Act, shall continue to be such
members and function only until a new Board or Academic Council, as the
case may be is reconstituted in accordance with the provisions of the Principal
Act as amended by this Act.

(b) on the reconstitution of such new Board or Academic Council in
accordance with the provisions of the Principal Act as amended by this Act, the
members of the Board or Academic Council, as the case may be, holding office
immediately before such reconstitution, shall cease to be such members.

* As amended by the Andhra Pradesh Agricultural University (Second Amendment) Act,
1974 (Act No.50 of 1974)
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FIRST STATUTES OF THE
ANDHRA PRADESH AGRICULTURAL UNIVERSITY
(G.O.Ms. No. 1577, Food & Agriculture, 11th June, 1964)
In exercise of the powers conferred by sub-section (1) of Section 39 of the
A.P. Agricultural University Act, 1963 (Act. No. 24 of 1963), the Governor
of Andhra Pradesh hereby makes the following first statutes of the Andhra

Pradesh Agricultural University and directs that the said statutes shall come
into force and from the date of publication in the Andhra Pradesh Gazette.

STATUTES

CHAPTER-I

1. Definitions: (i) In these Statutes unless there is anything repugnant in
the subject or context:—

a) 'Act' means the Andhra Pradesh Agricultural University Act, 1963.
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b) 'College' means the University College as defined in clause (p) of
section 2 of the Act.

c) 'Section' means a section of the Act.

2. Words and expressions not defined in these Statutes and used in the Act
shall have the meaning assigned to them in the Act.

CHAPTER-II

OFFICERS OF THE UNIVERSITY

2. Officers:- In addition to the Officers mentioned in Section 9, the
following shall also be'the officers of the University, namely:
i) Principals of the Colleges;

1) the Estate Officer ;

iii) the University Librarian; and
iv) the Manager of the University
v) * The Additional Director of Research (Vety.)

APPOINTMENTS

* 3. General:— All appointments shall be made strictly on the basis of merit.

4. Manner of appointment of Vice-Chancellor:- Whenever a vacancy of Vice-
Chancellor is to be filled, the Chancellor shall ask the Board to suggest a person,
who in its opinion, is suitable for appointment as Vice-Chancellor and he may
appoint him as Vice-Chancellor:

Provided that if the Chancellor considers that'the person suggested by the
Board is not suitable for appointment as Vice-Chancellor, he may ask the
Board to suggest another person:

Provided further that if the Chancellor considers that if the person
suggested second time by the Board is also not suitable for appointment as

* Amended in Proc. No. 151/S.C./90 dt: 29.1.90.
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ACHARYA N.G. RANGA AGRICULTURAL UNIVERSITY
ADMN. OFFICE, RAJENDRANAGAR, HYDERABAD — 500 030.

Proceedings No.2 145/SC/A1/98, Dated:2-11-1998.

Sub:- ANGRAU — Statutes — First Statutes of the. ANGRAU —
Amendment to the Statutes — Inclusion of the post of Director of
Research (Animal Sciences) among University Officers —
Approved by Government — Orders — Issued.

Ref:- 1 G.0.Ms.No. 1577, F & A Dept., dt.11-6-1964.

2. G.0.Ms.No.31, F & A (Agri.IIl) Dept., Dt. 16-1-1990.

3. Univ. Proc.No.151SC/90, dt.29- I -1990.

4 Lr.No.47350/SC/94, dt.9-1 -1995.

5 G.0.Ms.No,268 A& C (Agri.IIl) Dept., Dated. 12-10-1998.

skokeskskokok

In exercise of the powers conferred by sub-section (2) of section 390f the APAU
Act. 1963 (Act.24 of 1963) the Board of Management hereby makes, with the prior
approval of the Government of A.P. the following amendment to the first statutes made
by the Government of A.P. in G.O.Ms.No. 1577, Food & Agri. (Agri.IIl) Dept.,dt.11-
6-1964 as subsequently amended from time to time:-

AMENDMENTS

1) In Statute 2 for item (v) the following words shall be substituted namely: "(1)
Director of Research (Animal Sciences)"

2) For Statute 6-B, the following shall be substituted namely:- "6-Bmanner of
appointment of Director of Research (Animal Sciences)".

The procedure relating to manner of appointment of Deans of Faculties, Director of Agril.
Experiment Stations (Director of Research) and Director of Extension shall apply
mutatis mutandis for the post of Director of Research (Animal Sciences)"

3) For Statue 6-C, the following shall be substituted:

"6-C period of appointment of Director of Research (Animal
Sciences)".

The provisions of the Statute relating to the period of appointment of Deans of
Faculties, Director of Agril. Experiment Stations (Director of Research) and
Director of Extension shall apply mtitatis mutandis for the post of Director of
Research (Animal Sciences)"

4) For statute 14-A, the following shall be substituted:
"14-A: Powers and duties of the post of Director of Research (Animal
Science)".
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1. He shall co-ordinate the planning and prosecution of research in rliz field of
Animal Sciences excepting research done by students to meet degree
requirements and by teachers of the University to improve teachin4
abilities.

2. He shall prepare annual budget estimates for research in the field of
Animal Sciences.

3. He shall assist the Dean Faculty of Veterinary Sciences to meet his
responsibilities for direct supervision of the members of the College staff
engaged on approved research programmes in the field of Animal
Sciences.

4.  He shall require and supervise the compilation and publication of research
results in Animal Sciences.

5. He shall be responsible to the Vice-Chancellor in exercise of the powers and
discharge of duties under the act and statutes.

6. He shall, with respect to the employees working under him, exercise
powers of drawing, disbursing aiid collection of money under relevant
statutes and regulations.

7.  He shall have powers to countersign T.A. Bills and sanction of leave of any
nature admissible to the employees working under him' .

Orders issued in the reference 3rd cited, are hereby repealed.

V. PRABHAKAR RAO
REGISTRAR

To
All Principals / Associate Directors of Research /
Heads of Research Stations / Schemes/Projects.
All University Officers in Admn.Office, ANGRAU, R'nagar. All
Officers & Sections in Admn.Office, ANGRAU, R'nagar. CC: to
P.S. to Vice-Chancellor
CC: to P.As to Registrar / Comptroller.
CC: to Dean of Veterinary Science.
CC: to Vety. Science Section / R.C. Section / Res. V Section.

CC: to SF/SC.
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Vice-Chancellor, he may appoint any person, who, in his opinion, is suitable for
appointment as Vice-Chancellor.

5. Manner of appointment of the Registrar, the Comptroller, the Estate
Officer, the Dean of Student Affairs, the University Librarian and the Manager of
the University Press:

The following procedure shall be adopted for the appointment of the
Registrar and the Comptroller except for the first time, the Estate Officer, the
Dean of Student Affairs, the University Librarian and the Manager of the
University Press.

1) When a vacancy is to be filled, the Board shall constitute a Selection
Committee consisting of the following:

a) The Vice-Chancellor as Chairman:

b) One Member of the Board nominated by the Board from among its own
Members:

¢) One outsider who is an expert in the subject concerning the post for which
recruitment is to be made.

Provided that if a prescribed member/members is/are not available for
appointment to the Selection Committee, the Board may appointment any
person/persons as a substitute/substitutes.

The Registrar shall act as the Secretary of the Committee except in a case
when he himself is a candidate. In that case, the Board shall appoint another
officer of the University to Act as Secretary of this committee;

2) The Selection Committee shall ;

a) invite applications by advertising the vacancy in the manner prescribed by
the Board;

b) procure suggestions from such Member of the staff of the University as
deemed fit; and

c) contact other appropriate institutions and agencies for suggestions.

3) On the receipt of the applications and suggestions mentioned in clause (2)
above, the Secretary to the Committee shall prepare a list of all names for scrutiny. The
candidates shall then be screened by the Selection Committee
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which shall recommend a panel of two names in the order of preference to
the Board for consideration.

4) The first Registrar and the first Comptroller shall be appointed by
the Board on the recommendation of the Vice-Chancellor.

5)Notwithstanding anything in this statute, the Board may, in ex-
ceptional circumstances and for reasons to be recorded in writing for not
following the normal procedure prescribed therefor, make appointment to a
vacancy in any of the posts specified in this Statute in any other manner it
considers necessary_

*5-A. Period of appointment of Dean of Student Affairs:

The Dean of Student Affairs appointed in the manner prescribed in
Statute 5 of the First Statutes shall hold office for a period of three years
from the date of assumption of charge:

Provided that the candidate will be eligible for another term by selection"

**6. Manner of appointment of Deans of Faculties, Director of Agril.,
Experiment Stations (Director of Research) & Director of Extention.

The following procedure shall be adopted tor the appointment of Deans
of Faculties, Director of Research and Director of Extension.

i) Where a vacancy has to be filled, the Board shall constitute a selection
committee consisting of the following members:

a) the Vice-Chancellor as Chairman.

b) two members of the Board nominated by the Board from among
them.

c) two persons not connected with the University and preferably from
other Universities nominated by the Board on the recommendation
of the Vice-Chancellor for their special knowledge of, or interest, in
the subject with which the persons to be appointed will be concerned.

**Note: Omitted.

* Amended in Proc. No. 761/SC/95, di. 20.4.95

** Amended in Proc. 842/SC/84, dt.. 26.4.84.
*** Amended in Proc. No. 842/SC/84, Dt.. 13-7-84
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2) The Registrar shall act as the Secretary of the selection Committee.

3)The Registrar shall invite applications by advertising the vacancy in the
manner prescribed by the Board and he may also contact other appropriate
institutions and agencies for suggesting names of suitable candidates.

4)On receipt of the applications and suggestions mentioned in sub-clauses
above, the Registrar shall prepare a list of all names for scrutiny. The
committee shall recommend a panel of two names in the order of preference
to the Board for consideration.

5) Notwithstanding anything in this statute, it shall be competent for the Board
to appoint any person as Dean of any faculty or Director of Research or
Director of Extension temporarily for a period of six months or till such time as
a Dean or Director is appointed in the manner prescribed in clauses (1) to (4)
whichever is earlier.

6) Notwithstanding anything in this statute, the Board may in exceptional
circumstances and for reasons to be recorded in writing for not following the
normal procedure prescribed therefor, make appointment to a vacancy in the post
of Dean of any faculty or Director of Research or Director of Extension in any
other manner it considers necessary.

6-A. Period of appointment of Deans of Faculties, Director of Agra,
Experiment Stations and Director of Extension.

The Deans of Faculties, Director of Agricultural Experiment Stations and
Director of Extension appointed in the manner prescribed in Statute 6 of the
first Statute shall hold office for a period of five(*) years from the date of
assumption of charge:

(*) Provided that the candidates will be eligible for another term by
selection.

*6-A. Shall be deemed to have come into effect from 30-12-1980.

@6-B. Manner of appointment of Additional Director of Research (Vet-
erinery).

('j) Amended in Proc. No0.570/SC/89, D124-4-189
(*Statute substitute Vide Procs. No. 221/Stet/73, Dt. 24-2-1973)

* Amended in Proc No. 842/SC/84, Dt. 13-7-84
@ Amended in Proc No. 151/SC/90 dt. 29.1.90.
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The following procedure shall be adopted for the appointment of Additional
Director of Research (Veterinary)".

1) Whenever a vacancy is to be filled, the Board shall constitute a selection
committee consisting of the following members:

(a) The Vice-Chancellor Chairman

(b) Two members of the Board nominated by the Members
Board

(c) Two external experts nominated by the Board Members

on the recommendations of the Vice-Chancellor.

2) The Registrar shall act as the Secretary of the Selection Committee.

3) The Registrar, shall invite applications, by advertising the vacancy in the
manner prescribed by the Board for Management.

4) On receipt of the applications, the Registrar shall prepare a list of
names for scrutiny. The Committee shall recommend a panel of two names in
the order of preference to the Board for consideration. -

5) Notwithstanding anything in this statute, it shall be competent for the Board
to appoint any person as Additional Director of Research (Veterinary) temporarily
for a period of six months or till such time as Additional Director of Research
(Vety.) is appointed in the manner prescribed in clauses (1) to (4) whichever is
earlier.

6) Notwithstanding anything in this statute, the Board may in exceptional
circumstances and for reasons to be recorded in writing for not following the
normal procedure prescribed therefor make appointment to vacancy in the post
of Additional Director of Research (Veterinary) in any other manner it considers
necessary.

6-C. Period of Appointment of Additional Director of Research (Veterinary).

1. The term of appointment of Additional Director of Research (Veterinary)
shall be three years which may be extended for such period not exceeding
three years as the Board may decide on the recommendations of the Vice-
Chancellor.
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7-A  Manner of appointment of Principals:

Whenever a vacancy of principal is to be filled, the Board shall appoint, on
the recommendation of the Vice-Chancellor, one of the professors or persons
of equivalent status in the Faculty concerned, as Principal and the person so
appointed as Principal shall be paid an additional allowances of Rs. 150/- per
month, in addition to his grade pay as Professor or in the Post held by him, as the
case may be, for the additional duties performed by him.

A Professor or person of equivalent status appointed as principal shall
continue to act as Professor or person of equivalent status in the Faculty
concerned.

Amendement to 6 & 7, 7-A shall be deemed to have come into effect from 12-
4-1984.

7-B  The quorum for the meetings of the Selection Committees constituted
under Statutes 5, 6, 7 and 7-A shall be as follows:

Selection Committee constituted under Quorum required
Statute 5 Two
Statute 6 Three
Statute 7 Three
Statute 7-A Four

"8. Allowance & Leave Encashment & Leave Travel Concession

i) The Vice-Chancellor shall be entitled to a University Motor Car for his use
and a free furnished house at the campus or a suitable furnished house in the
city; or a house rent allowance not exceeding rupees two thousand five
hundred per mensem, covering both accommodation and furnishings.

ii)Leave-(a) The Vice-Chancellor shall be entitled to leave on full pay for
one-eleventh of the period spent on duty. In the event of the same incumbent
being reappointed for a further term or terms continuously he shall be entitled
to the leave admissible as above, to leave on full pay for such un-exhausted period
of leave on full pay which may remain to his credit in any previous term of
office.

b) He shall also be entitled, in case of illness or on account of private
affairs, to leave without pay for a period not exceeding three months during any
three years tenure of office, provided that such leave taken without pay

*#* Amendment issued Vide Procs. No.-840/SC/8-1, Dt. 13-7-1984.
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may be subsequently converted into leave on full pay to the extent to which it
may be subsequently earned after return to duty.

iii) Travelling Allowance - The Vice-Chancellor shall be paid travelling and
halting allowances as per schedule given below when he is to attend a conference
or any meeting or *"under takes any journey connected with or relating to any
work of the University".

a) Air fare Single, plus daily allowance for days
of the Journey

b) Railway fare Air-conditioned or I Class plus incidental
charges at 4 paise per kilometer (no D.A.
during the journey)

c¢) Road Mileage At 47 paise per kilometer (this mileage is ap-
plicable to all journeys including places connected
by rail).

d) Daily Allowance He shall be paid halting allowance at Rs. 35/-
per day at Delhi and Rs. 20/- per day all
other places.

*8-ANotwithstanding anything in Statute 8, if the first Vi.ie-Chancellor
appionted under the proviso to subsection (I) of Section (II) is reappointed
under the sub-section for a second or subsequent term, the emoluments and
other conditions of service of the Vice-Chancellor so reappointed for the
Second or subsequent term shall be such as may be determined by the Chancellor
and shall not be varied to the Vice-Chancellor's disadvantage on such
reappointment.

**8-BNotwithstanding anything contained in Statute 8, the Chancellor may
determine the emoluments and other conditions of service of an officer in the
service of the State or Central Government or a Member of an All India Service-
Appointed as Vice-Chancellor, in a manner not less advantageous than the
terms and conditions by which the person appointed as Vice-Chancellor is
governed as a Member of the service to which he belongs.

The statute shall be deemed to have come into forte on the first of June, 1972.

9. Powers and duties of the Vice-Chancellor: An addition to the powers

* Amendment issued Vide Prot No. 1224/Stat./67, 9-6-1967
Amendment issued Vide Proc_. No. 1308/Stat./72, Dt. 21-8-1972
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conferred upon the Vice-Chancellor by the Act, the Vice-Chancellor may exercise the
following powers, namely:-

1) He shall be entitled to be present at and address at any stage any meeting of
any authority of the University: but not to vote there at unless he is a member of
the authority concerned.

ii) He shall be responsible for the maintenance of discipline among the staff, the
students and servants of the University and shall have powers necessary for this
purpose.

iii) He shall have the right to inspect all colleges and institutions of the
University and he may express his views thereon to the appropriate officer or
authority of the University.

iv) He shall have power to institute an enquiry in respect of any matter
concerning the University.

**v) He shall have power to interpret the provisions of the Act, Statutes and
Regulations. Any person aggrieved may submit an appeal to the Chancellor
through the Vice-Chancellor within ninety days from the date of such interpretation
or ruling of the Vice-Chancellor. Any difference of opinion in the matter of
interpretation between the Vice-Chancellor and any authority of the University
shall, however, be referred to the Chancellor. The decision of the Chancellor on
such appeal or reference shall be final. Any subsequent communication from the
University to any person or authority about the interpretation or ruling shall not
be considered as fresh decision.

vi) He shall have power to constitute such ad-hoc committee as he may deem
necessary to help him in the performance of his duties as the principal Executive
Officer of the University.

vii)_ Whenever an officer is absent from duty on leave or for any other
reason, or whenever any post has not been filled up, the Vice-Chancellor may
make such arrangements as may be necessary for the proper discharge of duties
of that Officer for such period as may be necessary.

viii) He shall have power:

a) to sanction recurring and non-recurring expenditure chargeable to
contingencies with in the budget provision;

Amendment issued Vide Proc. No. 1308/Sta.t./72, Dt. 21-8-1972
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b)to countersign his own T.A. Bill and the T.A. bills f the officers of the
University subject to provisions in these Statutes;

c) to re-appropriate from one detailed head to another in the same
account provided that no recurring liability is involved;

d)to sanction the temporary transfer of amounts from one fund to
another, provided that such transfers are reported to the Board in its next
meeting;

e) to sanction all expenditure on buildings or repairs thereof the estimates for
which does not exceed Rs. 50,000/- *.

f) to sanction expenditure upto a sum of Rs. 300/- at any one time on
items of unforeseen character for which expenditure shall be reported to the
Board of Management at its next meeting;

g)to open accounts on behalf of the University in a Treasury or in a
Bank approved by the State Government.

10. Powers and duties of the Registrar: In addition to the powers and
duties conferred and imposed upon the Registrar under the Act shall have the
following powers and duties, namely:

i) It shall be the duty of the Registrar to issue under direction of the
Board or the Vice-Chancellor all notices concerning meetings of the Board and
Academic Council and attend the meetings and maintain the minutes thereof;

ii)He shall execute all processes connected with the election of members of
the Board by the Members of the State Legislature and the Registered
Graduates of the University;

iii)He shall, in the execution of his duties, be subject to immediate
direction and control of the Vice-Chancellor and shall generally render such
assistance as may be desired by him in the performance of his officials duties.

*iv)He shall, on application previously made by any member of the Board or
Academic Council or Board of Faculty for the perusal of the proceedings of the
Board or Academic Council or Board of Faculty respectively, fix with the approval
of the Vice-Chancellor or a convenient hour and date which shall

* Amended in Proc. No. 213/SC/88, Dt. 8-2-88
* Statute inserted Vide Proc.. No. 840/Stat/73, DL 29-6-73
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ordinarily be within ten days of the receipt of the application, and arrange for the
perusal of the said proceedings and any documents connected with such proceeding
at the said hour date. If, however, there is any difficulty in furnishing any record asked
for by the member, he should inform the Board or Academic Council or Board of
Faculty as the case may be accordingly at the meeting of the concerned authority
followin the member's requisitions.

v) Subject to the provisions of the Act and the Statutes the Registrar shall
conduct correspondence relating to the University and be responsible for the proper
maintenance of all the records of the University.

vi) He shall be the custodian of office library of the University.

vii) He shall be responsible for the general discipline of the University Office
and shall have disciplinary control over the employees of the University Office.

viii) He shall be in charge of registration of the University and shall maintain a
register of all degrees and diplomas confered by the University.

ix) He shall be responsible for admission of students to the University including
the supervision of the entrance examination.

x) He shall prepare and maintain a register of all registered graduates in the
prescribed form.

xi) He shall, with respect to the employees working under him, exercise powers
drawing, disbursing and collection of money under relevant statutes and regulations.

xii) He shall have the power- to countersign the Travelling Allowance bills and
sanction leave of the employees working under him.

xiii)He shall have power:
a) to incur expenditure chargeable to contingencies as under:

i) Non-recurring expenditure up to Rs. 10,000/- in each case.
ii)recurring expenditure up to Rs. 1,200 per annum in each case

b) to sign cheques for payment of sanctioned pay and allowances of the
Comptroller.

11. Powers and duties of the Comptroller:- In addition to the powers

37



conferred and duties imposed upon the Comptroller by or under the Act, the
Comptroller shall:

i) be the custodian of all properties of the University;

ii) sign all contracts made on behalf of the University;

iii) advise in regard to the financial policy of the University and take

measures to develop its resources:

iv) purchase all materials and properties required by the University
and its various units except as otherwise provided by the Act, Statutes or
Regulations;

v) place the financial position of the University before the Board through
the Vice-Chancellor at its meeting;

vi) subject to the acceptance by the Board, receive all contributions
grants, gifts and endowments made in favour of or for the purpose of the
University;

vii) ensure that:

a)the accounts of the University are properly kept and audited;

b)the budget of the University is prepared and submitted to the Vice-
Chancellor and that the financial sanctions are obtained in time; and

c) the income and fees due to the University are collected and the salaries
and other amounts due to the staff and othe'rs are paid promptly;

viii) devise and instal suitable system of accounting and business proce-
dure and keep an accounts manual for use in all University offices;

ix) develop and operate an internal audit system so that the record of
all officers and employees, responsible for the receipt and expenditure of
moneys, maintenance of accounts and custody of property, may be, verified
by the audit;

X) maintain service records of all members of the staff of the University:
xi) prescribe financial forms to be used in the University;
xii) have powers to pass bills and sign cheques for payment of contingent

charges, pay and allowances of all the officers, teachers and other employees
of the University and other cheques within the budgetted amount;
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xiii) with respect to the employees working under him, exercise
powers drawing, disbursing and collection of moneys under relevant Statutes and
regulations;

xiv) have powers to countersign T.A. bill and sanction leave of the
employees working under him, and

XV) perform such other duties as may be required from time to time,
by the Board- or the Vice-Chancellor,

Provided that all or any of the powers referred to above shall be exercised by
any other officer authorised in this behalf by the Board of Management.

12. Powers and duties of the Dean of Students Affairs: In addition to the
duties mentioned in sub-section (3) of Section 16 of the Act., the Dean of Student
Affairs shall have the following powers and duties namely:

i) He shall organise messing arrangements for students.
ii) He shall obtain medical advise and assistance for students.

iii) He shall make arrangements for scholarships, stipends part-time
employments and other such assistance.

iv) He shall arrange travel facilities for students on holidays.

v) He shall communicate with guardians of students concerning the
welfare of the students.

vi) He shall exercise general control over the physical education pro-
gramme and the University medical and health services.

vii)He shall be responsible for student discipline.

viii) He shall, in consultation with the Director of Agril. Exp. Stations
and Director of Extension prepare a programme for employment of students in
the Experiment Stations and the extension field and put it up to the Vice-
Chancellor for approval.

ix) He shall explore the possibilities of finding suitable employment for
graduates and arrange their interview with prospective employers.

x) He shall with respect to the employees working under him exercise

powers of drawing disbursing and collection of moneys under relevant statutes and
regulations.
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xi) He shall have powers to countersign T.A. bills and to sanction all
kinds of leave of the employees working under him.

xii) He shall perform such other duties as may be assigned to him by
the Board or the Vice-Chancellor.

13. Powers and duties of the Dean of Faculties:

i) The Dean of a Faculty shall be the Chief Executive Officer of the
Faculty and responsible to the Vice-Chancellor for its administration.

ii)The Dean of a faculty shall have the following powers and duties,
namely:-

a) He shall be responsible for the organisation and conduct of teaching
research and extension work of the departments comprised in the Faculty and
for that purpose shall pass such orders as might be necessary in consultation
with the Head of the Department concerned.

b) Without prejudice to the right of any member to prescribe any matter
to the Board of Faculty he shall formulate and present policies to the Board
of the Faculty for its consideration.

c) He shall make reports to the Vice-Chancellor on the work of the
Colleges.

d) He shall supervise the registration and progress of the students in
the Colleges.

e) He shall prepare the budget for the faculty.

He shall have the powers to allot such of his functions be discharged,
subject to his directions and control by such of subordinate officers as he
may from time to time decide.

He shall with respect to the employees working under him exercise
powers of drawing, disbursing and collection of money under relevant statutes
and regulations.

14. Powers and duties of the Director of Agricultural Experiment Sta -
tions.

The Director of Agricultural Experiment Stations shall have the following
powers and duties, namely:-
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i) He shall co-ordinate the planning and prosecution of research conducted
by the University, excepting research done by students to meet degree requirements
and by teachers of the University to improve teaching abilities.

ii) He shall prepare annual budget estimates for such research as may be
required by the University.

iii)He shall assist the appropriate Deans to meet their responsibilities for direct
supervision of the members of the College staff engaged on approved research
programmes.

iv) He shall require and supervise the compilation and publication of
research results.

v) He shall be responsible to the Vice-Chancellor in exercise of the
powers and discharge of duties under the Act and Statutes.

vi) He shall with respect to the employees working under him, exercise,
powers of drawing, disbursing and collection of moneys under relevant Statutes
and Regulations.

vii) He shall have powers to countersign T.A. Bills and to sanction
leave of any nature admissible to the employees working under him.

*[14-A. Powers and duties of the Additional Director of Research (Veterinary).

i) He shall assist the Director Of Research to co-ordinate the planning and
execution of livestock research programmes conducted by the University, excepting
livestock research done by students to meet degree requirements and by
teachers of the University to improve teaching abilities.

ii) He shall prepare annual budget estimates for such livestock research as
may be required by the University.

iii) He shall assist the appropriate Deans to meet their responsibilities for direct
supervision of the members of the College Staff engaged on approved livestock
research programmes.

iv) He shall supervise and prepare the compilation and publication of
livestock research results.

v) He shall have powers to approve tour programmes and countersign

* Amended in Proc. No. 151/SC/90 Dt.. 29.1.90
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T.A. bills of the employees working in livestock research stations under the
overall control of Director of Research.

vi) He shall be directly responsible to the Director of Research in exercise
of the powers and discharge of duties under the Act and Statutes.

15. Powers and duties of the Director of Extension:

The Director of Extension shall have the following powers and duties,
namely:

i)He shall prepare ye, rly programmes and budget needs for the education of
cultivators and other non-students in connection with Extension Schemes.

ii)He shall supervise off-campus programmes of the University dealing
with agricultural cooperatives, rural youth programmes, short courses for
cultivators, training of non-students etc.

iii) He shall co-operate with the Deans of Faculties in developing courses
and in teaching students in various forms of extension education.

iv) He shall direct the development of informational materials such as
publications, films, efc. for use in all phases of the extension work.

v) He shall be responsible to the Vice-Chancellor in the exercise of
powers and discharge of duties under the Act and Statutes.

vi) He shall with respect to the employees working under him exercise
powers of drawing, disbursing and collection of money under relevant Statutes
and regulations.

vii) He shall have powers to countersign T.A. bills and sanction leave of
any nature admissible to the employees working under him.

15-A. Powers and duties of the Principals:- A Principal shall have the
following powers and duties, namely:-

i) He shall subject to the overall control of the Dean of the Faculty
concerned, exercise control over the college of which he is the administrative
and academic head in respect of all employees, students and facilities.

ii)He shall supervise the teaching, research and extension work of the
staff of the College and be responsible for the work and conduct of all students

of the College.
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iii) He shall exercise such powers and discharge such duties as other
officers may with respect to the maittenance and operation of the College under
his control, delegate to him with the approval of the Dean of the faculty concerned.

iv) He shall discharge such other duties as may be assigned to him by the
Dean of the faculty concerned.

v) He shall be responsible to the Dean for educational use of the buildings and
rooms assigned to the College and for the general equipment of the College.

vi) He shall be entitled to grant casual leave to the teachers of the College.

vi) He shall with respect to the employees working under him exercise
powers of drawing, disbursing and collection of moneys under relevant statutes
and regulations.

vii) He shall have the powers of countersign T.A. bills and sanction leave
of the employees working under him.

Act Section 38 (e)

16. Powers and duties of the Estate Officer: (t) The Estate Officer shall work
undor the control and supervision of the Vice-Chancellor and shall be responsible
for the —

(a)execution and maintenance of the buildings, roads, fencing, play-
grounds, parks and lands of the University other than the lands comprising the
Agricultural and Livestock Farms;

(b)Maintenance of the utility services;

(c) Maintenance of Fire Protection Services;

(d) Maintenance of architectural and planning services for the University.

(e) preparation of the annual budget of the University for construction and
maintenance of the buildings and periodical reports showing the progress of works
under construction;

(f) maintenance of the accounts relating to the works in his charge in forms
prescribed by the Comptroller;

(g)allotments and maintenance of the quarters and accommodation for the
staff of the University; and
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(h) all repairs and construction of the University buildings.

(ii) He shall also perform such other duties as may be assigned to him
by the Vice-Chancellor or the Comptroller.

(iii)He shall, with respect to the employees working under him, exercise
powers of drawing, disbursing and collection of moneys under relevant Statutes
and Regulations.

(iv) He shall have powers to countersign T.A. bills and sanction all kinds
of leave of employees working under him.

17. The powers and duties of the University Librarian: The University
Librarian shall have the following powers and duties, namely:

(i) He shall maintain all the libraries in the University Campus and
organise their services in the manner naos™ beneficial to the needs of teaching,
research and extension.

(i) Subject to the general control of the Vice-Chancellor, he shall exercise
all powers in relation to the office routine, the control of the library staff and
the efficient organisation. and working of the University Library.

(iii) He shall have powers to purchase catalogue, cards, lables and other
library requisites out of the provision in the Budget for such purposes.

(iv) He shall be responsible for the proper care and upkeep of all books,
manuscripts, periodicals and back-numbers of periodicals in the library of
the University.

(v) He shall conduct annually in the month of April a detailed checking
of all books, manuscripts and periodicals in the libraries and shall submit
his report to the Vice-Chancellor through the Registrar.

(vi) He shall submit to the Vice-Chancellor at the end of each academic
year, an annual report and statistics showing the progress of the library in
the University Campus.

(vii) He shall seek the guidance of the Vice-Chancellor in all
matters relating to the general policy, development and working of the
libraries.

(viii)He shall prepare the annual budget for the University libraries.

(ix) He shall discharge such other duties as may be assigned to him by
the Vice-Chancellor or Academic Council.
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(x) He shall with respect to the employees working under him exercise
powers of drawing, disbursing and collection of moneys under relevant Statutes
and Regulations.

(xi) He shall have powers to countersign T.A. bills and sanction all kinds of
leave of employees working under him.

18. Powers and duties of the Manager of the University Press:- The
manager of the University Press shall have the following powers and duties,
namely:-

(i) He shall design, print and distribute the publications of the University

(ii) He shall not interfere with the right of College or Department of the
University —

(a) to reproduce materials by means otherlhan printing and to distribute the
same;

(b)to distribute any materials as a part of the University Extension
Service; and

(c) to approve for publication research manuscripts in such general form and
in such numbers as they may determine.

(iii) He shall be responsible for the secrecy of the papers given to him by
the University for printing.

(iv) He shall with respect to the employees working under him exercise
powers of drawing, disbursing and collection of moneys under relevant Statutes
and Regulations.

(v) He shall have the powers to countersign T.A. bills and sanction all kinds
of leave of employees working under him.

CHAPTER III

AUTHORITIES

Act Section 38 (a)

18. Powers and duties of the Board of the management: In addition to the
powers and functions mentioned in section 20 of the Act, the Board shall exercise
and perform the following powers and functions, namely:—
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(1) to delcare by Statute that the University shall include any
other Faculty under sub-section (1) of section 23;

(ii) to publish an annual report containing the review of the progress made
in different spheres of activities of the University;

(iii) to submit to the Government legislative proposals which it considers
necessary for the betterment and promotion of Agriculture; and

(iv)to consider the proposals of the Boards of Faculties for the institution of
Fellowships, Scholarships, Bursaries, Medals and Prizes.

Act. Section 21 (1) (K) Section 38 (a).

20. Term of the teachers nominated by the Vice-Chancellor to the Academic
Council: The term of the teachers nominated by the Vice-Chancellor to the
Academic Council shall be two years from the. date of nomination or from the
date of Occurrance of the vacancy whichever is later.

21. Powres and duties of the Academic Council: In addition to the
powers, functions and duties mentioned in section 22 the Academic Council shall
have the following powers:-

(1) to determine the degrees and diplomas which shall be awarded
and the conditions for their award;

(ii) to prescribe basic qualifications for appointment as teachers;

(iii)to recommend candidates for diplomas, degrees and certificates to be
conferred by the University;

(iv) to recommend the establishment, amalgamation, division or abolition of
Faculties or Department:

Provided that, if additional funds are required prior approval of the Board
shall be obtained:

(v) to recognise, subject to the confirmation of the Board, the examinations
of the recognised Universities equivalent to the corresponding examinations of
the Andhra Pradesh Agricultural University;

(vi) to propose rules to the Board for the award of Scholarships, Fellowships,
Medals etc.

(vii) to make proposals for the consideration of the Board regarding
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Acharya N.G. Ranga Agricultural University
Admn. Office, Rajendranagar, Hyderabad - 500 030

Proceedings No.2416/SC/A1 /2003 Dated : 16.12.2003
Sub :- ANGRAU - First Statues of the ANGRAU - Amendment to statue 22-
Orders - Issued.
Ref : - 1. G..O.Ms. No. 1577, Food & Agril., dt. 11.6.1964.

2. G.O. Ms. No.26, Agri!. & Coop.
3. Univ. Lr.No0.3616/SC/97, dt. 26.8.1997 and 9.6.2003

4.G.0.Ms.No. 319, Agri.&Coop.(Agril.III) Dept., dt. 28.11.2003.

In exercise of the powers conferred by Subsection (2) of Section 39 of the
ANGRAU Act, 1963(Act of 24 of 1963) the Board of Management hereby makes, with the prior
approval of the Government of Andhra Pradesh the following amendments to the First Statutes of
the Acharya N.G. Ranga Agricultural University issued in G.O. Ms.No.1577, Food & Agriculture
Department, dated the 11.6.1964 and as subsequently amended :-

AMENDMENTS
"22. Constitution of the Boards of Faculties".
(1) The Board of Faculty of Home Science shall consist of the following, namely: -
a)Dean of Faculty;
b) Dean of P.G. Studies;
c) Dean of Other Faculties;
d) Dean of Student Affairs;
e) University Librarian;
f) Principals of all Colleges in the Faculty.
g) All Heads of Department of the Subject taught in the Faculty;
h) Director of Research;
i) Director of Extension;
j) Two eminent Scientists from outside the University to be invited by the Dean;

k) All Professors/Senior Scientists/Associate Directors/ University Heads of
Departments and College Heads of the Departments in the Faculty; and

(I) Three representatives of whom two in the cadre of Associate Professor and one in the
Cadre of Assistant Professor from Faculty to be nominated by the Vice-
Chancellor.

P.T.O
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(2) The Board of Faculties of Agriculture and Veterinary Sciences shall consist of the
following, namely:-
a) Dean of the Faculty concerned;

b) Dean of P.G. Studies;
c¢) Dean of other Faculties;

d) Dean of Student Affairs;

e) University Librarian;

f) Director of Research;

g) Director of Extension;

h) Principals of the Colleges in the Faculty;

i) Associate/Additional director of Research(Vety.)

j) All Professors/Senior Scientists/Associate Directors, University Heads of Department and
College Heads of Departments and in the Faculty.

k) Two eminent Scientists from outside the University to be invited by the Dean, and

1) Three representatives each from the Faculty of Agriculture and Faculty of Veterinary
Science of whom two in the cadre of Associate Professor and one in the cadre of
Assistant Professor to be nominated by the Vice-Chancellor.

3) The Board of Faculty of P.G. studies shall consist of the following namely:-

a) The Dean of Post-Graduate Faculty, Chairman (Ex-Officio)

b) Dean of other Faculties;

c) Dean of Student Affairs;

d) University Librarian;

e) Director of Research;

f) Director of Extension;

g) All Heads of Departments connected with P.G. Studies;

h) All Professors and Senior Officers approved by Vice-Chancellor.

i) Two eminent Scientists from outside the University to be invited by the Dean, and

j) Three representatives from each faculty of whom two in the Cadre of Associate Professor and one
in the Cadre of Assistant Professor to be nominated by the Vice-Chancellor.

To D. JAGANNADHA RAJU
All Deans and Directors. REGISTRAR

All Associate Directors of Research

All Associate Deans

The Joint Registrar

The Assistant Registrar(Acad.).

CC: to Acad.l./P.G./Home Science Sections CC:

to SF/SC.
J/IE.B.O.// SUPERINTENDENT
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Distribution of new grants by the Government to the Colleges for the development of higher
teaching and research whenever the University is consulted by the Government on such matters.

*(viil) Omitted

(ix) to promote research within the University and to require reports on such research
from the persons employed thereon;

(x)to recommend to the Board the making of Grants to sections of colleges, which
contribute to University teaching and research;

(xi)  to make regulations regarding the holding of convocation; and

(xii) to constitute a Committee on student discipline with the Dean of Student
affairs as the ex-officio Chairman.

22. (i) Constitution of the Boards of Faculties :
The Board of Faculty for Home Science shall consist of the following namely:-

(a) The Dean of the Faculty;
(aa) Dean of Post-Graduate Studies:

(aaa) Principals of all colleges in the faculty
(b) All Heads of Departments of the subjects taught in the Faculty;
(c¢) Director of Research;

(d) he Director of Extension;

(e) two eminent scientists from outside the University to be invited by the Dean.
Incorporated.

*(f) Three representatives of whom two in the cadre of Associate Professor and
one in the cadre of Assistant Professor from Faculty to be nominated by the Vice-
Chancellor.

(ii) The board of Faculties for Agriculture and Veterinary Science all consist of the
following members, namely:-

(a) Dean of the Faculty concerned:

* Amended Vide Proc. No. 972/Stat./78, Dt. 21.7.76

* Amended in Proc. No.1253/SC/89, Dt. 31.8.89
* Amended in Proc. No. 2416/SC/A1/2003 Dt. 16.12.2003.
* Amendment issued vide GOMS No.26, Agri!. - & co-operation dt. 9.2.95
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(a) Dean of Post-Graduate Studies:

(b) Principals of all Colleges in the Faculty;
(c) Director of Research;

(d) Director of Extension;

(e) Associate/Additional Director of Research (Vety.);

(f) All Professors/Senior Scientists/Associate Directors, University Heads of
Departments and College Heads of Departments and in the Faculty;

(g) two eminent scientists from outside the University to be invited by the Dean.

*(h) Three representatives each from the Faculty of Agriculture and Faculty of Veterinary
Science of whom two in the cadre of Associate Professor and one in the cadre of Assistant Professor
to be nominated by the Vice-Chancellor.

(iii) The Board of Faculty for P.G. Students shall consist of the following members, namely:-
a) The Dean of Post-Graduate Faculty Chairman (Ex-Officio);
b) Dean of other Faculties;
C) Director of Research;
d) Director of Extension;
€) All Heads of Departments connected with Post-Graduate Studies;
f) All Professors and Senior Officers approved by Vice-Chancellor.

g) Two eminent scientists from outside the University to be invited by the Dean;

*(h) Three representatives from each Faculty of whom two in the cadre of Assoc. Professor
and one in the cadre of Asst. Professor to be nominated by the Vice-Chancellor.

* Amended in Proc. No. 1253/SC/89, Dt. 31.8.89
*Amended in Proc. No. 1253/SC/89, Dt. 31.8.89

48



23. Powers and duties of the Boards of Faculties: The Boards of Faculties
shall have the following powers, namely:—

(a) to make recommendation to the Academic Council regarding admis-
sion of Students to the University;

(b) to draw the curricula and courses and recommend to the Academic
Council books to be prescribed as text books;

Provided that no book shall be recommended unless the report of the
members of the Board of Faculties is obtained thereon;

(c) to recommend to the Academic Council conditions under which
students s17..-311 be admitted to the Degrees, Diplomas and Certificates;

(d) to recommend to the Academic Council the establishment, amalga-
mation, Sub-division and abolition of Departments;

(e) to propose the fellowships, Scholarships, Studentships, Bursaries,
Medals and Prizes to be instituted by the Board;

(f) to recommend to the Academic Council for the recognition of the
degrees, diplomas and other certificates of the recognised Universities and
determine their equivalence to the corresponding Degrees, Diplomas and
certificates of the Andhra Pradesh Agricultural University;

(g) to act as a consultation body in regard to all questions referred to
it generally and those relating to an integrated and well balanced course of
study particularly;

(h) to suggest to the Academic Council examiners on special subjects
and

(i)to consider in consultation with the examiners, the objections raised
to questions set at any examinations held by the University;

Provided that if the Board of Faculties and examiners do not agree upon
the course to be adopted, the decision of the Board of Faculties shall be subject
to the confirmation of the Vice-Chancellor and if the Vice-Chancellor does
not confirm decision of the Board of Faculties the matter shall be referred
to the Academic Council whose decision thereon shall be final.

(ii) The Boards of Faculties shall have power to appoint either standing or
temporary committees as they are necessary for their deem proper functioning.
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CHAPTER 1V
MEETINGS

Procedure at meetings of Board of Management

Act Section 08 (d)

24. General: (i) Meetings of the Board of Management shall be of three
kinds, viz., (a) Ordinary, (b) Urgent and (c) Special.

(i) The' dates and hours and venue for the meetings of the Board shall
subject to the provision in sub-section (2) of section 20, be fixed by the
Vice-Chancellor.

(iii) In the absence of the Chairman from any meeting the
members present at the meeting shall choose one of their members to preside
thereat.

*(@iv) Six members of the Board including the presiding member shall
form the quorum at any meeting (Ordinary, urgent or special) of the Board.

(v)If the quorum is not present within thirty minutes after the time
appointed for a meeting, the meeting shall not be held and the Registrar shall
make a record of the fact and the record shall be signed by the Chairman or
presiding member.

(vi) If at any time during the progress of a meeting any member shall
call attention to the number of members present the Chairman or the presiding
Member shall within a reasonable time count the number of members present
and if a quorum be not present he shall declare the meeting as dissolved and
shall leave the Chair. All such dissolutions shall be recorded by the Registrar
and the record shall be signed by the Chairman or the presiding member.

(vii) Non-receipt of notice, agenda and other papers connected with any
meeting of the Board by any member shall not invalidate the Proceedings of
the meeting.

25. Ordinary Meetings: (i) The Registrar shall under the direction of
the Vice-Chancellor give notice not less than ten days before the date of an
ordinary meeting.

(ii) The Registrar shall under the direction of the Vice-Chancellor send
to every member of the Board, agenda paper specifying the place, day and

* Vide Proc. NO. 1079/Stat./78 Dt. 10-7-1978
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hour of the meeting and business to be brought before the meeting, provided that
the Vice-Chancellor may bring any business which in his opinion is urgent
before any ordinary meeting with shorter notice or without placing the same
on the agenda paper.

26. Urgent Meetings: (i) The Vice-Chancellor may, whenever he thinks
necessary, convene an urgent meeting of the Board for the transaction of any
urgent business.

(i1) The Registrar, under direction of the Vice-Chancellor, shall ordinarily give
three days notice of the Urgent meeting and forward with the notice to each
member the agenda paper for the meeting. The Vice-Chancellor may convene a
meeting at a shorter notice in case of urgency.

(iii) It shall be open to the Vice-Chancellor to bring before an urgent °
meeting any urgent business with or without placing it on the agenda paper.

27. Special Meeting: (i) A Special Meeting of the Board shall be convened by
the Vice-Chancellor on receipt of requisition in writing signed by not less than
eight members of the Board and sent to the Registrar. All such
requisitions shall contain the terms of the resolution or resolutions to be
moved together with name of the mover of each resolution. No business
other than consideration of such resolution or resolutions shall be transacted at
a Special meeting provided that the Vice-Chancellor may bring any urgent business
before such special meeting with or without notice. A special meeting may
also be convened by the Vice-Chancellor for consideration of any special
subject which, in the opinion of Vice-Chancellor, is necessary.

(ii) Issue of notice and agenda paper and other requisites for the conduct of
special meeting shall so far as they are applicable be the same as those
prescribed and applicable for urgent meetings of the Board.

CHAPTER V
REGISTRATION OF GRADUATES

Act Section 38 (m).

28. Registration of Graduates: (i) The Registrar shall maintain the
Register of Registered Graduates in accordance with the provisions made in these
Statute.

(i1) The following persons shall on payment of fees prescribed in clause
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(ii1) below, be eligible for registration as graduates of the University and enjoy
all privileges of registration:-

(a) All graduates of the University;

(b) All persons who have taken degrees in Agriculture, Veterinary Science and
Home Science prior to the date of the first convocation of the Agricultural University
and who are domiciled or residents in Andhra Pradesh.

Note : (1) Resident for the purpose of this Statute means, a person who is
resident in Andhra Pradesh at the time of the application for registration and
has been resident in that State for a continuous period of two years at least
preceding;

(2) The date of the Convocation on which a person is admitted to his
degree either in person or in absentia shall be deemed the day on which he has
graduated or taken his degree.

(iii) If any question arises as to whether a graduate coming under clause (ii)
above is domiciled or resident in the State or not, the question shall be decided
by the Board of Management and such decision shall be final.

(iv) Any graduate who wishes to register himself as a registered graduate of
the University shall pay a fee of Rs. 5 (rupees five) and apply in the form
prescribed by the University to the Registrar which will entitle him to have his
name entered and retained in the register for life.

Note:- The persons whose names are found on the date of the establishment
of the Andhra Pradesh Agricultural University in the Registers of the
Registered Graduates of the Andhra, Osmania and Sri Venkateswara
Universities shall pay a fee of only Rs. 3 (rupees three).

(v) On receipt of the application the Registrar, if he finds that the
applicant is duly qualified to be registered and owes no money to the University,
shall cause the name of the applicant to be entered'in the Register.

*(vi) (a) An upto-date and corrected list of Registered Graduates as on
the Ist day of January shall be published every year and applications for
corrections in the Register of Registered Graduates should reach the Registrar
at least 15 clear days before the 1st January 4ch year for this purpose.

* Issued in Proc. No. 239/Stat./75, Di. 25-2-75
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Provided that in the year in which elections are to be held to elect a
representative of the Registered Graduates to the Board of Management, the list
shall be brought upto-date seventy clear days before the date of poll.

(b) A graduate who gets himself registered not less than seventy clear days
before the date of poll shall be eligible to participate in the election.

(e) Notwithstanding any thing contained in this Statute the graduates in
Agriculture, Veterinary Science and Home Science who have their names in the
register of registered gradutates of the Andhra, Sri Venkateswara and Osmania
Universities on 4th May, 1964 (the date on which the Act has been brought in to
force) shall be eligible to take part in the first elections.

(vii) A graduate whose name is in the register shall be entitled to inspect it
during office hours on application to the Registrar and shall be entitled on
payment of Rs. 5 (rupees five only) to have a copy of it, subject to its being in
stock, either in person or by post, corrected upto the date of last revision under
clause (vi) above. The University reserves to itself the right or reprinting the list.
Supplemental list of such graduates shall be supplied to any graduate who
makes a request for it in writing to the Registrar, provided he had previously
purchased the latest printed copy of the original list of registered graduates of
the University.

(viii)"(a) When any communication is posted to a registered graduate to
his address as registered in the register of registered graduates and is returned
to the Registrar undelivered with an endorsement by the Postal Department
that the person is reported dead, the name of such graduate shall be removed
from the list.

(b) If the Vice-Chancellor on enquiry is satisfied that a graduate in the list
is deceased he shall give it such publicity and in such manner as he decides
and after a lapse of three months from such publicity remove the name of
such deceased graduate from the list

(c) If at any time after registration as a registered graduate any person for
any reason is deprived in any manner of his degree or degrees which entitled
him to registration as such, he shall be a registered graduate of the University
from the date.

(ix) A registered graduate shall have the following privileges namely;-

(a) he shall be eligible to stand for election to the Board of Management from
the graduates constituency provided that he has completed twenty-one years of
age.;
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(b) he shall be entitled to elect members to the Board in accordanec with
provision of the Andhra Pradesh Agricultural University Act;

(c) he shall be entitled to the use of the University Library on such terms
as may from time to time be prescribed by the Board; and

(d) he shall have priority of admission over unregistered graduates to

all lectures delivered by the University officers and teachers and to the
Convocation.

CHAPTER VI

FACULTIES

Act. Sec. 23 (1) Sec.. 38 (1)

29. Faculties: The University may have the following Faculties
namely:

(a) Faculty of Agriculture;

(b) Faculty of Veterinary Science;

(c) Faculty of Agricultural Engineering & Technology;
(d) Faculty of Home Science;

(e) Faculty of Basic Sciences and Humanities;

(f) Faculty of Post-Graduate Studies and

*(g) Faculty of Dairy Science.

CHAPTER VII

DEPARTMENTS

Act. Sec. 23 (i) Sec. 38 (i)

30. Establishment of Department of Teaching in the Faculties: The
Department shall be the primary unit of education and administration. It
shall carry on programmes of teaching and research and, where appropriate
extension in a particular field of knowledge;

* Added Vide Proc. No. 966/Stat./78, Dt 19-1-78
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(ii)each Faculty, except the faculty of post-graduate studies, shall consist
of departments which shall undertake teaching, research and extension in
their respective fields;

(iii) the faculty of Post-graduate studies shall consist of those departments
of other Faculties which offer post-graduate work;

(iv) The Departments under each Faculty shall be as recommended by
the Academic Council and approved by the Board.

CHAPTER VIII

ESTABLISHMENT, AMALGAMATION, SUB-DIVION AND
ABOLITION OF FACULTIES

Act Section 38 (I)

31. Establishment, amalgamation, Sub-division and abolition of Facul-
ties: (i) Without prejudice to the powers of the Academic Council as defined
in clause (i) of section 22 the establishment, amalgamation, sub-division and
abolition of faculties, shall be determined by the Academic Council on the
recommendation of the Dean of the faculty.

(i) The Colleges of Agriculture at Hyderabad, Bapatla and Tirupati, the
Veterinary Colleges at Hyderabad and Tirupati and the College of Home
Science at Hyderabad shall comprise such departments as may be decided
upon by the Academic Council.

CHAPTER IX
CLASSIFICATION OF TEACHERS

Act Section 38 (F)

32.  Classification of Teachers: Teachers as defined in section shall
include the following, namely:-

(a) Professors;

(b) Associate Professors;

(c) Assistant Professors; and

(d) Instructors.
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CHAPTER X

INSTITUTION OF FELELOWSHIPS, SCHOLARSHIPS
STUDENTSHIPS, BURSARIES, MEDALS AND PRIZES AND
THE CONDITIONS OF AWARD THEREOF

Act. Sec. 6 (F) Sec. 38 (B)

33. Institution of fellowships, scholarships, studentships, bursaries,
medals and prizes: The proposals with regard to the institution of fellowships,
scholarships, studentships, bursaries, medals and prizes shall be initiated
by the appropriate Board of Faculties and shall be considered by the Board
of Management and thereafter they shall be provided for in the respective
budgets of the Colleges by the Deans concerned.

CHAPTER XI
CONFERMENT OF HONORARY DEGREES AND

ACADEMIC DISTINCTIONS

34. Conferment of Honorary Degrees and Academic distinctions: (i) The
Board shall, subject to the confirmation by the Chancellor, have power to
confer Honorary Degrees and other Academic distinctions on the recommen-
dation of the Academic Council on persons, who by virtue of their eminence
and attainments or contributions to the cause of learning Science or their
established position in the Scientific world are fit and proper persons to
receive Doctor of Science (D.Sc.).

(ii) All proposals for the conferment of Honorary Degrees shall be made
to a Committee consisting of Vice-Chancellor and the Deans of Faculties and
if accepted by the Commitee, shall be placed before the Academic Council
and the Board for approval before submission to Chancellor for confirmation.

(iii) Honorary Degree shall be conferred only at a Convocation, and may
be taken in person or in absentia_

The presentation of persons at the Convocation on whom honorary degree are
to be conferred, shall be made by the Vice-Chancellor or by a person
nominated by the Board for the purpose.
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CHAPTER XII

HOLDING OF CONVOCATION

Act. Sec. 38 (G)

35. Convocation:.(i) All Degrees, diplomas honorary degrees shall be
conferred by the University either at a convocation or in absentia.

(ii) A Convocation for conferring degrees shall be held atleast once in
every year on a date to be fixed by the Chancellor.

CHAPTER XIII

HOSTELS

Act. Sec. 7 Sec. 38 (K)

36. Establishment and abolition of Hostels: (i) The Board shall on the
recommendation of the Vice-Chancellor establish hostels for all students of the
University. No hostels shall be abolished Without prior approval of the Board.

(i1) No student of the University shall be permitted to reside outside the hostel

maintained by the University except with the permission of the Dean of Student
Affairs.

Note: This clause shall not apply to the students who reside in the own house
with their parents or under a proper guardian.

CHAPTER XIV

ELECTION OF A REPRESENTATIVE FROM THE
REGISTERED GRADUATES

Act. Sec. 19 (2) (B) Sec. 38 (C)

37.General: (i) The Vice-Chancellor shall be the returning officer and shall
direct the holding of elections and shall have power (a) to fix the date of

57



elections, (b) to determine the form of notice, nomination, letter of intimation, declaration
paper, ballot paper, ballot paper cover (smaller cover) and the outer cover (envolope)
for the election and the instructions to be contained in the notification to be
published in the Andhra Pradeseh Gazette, (c) to decide the validity or invalidity of
each ballot paper and (d) to declare the results of the election:

Provided that it shall be competent for the Vice-Chancellor to depute either the
Registrar or any other person to act in his place in respect of scrutiny of
nominations or the conduct of the ballot or the declaration of the election and all or any
of the stages of tLe election. The person so deputed shall exercise for all the above
stages or for the specified one in the election the functions and powers of the
returning officer.

(i1) Subject to section 27, the decision of the Vice-Chancellor on any question
relating to elections shall be final.

(iii) Notwithstanding anything cont. hied in clauses (ii), (iii), (iv) (b) and (vii) of
Statute 38, it shall be competent for the Vice-Chancellor to fix the time limits for
(1) filing nominations (2) withdrawal of nominations and (3) return of ballot papers
and otherwise vary the details of procedure for the conduct of elections for
constituting the first Board of Management of the University.

(iv) Any candidate in the election intending to appeal to the Chancellor under
section 27 against any declaration made by the Vice-Chancellor or the person
deputed by him to act-in his place in respect of nominations, or the conduct of the
ballot or the declaration of the results thereof shall lodge his appeal with the
Chancellor through the Vice-Chancellor within seven days after the date of such
declaration to which he takes objection, excluding the date of such declaration.
Appeals received after the period fixed above shall not be considered.

(v) The elections shall be held by the method of postal voting.

(vi) The election shall not be invalid by reason of any loss during
transmission of any notice or ballot papers.

(vii)The results of the election shall be published in the Andhra Pradesh
Gazette and shall have the effect in the case of anicipatoiy elections from the
date of occurrence of the vacancy and in other cases from the date of declaration of
the result of the election.
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(viii) The ballot papers, to gether with the declaration papers, of the
election shall be preserved in the University office of the returning officer
for a period of three weeks from the date of election or if any question arises
as to the election until it is disposed of.

(ix) No person shall be qualified for election or nomination as a member
of any of the Authorities of the University if he—

(a)is on the date of election or nomination, of unsound mind, a minor,
a deaf mute or is suffering from leprosy: or

(b)applies to be adjudicated as an insolvent or is an undischarged
insolvent; or

(c) has been convicted and sentenced by a criminal Court to transportation
for life or imprisonment for a period of more than one year for an offence
involving moral turpitude unless such sentence has been reversed or the
offence has been pardoned or a period of five years has elapsed from the date
of the expiration of the sentence; or

(d)is a statute Pulilary of the University.

38. Procedure for election by Postal Voting: (i) When any vacancy of the
representative of the registered graduates in the Board occurs or is about
to occur, notification of the fact shall be published in the Andhra Pradesh
Gazette in the manner prescribed by the Vice-Chancellor.

(i) Each elector shall be at liberty to nominate a qualified person to fill
the vacancy. Every nomination shall be in the form prescribed by the Vice-
Chancellor and shall be made by an elector in writing and shall be seconded
in writing by another elector. Every such nominations shall be accompanied
by a statement signed by the nominee agreeing to serve the on authority, if
elected, and declaring that he is not already a member of the authority to
which he seeks election, or if he is already a member, that its term of office
as such would expire before the membership for which he is seeking election
takes effect, and the nomination paper must reach the Registrar within the
date and hour fixed which shall be not earlier than fourteen clear days after
the publication of the notification in the Gazette and in accordance with the
instructions contained there in.

(iii)(a) All nomination papers shall be scrutinised by the Returning
Officer or other officer authorised by him in this behalf on the and hour date
and at the place appointed and notified in the notice of vacancy.
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(b) Candidates and a representative of each candidate appointed in
writing by him and approved by the Returning Officer may be present at the
time of scrutiny of nominations.

(iv) The Returning Officer or other person authorised by him to scrutinize
shall examine the nomination papers and shall decide all objections which
may be made to any nomination paper on the ground that it is not valid and
may reject either on his own motion or on such objection of any nomination
paper. The decision of the Returning Officer or the person authorised by
him to scritinize shall in every case be endorsed by him on the nomination
paper in respect of which such decision is given.

(a) A list of candidates whose nomination papers have been declared
valid, shall be published by affixing the same on the notice board in the office
of the Returning Officer on the same day, and a copy of the same shall be
forwarded to each of the candidates nominated for election.

(b) Any candidate may withdraw his candidature by notice in writing
subscribed by him and either, sent by registered post or delivered in person
or by messenger to the Returning Officer or other person authorised by him
not later than 4 P.M. on the day fixed for withdrawal, which shall be five
clear days after the last date for the receipt of nominations. A candidate who
has withdrawn hiseandidature, shall not be allowed to cancel the withdrawal
or be eligible to be renominated as a candidature for the same election.

(c) The Returning Officer or other person authorised by him shall publish
on the same day after the time for withdrawal of nominations has lapsed, a
final list of candidates validly nominated.

(d)(1) If only one candidate is validly nominated and if he has not
withdrawn his candidature in the manner and within the time specified he
shall be declared duly elected.

(2) If there is no candidate who is validly nominated the constituency
shall be called upon to elect a person to fill the vacancy.

(3) If there are more than one validly nominated candidates the election
shall be proceeded within the manner prescribed in the following Statutes:

(v) The Registrar or the Returning Officer shall send to each elector by
post (1) a numbered declaration paper (2) a ballot paper which shall contain
the names of the candidates with their addresses arranged in alphabetical
order and which shall also bear on it the Registrar's or the Returning Officer's
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initials and the date of posting (3) a ballot paper cover (smaller cover) (4) a
numbered envelope addressed to the Registrar or the Returning Officer and (5)
a letter of intimation stating the number of vacancies to be filled, the date and
hour fixed for the poll, and the place, the day and hour fixed for the scrutiny
and counting of votes. The Ballot papers shall be sent by post to the address
entered against the name of the elector in the electoral roll or if the elector has
since the publication or preparation of the roll changed his address and intimated
the fact in writing to the Registrar or the returning Officer not later than
fourteen days before the date fixed for the despatch of ballot papers, to the
address so given.

(vi) The date fixed for the poll shall be not less than fourteen clear days after
the date of posting of the ballot paper.

(vii) The elector shall after filling up the declaration paper and the ballot paper
in accordance with the directions given in the letter of intimation (1) enclose the
ballot paper in ballot paper cover (smaller cover) and stock it, and (2) put the
ballot paper cover and the declaration paper in the envelope addressed to the
Registrar or the Returning Officer and (3) send the envelope by registered post, so
as to reach the Registrar or the Returning Officer, not later than the day and the
latest hour fixed for the poll:

Provided that, at his option the elector, may either in person or by an
agent, deposit or cause to be deposited the envelope addressed to the Registrar
or the Returning Officer in the ballot box provided for the purpose on the day
and during the hours fixed for the poll.

(viii) If an elector is incapacited from blindness or other physical cause from
voting in the manner prescribed, it shall be competent for him to record his vote
by the hand of any of the persons enumerated below and such person shall, on the
declaration paper, attest the incapacity and the fact of his having been requested
by the elector to mark the ballot paper for him and of its having been so
marked by him in the presence of the elector.

The following persons are empowered to attest votes of incapaciated
electors:-

Magistrates (as defined in the Code of Criminal Procedure).

Judges of and above the rank of District Munsifs, District Registrars. Sub-
Registrars.
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District Educational Officers and Inspectresses of Girls' Schools.

Deputy Inspectors of Schools.

Headmasters of recognised High Schools, and
Members of the Board of Management.

(ix) An elector who has not received his ballot and other connected
papers sent by post, or who has lost them, or whose papers, before their
despatch back to the Registrar or the Returning Officer by him, have been
inadvertently spoilt, may transmit a declaration to that effect signed by
himself and request the Registrar or the Returning Officer to send him new
(duplicate) papers in place of those not received, lost or spoilt; and if the
papers have been spoilt, the spoilt papers shall be returned to the Registrar or
the Returning Officer who shall cancel them on receipt. In every case when
new papers are issued, they shall be superscribed as "Duplicate" and a mark shall
be placed against the number of the elector's name in the register of electoral
roll to denote that new (duplicate) papers have been issued in place of those not
received, lost or spoilt.

(x) On the day and at the hour appointed for the scrutiny and counting of votes,
the envelopes received through post from the electors by the Registrars or the
Returning Officer and those deposited in the ballot box shall be scrutinised.

The envelopes will be rejected:

(1) if, having been sent by registered post, do not reach the Registrar or the
Returning Officer within the time fixed, or.

if not deposited in the ballot box during the time fixed, and

(i1)if more than once envelope addressed to the Registrar or the Returning
Officer are sent in a single registered cover or parcel.

N.B: If two covers bearing the same serial numbers (original and
duplicate) are received both shall be rejected.

In each case of rejection the work "Rejected" shall be endorsed on the
envelope. Envelopes not so rejected shall be arrangeed serially according to the
numbers entered on them and counted. The covers shall then be opened and the
declaration papers and the ballot paper covers examined.
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(xi) A ballot paper cover will be rejected: -

(a) if the envelope contains no declaration paper outside the ballot paper cover;
or

(b) if the declaration paper is not the one sent by Registrar or Returning
Officer; or

(c) if the declaration or attestation is not in accordance with the Statutes;
or

(d) if the ballot paper is placed outside the ballot paper cover; or

(e) If more than one declaration paper or ballot paper cover have been
enclosed in one and the same envelope.

In each case of rejection - the work "Rejected” shall be endorsed on the
ballot paper cover or the declaration paper.

(xii)Candidates and a presentative of each candidate appointed in
writing by him and approved by the Returning Officer, may be present at that
time of scrutiny and counting of votes.

(xiii) The ballot paper covers, other than those rejected under clause (xi)
above shall be opened and the ballot papers taken out and mixed together-in
the presence of the Returning Officer. The ballot papers shall then be
scrutinised and the valid votes secured by each candidate counted.

(xiv) A ballot paper will be invalid;

(a) if it does not bear the initials of the Registrar or the Returning Officer as
the case may be; or

(b)if a voter signs his name or writes any word, or makes any mark on it,
by which it becomes recognisable; or

(c) if no vote is recorded thereon by placing a cross mark thus "X" against the
names of the candidate or candidates for whom the voter wishes to vote; or

(d)if the number of votes recorded thereon exceeds the number of
vacancies to be filled; or
if it is void for uncertainity; or
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(f) if it violates any other statutes;

Provided that where more than one vote can be given on the same ballot paper,
if one of the marks is so placed as to render it doubtful to which candidates it
is intended to apply, the vote concerned but not the whole ballot paper, shall
be invalid on that account.

(xv) The nominee who secures the largest number of votes shall be
declared duly elected. When two or more nominees received an equal
number of votes the final election shall be made by drawing lots in such
manner as the Returning Officer may determine.

ELECTIONS OF MEMBERS FROM THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY AND ANDHRA PRADESH
LEGISLATIVEE COUNCIL

39. The procedure shall be that prescribed in Statutes 37 and 38 (1) to (iv)
(c) and also the following Statutes.

40. (i) If the number of candidates who are validly nominated and who
have not withdrawn their candidature in the manner and within the time
specified, does not exceed the number of vacancies to be filled, all such candidates
shall be declared duly elected.

(ii) If the number of such candidates is less than the number of vacancies to be
filled all such candidates, shall be declared duly elected; and the constituency
shall be called upon to elect a person or persons, as the case may be, to fill the
remaining vacancies.

(1i1) If the conditions stipulated in clauses (i) and (ii) above are
satisfied and subject to the stipulation that the candidate or candidates express
in writing at or before the time of scrutiny of the nominations, their intention
not to withdraw their candidature, the Returning Officer or other person
authorised by him, may declare, on the last day and hour fixed for scrutiny of
nominations, all such candidates duly elected.

(iv) If the number of such candidates exceeds the number of
vacancies to be filled, the election shall be proceeded within the number
prescribed in the following Statutes.

(v) The Registrar or the Returning Officer shall send to each elector by post
(1) a number declaration paper, (2) a ballot paper which shall contains
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the names of the candidates with their addresses arranged in alphabetical
order and which shall also bear on it the Registrar's or the Returning Officer's
initials and the date of posting, (3) a ballot paper cover (smaller cover), (4)
a numbered envelope addressed to the Registrar or the Returning Officer,
and (5) a letter of intimation stating the number of vacancies to be filled, the
date and hour fixed for the poll, and the place, the day and hour fixed for
the scrutiny and counting of votes: The ballot papers shall be sent by post to
the address entered against the name of the elector in the electoral roll, or
if the elector has since the publication or preparation of the roll changed his
address and intimated the fact in writing to the Registrar or the Returning
Officer not later than fourteen days before the date fixed for the despatch of
the ballot paper, to the address so given.

(vi) The date fixed for the poll shall be not less than fourteen clear days
after the date of the bailor paper.

(vii) The elector shall, after filling up the declaration paper and the
ballot paper in accordance with the directions given in the letter of intimation,
(1) enclose the ballot paper in the ballot paper cover (small cover) and stick
it and (2) put the ballet paper cover and the declaration paper in the envelope
addressed to the Registrar or the Returning Officer and (3) send the envelope
by registered post, so as to reach the Registrar or the Returning Officer, not
later than the day and the latest hour fixed for the poll.

Provided that, at his option, the elector, may either in person or by an
agent deposit or cause to be deposited the envelope addressed to the Registrar
or the Returning Officer in the ballot box provided for the purpose on the
day and during the hours fixed for the poll." The number for whom each
elector may vote may be less than, or equal to, but shall not be more than,
the number of vacancies to be filled.

(viii) An elector who has not received his ballot and other connected
papers sent by post, or who has lost them, or whose papers, before their
despatch back to the Registrar or the Returning Officer by him, have been
inadvertently spoilt, may transmit a declaration to that effect signed by
himself and require the Registrar or the Returning Officer to send him new
(duplicate) papers in place of those not received, lost or spoilt; and if the
papers have been spoilt, the spoilt papers shall be teturned to the Registrar
or the Returning Officer shall cancel them on receipt. In every case when
new papers are issued, they shall be subscribed as "Duplicate" and a mark
shall be placed against the number of the elector's name in the register of
electoral roll to denote that new (duplicate) papers have been issued in place
of those not received, lost or spoilt.
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(ix) On the day and at the hour appointed for the scrutiny and counting of votes
the envelopes received through post from the elections by the Registrar or the
Returning Officer and those deposited in the ballot box shall be scrutinised
and for this purpose the procedure prescribed in clauses, (xi) and (xii) of statute
38 shall be applicable.

(x) All voters shall be entitled to vote. Each voter shall have one
transferable vote.

(xi) The ballot paper cover, other than those rejected under caluse (ix) above
shall be opened and the ballot papers taken out and mixed together in the
presence of the Returning Officer. He shall then proceed to count the votes,
rejecting as invalid and ballot paper.

(a)if it does not bear the initials of the Registrar, or

(b)if a voter signs his name or writes any word, or makes and mark, by
which it becomes recognizable; or

(c)if the figure 1 is not marked; or

(d)if the figure 1 is set opposite to the names of more than one candidate; or

(e)if the figure 1 and some other figure are set opposite to the name of the
same candidate, or

» (D if it is void for uncertainity; or (g)

if it violates any other statute.

On every paper so rejected, the Returning Officer shall endorse the word
"Invalid" and such paper shall be kept in a separate bundle.

(xii) The Returning Officer shall arrange the ballot papers (other than
invalid papers) in parcels according to the first preference recorded therein for
each candidate. He shall then count the number of papers in each parcel and
credit each candidate with one vote in respect of each paper on which a first
preference has been recorded for him. The Returning Officer shall also ascertain
the total number of valid papers in all the parcels so arranged.

(xiii) The Returning Officer shall then divide the total number of valid

papers in all the parcels by a number exceeding by one the number of
vacancies to be filled and the result increased by one, disregarding any
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fractional remainder, shall be the number of Votes sufficient to secure the
return of a candidate (hereinafter called the "Quota").

(xiv) If, at any time, a number of candidates equal to the number of
persons to be elected, has obtained the quota, such, candidates shall be
declared as duly elected and no further steps shall be taken.

(xv) If at any time the number of votes credited to a candidate is equal
to or greater than the quota, that candiate shall be deemed elected.

(xvi) If the number of the papers in the parcel of such a
candidate is equal to the quota, the papers shall be set aside as finally dealt
with.

(xvii) (1) If the number of votes credited to an elected candidate is
greater than the quota, the surplus shall be transferred in accordance with
the provisions of this Statutes to the continuing candidates, indicated on the
ballot papers in the parcel of the elected candidate as being next in order of
the voter's preference.

(2) (a) If the votes credited to an elected candidate consist of original
votes only, the Returning Officer shall examine all the papers in the parcel
of the elected candidate whose surplus is to be transferred and shall arrange
the unexhausted papers in sub-parcels according to the next preferences
recorded thereon.

(b) If the votes credited to an elected candidate consist of original and
transferred votes or of transferred votes only, the Returning Officer shall
examine the papers contained in the sub-parcel last received by the elected
candidate and shall arrange the unexhausted papers therein further sub-
parcels according to the next preferences recorded thereon.

(c) In either case, the Returning Officer shall make a separate sub-parcel
of the exhausted papers and shall ascertain the number of papers in each
sub-parcel of unexhausted papers and in the sub-parcel of exhausted papers.

(3) If the total number of papers in the sub-parcels of unexhausted
papers is equal to or less than the surplus, the Returning Officer shall
transfer each sub-parcel of unexhausted papers to the containing candidate
indicated thereon as the voter's next preference.

(4) (a) if the total number of unexhausted papers is greater than the surplus, the
Returning Officer shall transfer from each sub-parcel the number of papers which
bears the same proportion to the number of papers which
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bears the same proportion to the number of papers in the sub-parcel as the
surplus bears to the total number of unexhausted papers.

(b) The number of papers to be transferred from each sub-parcel shall
be ascertained by multiplying the number of papers in the sub-parcel by the
surplus and dividing the result by the total number of unexhausted papers.
A note shall be made of the fractional parts, if any, of each number so
ascertained.

(c) If, owing to the existence of such fractional parts, the number of
papers to be transferred is less than the surplus, as many.of these fractional
parts taken in the order of their magnitude, beginning with the largest, as
are necessary to make the total number of papers to be transferred equal
to the surplus, shall be reckoned as the value of unity, and the remaining
fractional parts shall be ignored. If two or mere fractional parts are of equal
magnitude, that fractional part shall be deemed to be the larger which arises
from the larger sub-parcel and if the sub-parcels in question are equal in size
preference shall be given to the candidate who obtained the larger number
of original votes.

(d) The particular papers to be transferred from each sub-parcel shall
be those last field in the sub-parcel.

(e) Each paper transferred shall be marked in such a manner as to
indicate the candidate from and to whom the transfer is made.

(5) (a) If more than one candidate has a surplus the largest surplus shall
be first dealt with.

(b) If Iwo or more candidates have each the same surplus regard shall
be had to the number of original votes obtained by each candidate and the
. surplus of the candidate credited with the largest number of original votes
shall be first dealt with and if the numbers of the original vote are equal the
Returning Officer, at his discretion, shall decide which surplus he will first
dealt with.

(c) The Returning Officer need not transfer the surplus of an elected
candidate when that surplus, together with any other surplus not transferred
is less than the difference between the total of the votes credited to the two
continuing candidates lowest on the poll.

(x-"viii) (1) If, at any time, no candiate has a surplus (or when under the
proceeding Statute any existing surplus need not to be transferred) and
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one or more vacancies remain unfilled, the Returning Officer shall exclude
from the poll, the candidate credited with lowest number of votes, and shall
examine all the papers of that candidate, and shall arrange the unexhausted
papers in sub-parcels according to the next preferences recorded thereon for
the continuing candidates, and shall transfer each sub-parcel to the candidate
for whom that preference is recorded_ The Returning Officer shall make a
separate sub-parcel of the exhausted papers.

(2) If" the total of the votes of the two or more candiate- lowest on
the poll, together with any surplus votes not transferred is less than the
votes credited to the next highest candidate, the Returning Officer, in one
operation, exclude those candidates from the-poll and transfer their votes in
accordance with the preceding clause.

(3) If, when a candidate has to be excluded under this Statute, two or
more candidates have each the same number of votes and are lowest on the
poll, regard shall be had to the number of original votes credited to each
of those candidates and the candidate with fewest original votes shall be
excluded, and where the number of the original votes are equal, regard shall
be had to the total number of votes credited to those candidates at the first
transfer at which they had unequal number of votes and the candidate with
the lowest number of votes at that transfer shall be excluded and where
the number of votes credited to those candidates were equal at all transfers,
the Returning Officer shall decide by casting lots which candidate shall be
excluded.

(xix) (1) Whenever any transfer is made under any of the proceeding
clauses, each sub-parcel of papers transferred shall be added to the parcel, if
any, of the papers of the candidate to whom the transfer is made, and that
candidate shall be credited with one vote in respect of each paper transferred.
Such papers as are not transferred, shall be set aside as finally dealt with
and the votes given thereon shall thenceforth, not be taken into account.

(2) if, after any transfer, a candidate has a surplus, that candidate shall
be declared elected and the surplus shall be dealt with the manner herein
before provided before. any other candidate is excluded.

(xix) (a) (1) When the number of continuing candidates is reduced to
the number of vacancies remaining unfilled, the counting candidates shall
be declared elected.

(2) When only one vacancy remains unfilled, and the number of votes of
a counting candidate exceeds the total of all the votes of the other continuing
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candidates, together with any surplus votes not transferred, that candidate
shall be declared elected:

(3) When at the end of any count, only one vacancy remains unfilled
and there are only two continuing candidates and each of them has the
same number of votes and no surplus votes remain capable of transfer, the
Returning Officer shall decide by lot which of the two candidates shall be
excluded; and after excluding him in the manner aforesaid, declare the other
candidate to be elected.

(.’K.x) The Returning Officer shall then declare the names of the candidates
who have been duly elected.

(xxi) Any candidate or his agent may at any time during the counting of
votes, either before the commencement or after completion of any transfer
of votes (whether surplus or otherwise), request the Returning Officer to
re-examine and recount the papers of all or any candidate (not being papers
set aside at any previous transfer as finally dealt with), and the Returning
Officer may also at his discretion recount votes either once or more often,
in any case, in which he is not satisfied as to the accuracy of any previous
count, provided that nothing herein shall make it obligatory on the part of
the Returning Officer to recount the same votes more than once.

In the above statutes:

(1) "Continuing Candidate" means any candidate not elected or not
excluded from the poll at any given time.

(2) "First Preference" means the figure "1", Second preference" means
the figure "2" "third preference" means the figure "3" and so on, set opposite
to the name of any candidate.

(3) "Unexhausted papers means ballot papers on which a second or
subsequent preference is recorded for a continuing candidate.

(4) "Exhausted papers" means ballot papers on which no second or
subsequent preference is recorded for a continuing candidate.

Provided that a ballot paper shall also be deemed to be exhausted in any
case in which:-

(a) the names of two or more candidates (whether counting or not) are
marked with the same figure and are next in order of preference; or
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(b) the name of the candidate next in order of preference whether
continuing or not is marked;

(i) by a figure not following consequently after some other figure on the ballot
paper; or

(ii)by two or more figures;

(5) "Original Vote" in regard to any candidate means a w ie derived from a
ballot paper on which a first preference is recorded for that candidate.

(6) "Transferred Vote" in regard to any candidate means a vote credited to
such candidate which is derived from a ballot paper on which a second or
subsequent preference is recorded for that- candidate.

(7) "Surplus" means the number of votes by which the total number of
the votes original and transferred, credited to, any candidate exceeds the quota as
defined in these statutes.

(xxiii) The returning officer shall prepare a form showing the following, namely:

(1) the number of electors who voted;

(2) the number of ballot papers rejected;

(a) as being received too late;

(b) for being sent by ordinary post or in other than the prescribed days;

(c) for irregularities connected with the declaration and

(d) as invalid.

41. Election of a member from the Indian Council of Agricultural
Education: When a vacancy of the member of the Board of Management
elected from the Indian Council of Agricultural Education occurs or is about to
occur, the Registrar shall under the direction of the Vice-Chancellor, request
the Secretary of the Indian Council of. Agricultural Education to arrange for
an election to fill the vacancy. The Secretary of the Indian Council of
Agricultural Education or the Officer authorised by him shall be the Returning
Officer for the said election and he shall communicate to the Registrar the name
of the person elected.

H. SAAMBANIURTI.

Secretary to Government
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ANDHRA PRADESH AGRICULTURAL UNIVERSITY
CAMP OFFICE: "DILKUSHA" HYDERABAD - 4.

Proceedings No. 750/Stat./65 Dated : 27-7-1965

Sub : A.P.A.U. — Statutes under clauses (n) to (v) of Section 38 of the
A.P.A.U. Act, 1963 — Issued_

Ref: G.O.Ms. No. 1979, F & A, dated 22-7-1965.

In exercise of the powers conferred by sub-section (2) of Section 39 of the
Andhra Pradesh Agricultural University Act, 1963 (Andhra Pradesh Act 24 of
1963) the Board of Management hereby makes, with the prior approval of the
Government of Andhra Pradesh, the following Statutes in addition to the first
Statutes made under Section 39 (1) of the said Act.

CHAPTER1

THE ENTRANCE OR ADMISSION OF STUDENTS TO THE UNI-
VERSITY AND THE COURSES OF STUDY, THE CONDITIONS OF RES-
IDENCE OF STUDENTS AND THE CONDUCT OF EXAMINATIONS.

1. Subject to such general directions, if any, as may be issued by the
Board of Management from time to time, the following matters shall be as laid
down by the Academic Council in its Regulations:

(i) The entrance or admission of students to the University and their enrolment
and continuance as such, and such other matters incidental thereto or
connected therewith;

(i) The courses of study to be laid down for all Degree and Diplomas of the
University;

(iii) The conditions under which students shall be admitted to the Degree,
the Diploma or other courses and to the examinations of the University
and shall be eligible for the award of Degrees and Diplomas;

(iv) The conditions of residence of the students of the University and the levying of
fees for residence in hostels maintained by the University;
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(v) The conditions and mode of appointment and the duties of examining
bodies and examiners; and

(vi) The conduct of examinations.
CHAPTER II
The fees which may be charged by the University:

2. (i) The fees to be paid by the students of the University other than the
Hostel fees, shall be classified in the following main categories:

(a) admission fees at the time of entrance into the University.

(b) registration fee, tuition fee and examination fee at the beginning of each
Trimester/Term;

(c) medical examination fee (once in a year);

(d) contributions to such educational, social, recreational funds as may be
specified;

(e) any other fees prescribed by the Board from time to time.

(f) The amounts of fees chargeable under each category at various levels
of academic pursuit, the terms of payment and the penalties for late
payment shall be as laid down by the Board.

3. A student for admission shall not be permitted to attend classes until all
the fees prescribed by the University and other amounts due are paid.

4. Any fee once paid shall not be refunded except in accordance with the
rules established by the University with respect to course transfers and drops.

5. The Board may make regulations regarding the exemption of students from
payment of any of the fees either in whole or in part on grounds of poverty
and/or merit.

The conditions of service, remuneration and allowances including travelling and
daily allowances to be paid to officers, teachers and other persons employed under the
university:
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*6. The scales of pay and other allowances for various posts of officers, teachers and
other employees of the University shall be as may be determined by the Board in the
Regulations with the prior written approval of the Government.

Provided that in fixing the scales of pay of the posts of teachers the recommendations of

the University Grants commission shall be kept in view.

Provided further that the sanctioned emoluments of any post shall not be varied at any
time to this disadvantage of the officer or teacher or other employees of the University holding a
post.

7. Until the scales of pay and other allowances are determined by the Board in
accordance with Statues 6 above, the Officers, teachers and other employees, who became
the employees of the University with reference to the provisions of the subsection (6) of
section 43 of the Act, shall continue to be governed by the rules regarding pay and other
allowances by which they were governed immediately before the 10th July, 1964.

8. The starting salary of any person appointed to a post shall ordinarily be the
minimum of the time scale of that post. The Board may, in appropriate cases, grant a higher
start.

9. The conditions of service of the teachers and other employees of the University shall
be such as may be determined by the Board of Management and laid down in the Regulation.

Provided that the conditions of service shall not be varied to their disadvantage after
their appointment.

10. Until the conditions of service are determined by the Board under Statue 9 above
and until the option provided under sub-section (6) of Section 43 of the Act, is exercised by
the teachers and other employees, who became the employees with reference to sub-section (6)
of section 43, they shall be governed by the conditions of service applicable to them
immediately before the 10th July, 1964.

11. The teachers and other employees appointed by the direct recruitment in the
University shall until the service conditions and pay scales are prescribed by the Board, be
governed by those applicable to the employees of the Government of Andhra Pradesh in the

corresponding categories.

* Amended in Proc. No. 1061/Stat/79. Dt. 24.12.79
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12. Notwithstanding anything in those Statutes, the Officers, teachers and
other employees, whose service are borrowed from the State Government, the
Central Government or any other bodies on the terms and conditions prescribed
by them for officers on foreign service or on contract basis shall be governed
by the terms of their appointment.

13. All Officers, teachers and other employees of the University are full time
employees of the University and they shall not be entitled, as a matter of
right, to any extra remuneration for any extra work allotted to them. The
Board shall have, however, powers to fix any remuneration that may be
payable to the Officers, teachers and other employees of the University for any
extra work allotted to them. The Board may also make Regulations delegating its
powers of fixing remuneration, to the Vice-Chancellor or any other officer.

14. The officers, Teachers*and other employees may accept remuneration in
respect of the following items after obtaining the prior permission of the Vice-
Chancellor.

(a)as examiners in other Universities and institute;

(b)as University Commission Members;

(c)such other items as may be approved by the Vice-Chancellor.

CHAPTER III

(OTHER MATTERS)

15. Cooption of Members to the Academic Council:

(1) Members of the Academic Council as constituted under sub-section (1)
of Section 21 of the Act, shall send their suggestions for cooption to the
Registrar before such dates as may be fixed by the Vice-Chancellor. After
consideration of the suggestions, the Vice-Chancellor shall place his
recommendations before the Academic Council for approval of the Academic
Council shall ordinarily be obtained at a meeting, unless for special reasons, the
Vice-Chancellor requests approval by circulation.

**(2) A co-opted member shall hold office for a period of not more than two
years from the date of the first meeting of the Academic Council provided

* Amended In Proc. No. 1146/SC/89 Dt. 3.8.89

** Amended in Proc. No. 762/SC/9 5 Dt. 26.4.95
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that the Academic Council shall have powers to coopt the same person again for
another term.

16. Daily and Travelling Allowances to the Members of the Board of
Management:

The members of the Board of Management shall be entitled to the daily
and travelling allowances for attending meetings of the Board or the Committees
thereof and for performing other official duties, at such rates as may be laid
down by the Board.

17. Procedure at the Meetings of Academic Council:

The procedure at the meetings of the Academic Council including the
quorum for the transaction of business by it shall be laid down by the Board.

M. SRLRAMULU
REGISTRAR
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT
ANDHRA PRADESH AGRICULTURAL UNIVERSITY
First Statutes of the Andhra Pradesh Agricultural University - Statutes

under Section 68 (b) of the Andhra Pradesh Agricultural University Act,
1963 — Approved.

FOOD & AGRICULTURE DEPARTMENT

G.0.Ms. No. 2081 Dated : the 9th August, 1965

Read again : 1. G.O. Ms. No. 1577, F & A, Dt. 11-6-1964.
Read also : 2. From the Registrar, A.P.A.U. Lr.No. 2279/Stat./65-5,

Dt. 4-5-1965.

ORDER

The following notification will be published in the Andhra Pradesh
Gazette_

NOTIFICATION

In exercise of the powers conferred by sub-section (1) of section 39 of the
Andhra Pradesh Agricultural University Act, 1963 (Andhra Pradesh Act 24
of 1963), the Governor of Andhra Pradesh hereby makes the following First
Statutes of the Andhra Pradesh Agricultural University and directs that the
said Statutes shall come into effect with force with effect on and from the
date of publication of this notification in the Andhra Pradesh Gazette.

STATUTES

1. These Statutes shall apply to all officers of the University other than
the Vice-Chancellor subject to the provisions of sub-section (6) of section 43
of the Andhra Pradesh Agricultural University Act, 1963.

2. Definitions:— (i) In these Statutes, unless context other-wise requires:

a) 'Appointing authority' means the authority competent to make ap-
pointment to the posts of an officer of the University.

77



b) 'Cadre' means the strength of a service or a part of a service sanctioned as
a separate unit.

c) 'Duty' includes service as a probationer provided that such service is
followed by confirmation.

d) 'Earned leave' means the leave earned in respect of the period spent on
duty.

e) 'Lien' means the title of an officer of the University to hold substantively
either immediately or on the termination of a" period or periods of absents, a
permanent post, including a tenure post, to which he has been appointed
substantively.

f) 'Officer' means an officer of the University as defined in section 9 of the
A.P.A.U. Act, 1963.

g) 'Pay' means the amount drawn monthly by an officer as (i) the pay
which has been sanctioned for the post held by him, in a substantive officiating
or temporary capacity, (ii) special pay or personal pay, if any; and (iii) any other
emoluments which may be specially classified as pay.

h) 'Permanent post' means a post carrying a definite rate of pay sanctioned
without a limit of time.

i) "Temporary post' means a post carrying a definite rate of pay sanctioned for
a limited time.

J) 'Tenure post' means a permanent post which an individual officer may not
hold for more than a limited period.

(i) Words and expressions not defined in these Statutes and used in the Act
or the first Statutes shall have the meaning assigned to them in the Act or the
first Statutes as the case may be.

3. Temporary appointment:- (i) Where it is necessary in the interest of
the University to fill emergently a vacancy in any post and if the filling of
such vacancy in accordance with the Statutes is likely to result in undue delay,
the appointing authority may appoint a person temporarily otherwise than in
accordance with the said Statutes unless otherwise provided.

(i) No appointment under clause (i) shall ordinarily be made of person

who does not possess the qualifications, if any, prescribed for the said post.
Every person who does not possess such qualifications and who has been or
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is appointed under clause (i) shall be replaced as soon as possible by a person
possessing such qualifications.

4. Medical Certificate of fitness:- a) No person shall be appointed to
a post without a medical certificate of Health in the form prescribed in
Appendix from a Gazetted Medical Officer or Honorary Medical Officer, of
equal standing or a Registered Medical Practitioner:

Provided that if an officer has already produced a medical certificate of
fitness at the time of his first appointment to any post in the University Service
no further medical certificate should ordinarily be required for subsequent
appointment to any other post.

b) The following classes of Officers shall be exempted from producing
Medical Certificates of Fitness:

i) Officers on deputation with the, University; and

ii) Officers appointed in temporary vacancies for a period; not exceeding
six months.

5. Probation: a) Except in the case of appointments made on tenure
or on contract or on deputation or on temporary basis, all officers of the
University shall on appointment to any post, be on probation for a period of
one year on duty within a continuous period of two years.

b) Commencement of probation: If a person having been appointed tem-
porarily to a post, otherwise than in accordance with the Statutes governing
appointment thereto, is subsequently appointed to the post in accordance
with the Statutes, he shall commence his probation from the date of sub-
sequent appointment or from such earlier date as the appointing authority
may determine.

c¢) Extension or termination of probation: If within the period of pro-
bation, a probationer fails to acquire the special qualifications or to pass
the special tests, if any, as laid down in the Statutes or in the order of the
appointment, the appointing authority may, either revert him to the former
post, if any, or by order discharge him from service with-out notice or extend
the period of probation, provided that no probationer shall be continued on
probation for more than two years.

d) Discharge of a probationer: Notwith-standing any thing in these
Statutes the appointing authority may, at any time before the expiry of the
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period of probation, suspend their probation of a probationer and discharge him
for want of a vacancy or at its discretion by order extend the period of
probation of the probationer in the case of the probation has not been extended
under clause (c), or terminate his probation and discharge him from service
after giving one month's notice or paying one month's pay in lieu of such a
notice.

Note : In case where the discharge of a probationer is made reverting him
to his lower officiating or substantive post, the pay in lieu of
one month's notice shall be limited to the difference in pay
between the officiating post and of the lower officiating or
substantive post to which he is reverted.

Probationer's suitability for full membership:

a) At the end of the prescribed or extend period of probation, as the case may
be, the appointing authority shall consider the probationer's suitability for full
membership of the service for which he was selected.

(b) If the appointing authority decides that a probationer is suitable for such
membership, it shall, as soon as possible, issue an order declaring the probationer
to have satisfactorily completed his probation. On the issue of such order, the
probationer shall be deemed to have satisfactorily completed his probation on
the date of expiry of the prescribed or extended period of probation.

(c) If the appointing authority decides that the probationer is not suitable for
such membership, by reasons of conduct or unsatisfactory work or any other
good reason, it shall, unless the period of probation is extended under Statute (5)
(c), by order, discharge him after giving him one month's notice or paying one
month's pay in lieu of such a notice.

Note: (i) Any delay in the issue of an order discharging a probationer under
clause (c) or under clause (v) of Statute 5 above shall not entitle him
to be deemed to have satisfactorily completed' his probation or shall not
be deemed to be an extension of probation.

(i1) In case where the discharge of a probationer is made reverting him to lower
officiating post or substantive post, the pay in lieu of one month's notice shall be
limited to the difference in pay between the officiating post and of the lower
officiating or substantive post to which he is reverted.

7. Officers absent from duty: The absence of an officer from duty
whether on leave or on foreign service or for any other reasons and whether
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his lien in a post is subspended or not, shall not if he is otherwise fit, render him
ineligible in his turn for reappointment to a substantive or officiating vacancy
in the post in which he may be a probationer or an approved probationer.

8. Pension-cum-provident fund: The officerrs of the University shall be
entitled to such retirement benefits as may be prescribed under section 33 of
the A.P.A.U.Act, 1963.

9.” Penalties: (i) The following penalties may, for good and sufficient
reasons be imposed upon any officer of the University, namely:

(a) Censure;

(b) withholding of increments including stoppage at any efficiency bar, if
any;

(c) reduction to lower post;

(d) recovery from pay of the whole or part of any pecuniary loss caused to
the University by negligence or breach of order.

(e) suspension to the extent contemplated in clause (v) of Statute 11
below: -

(f) removal from the service of the University which does not disqualify him
for future employment;

(g) dismissal from the service of the University which ordinarily disqualify him
for future employment.

Provided that where it is proposed to take action as mentioned in items (f)
and (g) above, in case of an officer in foreign service with the University, a
recommendation to that effect shall be made to the lending authority for such
action as it considers necessary.

(ii)) An officer may be placed under suspension from the University service
pending investigation or enquiry into grave charges, where such suspension is
necessary in the interest of the University;

The authority which may impose on an officer the penalties of (a) censure (b)
withholding of increments or stoppage of efficiency bar and (c) suspension, shall
be the Vice-Chancellor.
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(iv) The authority which may impose on an officer the penalty of (a)
reduction to a lower post, or (b) recovery from pay of the whole or part of
any pecuniary loss caused to the University by negligence or breach of orders,
or (c) removal from service of the University which does not disqualify from future
employment or (d) dismissal from the service of the University which ordinarily
disqualifies from future employment, shall be the appointing authority;

(v)No penalty shall be imposed unless the officer has been given a
reasonable opportunity of showing cause against the action proposed to be taken
against him.

(vi)The grounds on which it is proposed to take action under clause (iv)
shall be reduced to the form of a definite charge or charges which shall be
communicated in writing to the officer concerned and shall be required within a
reasonable time to state in writing whether he admits the truth of all or any
of the charges, what explanation or defence, if any, he has to offer and whether
he desires to be heard in person. If he so desires or if the competent authority
so directs an oral enquiry shall be held at which all evidence shall be heard as to
such of the charges as are not admitted. The persons charged shall be entitled
to cross examine the witnesses, to have such witnesses called as he may wish,
provided that the officer conducting the enquiry may for reasons to be recorded
in writing refuse to call any witness. The proceedings shall contain sufficient
record of the evidence and a statement of the findings and the grounds thereof.

(vi) No officer who is called upon to produce his defence as to charges which
form the subject of any enquiry against him shall be allowed to engage counsel.

(vii) After the enquiry against an officer has been completed and after the
punishing authority has arrived at a provisional conclusion in regard to the
penalty to be imposed is dismissal or removal from service be supplied with a
copy of the report of the enquiry authority and he will be called upon to
show cause within a reasonable time, not ordinarily exceeding one month,
against the particular penality proposed to be inflicated upon him. Any
representation submitted by the accused in this behalf shall be taken into
consideration before final orders are passed.

10. Appeal: An appeal against the order passed by the Vice-Chancellor under
clause (iii) of statute 9 shall lie to the appointing authority, provided that it is
preferred within a period of ninety days from the date of the order appealed
against.
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11. Allowances and leave during suspension: (i) An Officer under
suspension shall be entitled to subsistence allowance at an amount equal to
leave salary and dearness allowance, if any, which an officer would have drawn
if he had been on leave on half pay;

Provided that there the period ofsuspensionexceeds twelve months, the
authority which passed or is deemed to have passed the orders of suspension shall
be competent to vary the amount of subsistence amount for any period subsequent
to the period of the first twelve months as follows:

(a) the amount of subsistence allowance may be increased by a suitable
amount not exceeding fifty per cent of the subsistence allowance admissible
during the period of first twelve months, if in the opinion of the said authority, the
period of suspension has been prolonged for reasons to be recorded in writing,
not directly attributable to the Officer.

(b)the amount of subsistence allowance may be reduced by a suitable
amount, not exceeding fifty percent of the subsistence allowance, admissible
during the period of the first twelve months, if, in the opinion of the said
authority the period of suspension has been prolonged due to reasons, to be
recorded in writing, directly attributable to the officer.

(c) the rate of dearness allowance will be based on the increased or, as the
case may be, the decreased amount of subsistence allowance admissible under
sub-clauses (a) and (b).

(ii))No payment under caluse (i) shall be made unless the Officer furnishes a
certificate that he is not engaged in any other employment, business,
profession or vocation.

(iii) A suspended Officer shall not be entitled to any leave for the period of
suspension.

(iv) Arrears of subsistence allowance due to an officer shall not be with held,
but it shall be paid to him after adjusting the same against the following amounts, if
any, due by him to the University.

(a) house rent and allied charges, i.e., Electricity, Water, Furniture, etc.

(b) repayment of loans and advances taken from the University at such rates
as the University may fix;

(c) over payments having due regard to the circumstances of each case,
Recoveries of over payments from the Officer under suspension should not
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ordinarily be made at a rate greater than one third of the amount of subsistence
allowance, exclusive of dearness allowance, if any, admissible under clause
(i) above.

(v) If an officer under suspension is dismissed or removed from ser-
vice, arrears of subsistence allowance, if any, due to him upto the date of
termination of proceedings should be paid to him.

12. Pay on reinstatement after suspension: When an Officer who was
suspended is finally reinstated, he shall get MI pay unless the competent
authority has expressly ordered a deduction to be made for suspension period
as a punishment.

13_ Increments and efficiency bar :

1) An increment shall ordinarily be drawn, as a matter of course, but
the competent authority may with hold the increment if the conduct of the
officer has not been good or his work not found satisfactory. Where an
efficiency bar has been prescribed in a time scale, the increment next above
the efficiency bar shall not be given without the specific sanction of the
appointing authority.

2) All duty in a time scale counts for increments in that time scale.

3) Service in another post, whether in a substantive or officiating capacity,
carrying the same or higher time scale of pay and the service on foreign service
and leave other than extraordinary leave counts for increments in the time

scale applicable to the post on which the officer holds a lien or should have
held a lien, had his lien not been suspended.

Provided that extraordinary leave taken for foreign study shall count for
increment.

4) The Board of Management may, for adequate reasons recorded, grant
premature increments to an officer on a time scale of pay.

14) Conduct and Discipline :

i) Acceptance, of work outside the University: An Officer shall ordinary

devote his whole time to the service of the University and shall not without
express permission of the Vice-Chancellor engage directly in any trade or
business whatsoever or any other work which in the opinion of the Vice-

Chancellor may interfere with the proper discharge of his duties.
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ii) General Conduct: No officer shall take part in any act or movement
calculated in the judgement of the Vice-Chancellor to bring the University into
disrepute. It shall be the duty of every one of the Officers to honour the
confidence reposed in him by the UtOersity and not to divulge any
information obtained by him in the cause of his official duties to outsiders or
to make any use thereof which would be improper.

iii) Discussion of the policy or action of the University :

The Officers of the University shall not indulge in any public criticism of
the University Administration in such manner as savours of defiance and
insubordination or cause or is likely to cause enbarrassment to the
administration in its relation to its staff or 'students of the Colleges. Nor shall
it be permissible for them to indulge in criticisms, which will embarrass the
University administration in its relation to members of the different
communities among the staff or the students.

iv) Taking part in politics : (a) An Officer of the University shall not take
part in politics or stand for elections unless Board of Management is satisfied
that in their conduct and demeanour they will observe the restaint, dignity and
courtesy enjoined by the University traditions and unless the Board of
Management is further satisfied that their political and other public activities do
not conflict or interfere with their duties to the Universities. The decision of
the Board of Management in these matters is final.

b) If an Officer of the University by speeches or otherwise seeks to
mislead the students into activities which in the judgement of the Board of
Management are objectionable, he is punishable for dereliction of duty.

v) General Discipline All Officers of the University, whether paid a salary
or not or whether in receipt of honoraria or allowances and whether full time
or part time, be held to be under the General internal discipline of the
University and such rules of desciplines as are enforced, or as may be made,
from time to time.

vi) Lending and Borrowing : No officer shall -

a) directly or indirectly engaged in the business of money lending;

b) save in the ordinary course of business with a bank or corporation or a
firm of standing, borrow money from or otherwise place himself under pecuniary
obligation to any person on whom he can exercise official authority;

85



c) the prohibition in clauses (a) (b) shall not apply to:

1) an Officer who lends money while acting as an executor, administrator
or a trustee without profit or advantage to himself;

2) an officer who belongs to a joint Hindu Family carrying on the business
or money-lending as an ancestral profession, provided he takes no active part
in that business;

3)any transaction of an Officer with a Co-operative society registered or
deemed to have been registered under the A.P. Co-operative Societies Act.
1964.

vii) Acceptance of Gifts: No officer shall place himself under any
form of Official obligation by himself accepting or permitting any member of
his family to accept from any person any gift.

Vviii) Raising subscriptions: No officer shall without obtaining the
previous sanction of the Vice-Chancellor ask for or accept or in any way
participate in the raising of any subscription or other precuniary assistance in
pursuance of any object whatsoever except for routine farewell and felicitation
functions connected with the University.

ix) Moveable and immoveable property: (a) No Officer shall except after
previous intimation to the Vice-Chancellor, acquire or dispose of any moveable
property in the shape of shares, securities or debentures of any immovable
property, by loans mortgage, sales, gift or otherwise either in his own name
or in the name of any member of his family.

Provided that this restriction shall not apply in the case of moveable or
immoveable property whose value does not exceed Rs. 1,000 (Rupees one
thousand only).

b) The Board may, at any time by general or special order, require
its officers to submit within a period specified in the said order, a full
and complete statement of such moveable or immoveable property’ held or
acquired by him or by any member of his family as may be specified in the
order. Such statements shall, if so required by the Board, include details of
the reasons by which or the source from which such property was acquired.

Note : For purposes of this statute, 'family' includes the wife or husband and
children including adopted son and step children of an officer residing with
or wholly dependent on him.
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x) Vindication of acts and character of the Officers of the University,
No Officer shall, without the previous sanction of the Board, have recourse
to any Court or to the press for vindication of his public acts or character
from defamatory attacks. In granting sanction to the recourse to a court the
University, will in each case, decide whether it will itself bear the costs of
the proceedings or whether the officer will institute the proceedings at his
own expense and if so, whether in the event of a decision in his favour the
University will re-irnburse to him to the extent of the whole or any part of
the costs.

Nothing in this statute will limit or otherwise effect the right of any
Officer to vindicate his private acts or character.

xi) Taking part in strikes or similar activities: No Officer shall take
part in any act or movement such as strike, incitement thereto or a similar
activity in connection with any matter pertaining to his service or to any
other matter, which tends to bring the University to disrepute.

xii) Influencing superior authorities for furtherance of Interest: No
Officer shall bring or attempt to bring any kind of influence to bear upon
any superior officer or a member of any University authority to further his
interests in respect of matters pertaining to his service in the University.

15. Lien: i) An Officer when appointed substantively to a permanent
post, acquires lien on that post and ceases to hold any lien previously acquired
in any other post;

ii) An Officer shall not be appointed substantively to a post in. which
another officer holds a lien;

iii) Two or more University employees shall not be appointed substan-
tively on the same permanent post at the same time.

iv) Suspension of lien: - The Board may, at its option, suspend the
lien of an officer on a permanent post which he holds substantively if he
is transferred whether in a substantive or officiating capacity to a post in
another cadre and if there is reason to believe that he will remain absent
from the post on which he holds a lien for a period of not less than three
years.

16. Declaration of Age: An Officer appointed by direct recruitment shall
make a declaration of age to the appointing authority at the time of his entry into the
service of the University based on his S.S.L.C. Register or such other

87



documentary proof as may be acceptable to the appointing authority upon which
the age will be admitted. After the declaration of age and acceptance of the
same by the appointing authority, it shall be binding on him and no revision
of such age shall be allowed to be made at a later date for any purpose
whatsoever.

17. Termination of Service or Resignation: i) The Services of a temporary
officer who has not been appointed in accordance with the procedure prescribed
in the Act or the Statutes are liable to be terminated at any time without notice
and without assigning any reasons therefor.

ii) A permanent Officer shall be required to give three months notice, in
case he desires to be relieved or he shall pay to the University three months
salary in lieu of such notice, unless otherwise directed by the Board of
Management.

iii)An Officer before leaving the University service shall handover the
charge of his post to a duly authorised Officer and shall return to the university all
books, apparatus, furniture, etc., issued to him for his personal use and shall pay
up in full, all the charges due from him for occupation of residential quarter etc. If
he fails to do so the amount due from him on the above items shall be recovered
from his last salary or the' Provident Fund or any other sums due to him.

iv) An Officer who is in the occupation of residential accommodation of the
University shall, on leaving service of the University, vacate the residence allotted
to him by the University.

18. Leave: Leave cannot be claimed as of right. When the exigencies of
service so required, discretion to refuse or revoke leave of any description is
reserved to the authority empowered to grant it.

19. Authority to Grant Leave: The Vice-Chancellor shall be the competent
authority to grant leave to all Officers.

20. Earned leave: i) The earned leave admissible to an officer of the
university shall be 1/11th of the period spent in the service of the University,
provided that he will cease to earn such leave when the earned leave accumulates to
180 days and provided further that this limit of 180 days will not be applicable in
the case of Officers on deputation with the University on foreign service terms, who
will continue to be governed by the rules applicable to them in their parent
department
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21. Medical Leave and Leave on Private Affairs: Leave on medical
certificate and leave on private affairs may be granted to an Officer at any
time according to the rules of the Government of A.P. and subject to such
limitation as the competent authority may, in each instance in which such
leave is applied for, determine.

22. Extraordinary Leave: The competent authority may in its discretion.
for anv special reason grant an officer extraordinary leave of absence, but
such leave shall be without pay and shall not ordinarily exceed six months
at a time and shall also not count towards gratuity.

Provided that the maximum total- period for which such leave may be
granted shall not ordinarily exceed two years.

23. Maternity Leave: Subject to the conditions herein-after specified,
the competent authority may grant to married women, maternity leave for a
period which may extent upto two months. Non-permanent Officers should
take for maternity purposes the earned leave for which they may be eligible.
If however a non-permanent Officer is not eligible for any earned leave or
if the leave to her credit is less than two months, maternity leave may be
granted for a period not exceeding two months, or for the period that falls
short of two months, as the case may be.

Note: 1) Approved probationers may also be granted maternity leave as for
permanent employees;

2) Maternity leave may be granted in continuation of other kinds of
leave;

3) Leave of any other kind may be granted in continuation of ma-
ternity leave if the request for its grant is supported by medical
certificate;

4) Maternity leave shall not be debited against the leave account.

24. Special Casual Leave: Special Casual Leave (quarantine leave) not
counting against ordinary casual leave shall be granted to an officer when he is
required to absent himself from duty owing to any of the following infectious
diseases or any other disease declared by the Public Health authorities as
infectious, in his House, for such period as may be recommended by the
Health Department of the locality.

1. Small-pox
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Chicekn-pox

Plague

Cholera

Typhoid

Acute Influenza Pneumonia
Diptheria

Cerebro-spinal rneningites.

0 NN L W

The period of this leave shall be treated as duty for purposes of calculation of
other kinds of leave.

Note : When the officer himself catches the infection, regular leave to which
he is eligible shall be taken by him.

25. Casual Leave: Casual leave admissible to an Officer shall be twelve days
in a year. It cannot be combined with any other leave but can combined with
holidays, provided that the total period of absence including holidays does not
exceed ten days at a time.

26. Record of Service: There shall be a Service Register for every Officer
giving history of his service from the date of his appointment including
increment, promotion, reward, punishment and all other special events in his
service. The service Registers shall also contain a leave account form for the
Officer showing a complete record of all leave (except Casual leave), earned as
well as unearned, taken by him.

*27. Retirement and Extension:

a) For the purpose of this Statute, the officers of the University shall be
classified into the following two groups, namely:
Group-1 : a) Dean of Student Affairs

b) Deans of Faculties

c¢) Director of Research

d) Director of Extension; &

e) Principals, if any.
Group-II : a) Registrar

b) Comptroller
c) Estate Officer

* Amended in Proc. No. 1652/Star/78, Dt. 29-11-78
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d)University Librarian; &

e)Manager of University Press
b) The age of retirement for the officers in Group-I shall be 60 years.

Provided that it shall be competent for the appointing authority to review the
case of any officer at any time after he attains the age of 55 years and retire
him without assigning any reason therefor, after giving him three months
previous notice in writing or after paying him three months salary in lieu of
such notice from a date to be specified in the said notice.

(*) c¢) The age of retirement of Officers in Group-II shall be 58 years.

Provided that it shall be competent for the appointing authority to review the
case of any officer at any time after he attains the age of 58 years and retire him
without assigning any reason therefor after giving him three months previous
notice in writing or after paying him three months salary in lieu of such notice
from a date to be specified in the said notice.

d) An officer in Group-I or in Group-II, after giving three months previous
notice in writing to the appointing authority, may retire from service on the date
on which he completes twenty five years of qualifying service or attains fifty five
years of age in the case of officers of Group-I or fifty years of age in the case of
Officers of Group-II on any date thereafter specified in the notice.

Provided that no officer who is under suspension when the notice referred to
in clause (d) is given or is placed under suspension after such notice is given
before his retirement, shall retire except with the specific approval of the
appointing authority to which that notice is given.

e) An officer in Group-I or Group-II who has given a notice under clause (d)
shall not withdraw the notice, except with the specific approval of the authority
to which that notice is given and no request for withdrawal of such notice shall be
entertained unless the said authority received it before the intended date of his
retirement.

28. Payment of House Rent: If an Officer occupies the house provided by
the University, he shall pay standard rent or 7%2% of his pay whichever is less.

29. Additional Charge Allowance: If an Officer is placed in additional
charge of one or more independent posts at one time as a temporary measure, for
a period exceeding 15 days, he may be paid additional remuneration at

(*) Amended Vide Proc. No. 926/Stat./82 Dt. 6-10-82.
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one fifth of the pay drawn by the employee in respect of each additional post. The
drawal of additional charge allowance shuold not normally be allowed for a
period exceeding three months.

Note : The term 'independent' should be interpreted as meaning 'separate’
or 'distinct' and not in original sense of one post being subordinate
or inferior to another_

30. Joining Time: Joining time may be granted to an officer to enable him
to join a new post at a different station to which he is transferred while on duty
in his old post.

Six days are allowed for preparation anti in addition a period to cover the
actual journey calculated as follows:

a) for the portion of journey which he travels or mig:it travel: One

day for each
by railway 400 Kilometers
by motor Car 28 Kilometers
in any other way 24 Kilometers

b) for any fraction of any distance prescribed in clause (a), an extra day is
allowed.

c) travel by road not exceeding five miles to or from a railway station at the
begining or end of a journey does not count for joining time.

d)a Sunday does not count as a day for computing the period of six days
allowed for preparation, but Sundays are included in the period allowed for the
actual journey.

An Officer who does not join his post within his joining time is entitled to
no pay or leave salary after the end of the joining time. Wilful absence from
duty after the expiry of joining time may be treated as misbehaviour.

31. Notwithstanding anything in these Statutes, the Officer, whose
services are borrowed from the State Government, the Central Government or
any other bodies on the terms and conditions prescribed by them for their Officers
on foreign service or an contract basis shall be governed by the terms of their
appointment.

S.A. QUADER
Secretary to Government
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APPENDIX

1) Certificate of Ptorsical Fitness:

Note: A candidate who resides outside the Andhra Pradesh State and who is
unable to produce the certificate from a Medical officer employee. in the
Andhra Pradesh State may produce it from a "Medical Officer of
corresponding rank outside the Andhra Pradesh State. Such certificate should
contain the following particulars, namely:-

i) The State under which the Medical Officer is employed and the name of the
institution in which he is employed and his rank;

ii) Register number of the certifying Medical Officer in the Register in which his
name has been registered;

in) The Official stamp or seal of the institution in which the certifying Medical
Officer is employed;

Name and rank of officer granting the certificate

I do ,hereby certify that I have examined (full name)
a candidate for employment under service as and cannot
discover that he has any disease constitutional affection of bodily infirmity except that his
weight is inexcess of/below the standard prescribed or except
b el o w

I do/do not consider this a disqualification for the employment he seeks.

I do further certify that in my opinion his general physical condition is such as to
enable him to perform efficiently the active duties of executive service.

His age is according to his own statement years and
by appearance about years.

I also certify that he has/marks of Small Pox/Vaccination. Chest measurement in
centimeters

on full inspiration

on full expiration
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different (expansion)

Height Ft. In.

Weight in Kgs.

This vision is normal. Hypermetropic ( )
(Here enter the degree of defect and the strength
of correction glasses).

Hypoic ( )
Here enter the degree of defect and the strength
of correction glassess.

Astigmatic (Simple or mixed)

( )

(Here enter the degree of defect and the strength)u
of correction glass).

Hearing is normal, defective (much or slight)

Urine Does chemical examination show (i) Albumei
(ii) Sugar

State specific gravity.

Personal marks (at least two should be mentioned).

The candidate must make the statement required below prior to his
medical examination and must sign the declaration appended thereto. His
attention is specially directed to the warning contained in the note below:

1. State your name in full:
2. State your age and birth place:

3. a) Have you ever had small-pox, intermittent or any other fever, en-
largement or superation of glands, spitting of blood, asthma, in-
flammation of lungs, heart disease, fainting attacks, rheumatism,
appendicitis?

OR

b) Any other disease or accident requiring confinement to bed and
medical or surgical treatment?
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c) Suffered from any illness, wound or injuries sustained while on
active service during the war (which began in 1939).

4. When were you last vaccinated?

5. Have you or any of your near relation been afficated with consumption,
scrofula, gout, asthma, fits, opilepsy or insanity?

6. Have you suffered from any form of nervousness due to overwork or
any other cause?

7. Furnish the following particulars concerning your family:

Father's age, if living Father's age at death Number of brothers
and state of health. and cause of death. living, their ages &
state of health.

Number of brothers Mother's age, if living Mother's age at death
dead, their ages & and state of health. and cause of death.
cause of death

Number of sisters living, Number of sisters dead,
their ages and state of health. their ages ages at and cause of death.

I declare all the above answers to be, to the best of my belief, true and
correct.

Candidate's Signature.

Note : The candidate will be hold responsible for the accuracy of the
above statement. By wilfully suppressing any information he will
incur the risk of losing all claim to superannuation allowance or
gratuity.
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Proceedings No. 1560/Stat./68 Doted : 9-94968

Proceedings No. 1560/Stat./68 Doted : 9-94968

Sub ; Statutes prescribing the manner of appointment and powers and duties of
the Heads of Departments - Lssued.

in exercise of the powers conferred by sub-section (2) of section 39 read
with sub-section (6) of section 23 of the Andbra Pradesh Agricultural University Act,
1963 (Act., 24 of 1963) the Board'of Management of the Andhra Pradesh Agricultiiral
University hereby makes, with the prior approval of the Government of Andhra
Pradesh, the following statutes relating to the appointment, powers and duties of
the Heads of Departments.

STATUTES

Appointment of heads of departnurets

1. (a) Where there is one professor in a department he shall be the head of the
department

(i) Where there are a professor and one or more additional Professors in any
department, the Professor slildlbe the head of that department.

(c) Where there is no professor, but there is an Associate Professor in any
department, the Associate Professor shall be the bead of that department.

(d) Where there are tWo or more Associate Professors in any department one of
them may be appointed by the Vice-Chancellor as the head of that department

(e) Where there is neither a Professor nor an Associate Professor in any
department, the Vice-Chancellor may nominate any other teacher as
the head of the department or make such arrangements as he may consider
appropriate-

Powers and duties of the Heads of Department:
2. The head of a department shall have the following powers and duties, namely:-
(a) he shall be responsible for "the administration of his department in the
College in which he is located". He shall also have State-wide professional

responsibility for teaching, reserach and extension in other constituent Colleges and
Research Stations and farms under the University.
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(b) He shall provide leadership in programmes of teaching, research and
extension relating to the field of subject matter of the Department.

(c) He shall help Principal/Dean and Directors in co-ordinating the
activities of his department with those of other departments for promotion
of sound programmes of teaching, research and extension.

(d) He shall participate with other heads of departments and research
specialists in formulating programmes of research in fields represented by
his department and in preparation of reviews of work done indicating results
which are ready for further testing or extension.

(e) He shall prepare and submit progress reports required by the Prin-
cipal/Dean in respect of the teaching programme.

(f) He shall assume responsibility for the quality and quantum of re-
search, teaching and extension activities relating to the department.

(g) He shall act as adviser to the students in the department and also
to teachers and research workers employed therein.

(h)He shall attend to such other duties as may be required by the
Principal/Dean and Directors.

G. VENKATARATNAM
Registrar

Proceeding No. 572/Stat./66 Dated:18.5.1966

Sub : APAU - Statutes prescribing the manner of appointment of teachers
-Issued.

Ref : G.O.Ms. No. 1123/Food & Agri. (Agri. IIT) Department, dated
28-4-66.

In exercise of the powers conferred by sub-section (2) of section 39 read with
clause (f) of section 38 of the A.P.A.U. Act, 1963 (A.P. Act 24 of 1963), the
Board of Management of the A.P.A.U. hereby makes, with the prior approval
of the Government of Andhra Pradesh, the following statutes: -
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STATUTES

1. Short title: These statutes may he called the Andhra Pradesh Agricultural
University Teachers (Manner of Appointment) Statutes, 1966.

2. Definition: In these statutes, the expression "teacher" shall have the
meaning assigned to it under section 2 (n) of the Act, and Statute 32 of the First

Statutes.

3. Secretary of the Selection Commitee: The Registrar shall act as the
Secretary of the Selection Committee constituted under sub-section (1) of
section 32 of the A.P.A.U. Act, 1963.

(*) 4. Procedure for recruitment: The following procedure shall be
followed for recruitment to various categories of teachers, namely:

(1) Instructors, Research Assistants, B.L.E.Os., etc.:

a)

b)

c)

d)

Whenever any vacancy or vacancies in the posts of Instractros,
Research Assistants, BLEOs or equivalent posts of teachers are
required to be filled, the Secretary of the Selection Committee shall invite
applications by advertising the said vacancy or vacancies.

The Secretary of the Selection Committee, under direction of the
Chairman may also procure suggestions from such persons, institutions
and agencies as may be deemed fit.

When the applications and suggestions, if any, mentioned under sub-
clauses (a) and (b) have been received, the Secretary of the Selection
Committee shall prepare a list of all names for scrutiny.

After the preparation of the list in sub-clause (c), the candidates shall
be screened by the Selection Commitee on the basis of their
qualifications experience and other relevant records and also on the
basis of the performance in the interview whenever considered
necessary. The Committee shall recommend a panel of names in the
order of preference to the Board for consideration. ** The panel shall
contain 50% names over and above the number of vacancies in the
category of Research Assistants or equivalent posts.

(*) Amended by:-

1.Proceedings No. 1652/Stat/70, dt. 3-9-1970.
2.Proceedings No. 1058/Star/78, dt. 5-8-1978.
3.Proceedings No. 297/Stat/79, dated 9-3-1979.
4.Proceedings No. 1579/SC/79, dt. 29-11-79
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ACHARYA N.G. RANGA AGRICULTURAL UNIVERSITY
ADMN. OFFICE, RAJENDRANAGAR, HYDERABAD — 500 030.

Proceedings No. 1182/SC/A 1/98 Dated:8-9-1998.

Sub:- Prescribing the Manner of Appointment to the post of
Teachers —Amendment to Statute 4 (ii) of Statute
prescribing the manner of Appointment to Teachers —
Orders — Issued.

Ref:- I. Proc.No.1587/SC/92, Dt. 21-10-1992.
2. Proc.No.1068/SC/A1/96,dt.21-6-1996.

rd's Resolution No0.5908, dt.25-7-1998.

skokskskokok

In exercise of the powers conferred by sub-section (2) of section 39 of the
APAU Act. 1963 (Act.24 of 1963) the Board of Management hereby makes, with
the prior approval of the Government of A.P. the following amendment to statutes
(prescribing the manner of Appointment of Teachers) made by the Government of
A.P. in G.0.Ms.No.1123, Food & Agri. (Agri.IlT) Dept.,Dated.28-4-1966.

AMENDMENTS

In Statute 4 (ii) of the said Statutes the post of "Assistant Professor of
Physical Education" shall be inserted after the post of Assistant Professor, wherever
it occurs.

V. PRABHAKAR RAO
REGISTRAR

To

All Principals.

All Associate Directors of Research.

All Heads of Research Stations / Schemes / Projects.

CC: to Dean of Student Affairs, ANGRAU, Rajendranagar.
CC: to All Asst. Registrars / Sections in the Admn.Office.
CC: to SF/SC.
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(*) (e) and (f) - Deleted.

(i) Associate Professors, Research Olfficers, Assistant Professors, Assistant
Research Officers, etc.:

a) Whenever any vacancy or vacancies in the posts of Associate Professors,
Research Officers, Assistant Professors, Assistant Research Officers and in
equivalent posts of teachers are required to be filled, the Secretary of the
Selection Committee shall invite applications by advertning the said
vacancy or vacancies.

b) The Secretary of the Selection Committee, under the direction of the
Chairman, may also procure suggestion from such persons,
institutions and agencies as may be deemed fit.

c¢) When the applications and suggestions, if any, mentioned under sub-
clauses (a) and (b) have been received, the Secretary of the Selection
Committee shall prepare a list of all names for scrutiny.

d) After the preparation of the lists unded sub-clause (c) the candidates shall
be screened by the Selection Committee, on the basis of their
qualifications, experience and other relevant records and also on the
basis of the performance in the interview whenever considered
necessary. The Committee shall recommend a panel of names in the
order of preference to the Board for consideration.

In the case of Associate Professors or equivalent posts, the panel shall
contain as mnay names as there are vacancies and one more additional name.

In the case of Assistant Professors or equivalent posts the panel shall
contain 50% of names over and above the number of vacancies subject to a
minimum of 2 additional names.

iii) Professors, etc. :

For recruitment to the posts of Professors or equivalent posts of teachers, the
provisions in clause (i) shall apply.

*iv) (a) The rule of reservation for Scheduled Castes, Scheduled Tribes and
Backward Classes shall be made applicable for direct recruitment to the

(") Deleted—
(1) Proceedings No. 696/SC/88, dated 17-6-1988.
*(2) Proceedings No. 1579/SC/78, dated 29-11-1979.

The amendment shall be deemed shall be deemd to have come into effect from 1st May,
1985.
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posts of Teachers as defined in clause (n) of section 2 of the A.P.A.U. Act. 1963
upto the level of Associate Professor. The percentages of posts to be reserved
shall be as laid down by Government from time to time.

b) The roster system of appointment and the principle of carrying forward of
vacancies as laid down by Government in Rule 22 of the A.P. State and
Subordinate Service Rules shall be followed for direct recruitment to the
posts mentioned under sub-clause (a).

c) Each faculty shall be treated as a separate unit for purposes of applying the
above principle of reservation.

d) The names of the candidates belonging to Scheduled Castes, Scheduled
Tribes and Backward Classes who come up for selection as per the norms
followed by the Selection Committee but do not find place in the panels
prepared as per sub-clause (d) of clause (i) as well s sub-clause (d) of clause (ii)
of Statute 4 shall be added to the panels as extra names as the end, to enable
the appointment being made as per roster.

v)The panels recommended by the Selection Committee shall be valid for a
period of twelve months from the date of their preparation by the selection
committee.

5. Teaching, Research and Extension Wings constitute one unit: The
Teaching, Research and Extension Wings of the University constitute one unit
for purpose of recruitment or promotions and the transfer of a teacher from post
in one wing to an equivalent post in other wing shall not be treated as recruitment
or promotion. These Statutes shall not be applicable for such transfers. The Vice-
Chancellor shall be competent to transfer a teacher from a post in one wing to
an equivalent post in any other wing.

6. Omitted.

*7. Not withstanding anything in these Statutes, the Board may, on the
recommendation of the Selection Committee made without following the procedure
indicated to Statute and regularise the services of the persons employed in a
temporary capacity in any of the Colleges and institutions transferred to the
University on or before the date of such transfer.

M. SRIRAMULU
Registrar

Amended in Proc. No. 297/Stat./79, dt. 9.3.79
™ Amended in Proc. No. 297/Stat./79, Di. 9.3.79 1)

1)Proceedings No. 696/SC/88, dated 17-6-1988. Added by
Added by-
1) Proceedings No. 123/Star./68, dated 22-1-1968.
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Proceedings No. 120/Stat/66 Dated : 7-2:1966

Sub : Andhra Pradesh Agricultural University - Statutes prescribing the manner of
appointment of the employees of the University other than teachers and officers
Issued.

Ref : G.O.Ms. NO. 129, Food & Agriculture, dt. 27-1-1966.

In exercise of the powers conferred by sub-section (2) of Section 39 read with clause
(b) of Sub-Section (1) of Section 20 and sub-section (10) of Section 12 of the Andhra
Pradesh Agricultural University Act, 1963 (Andhra Pradesh Act 24 of 1963), the Board of
Management of Andhra Pradesh Agricultural University hereby makes with the prior
approval of the Government of Andhra Pradesh, the following statues:

STATUTES

1. Short title and applicability: 1) These Statutes may be called the Andhra Pradesh
Agricultural University Employees (Manner of appointment) Statues, 1966.

ii) They Shall apply to all employees of the University other than teachers and officers
as defined in Section 9 of the Andhra Pradesh Agricultural University Act, 1963.

2. Manner of appointment: a) All appointment to posts, the maximum of the scale of
pay which is above Rs.18,805/- shall be made by the Board of Management on the
recommendation of a Selection Committee constituted by the Board of Management
consisting of the Vice-Chancellor as its Chairman and three other Members.

b) All appointments to posts, the maximum of the scale of pay of which is Rs.
18,805/- and below shall be made by the Vice-Chancellor. Provided that the Vice-Chancellor
may constitute Selection Committee for the selection of candidates to any of such posts.

3. The Vice-Chancellor shall have power to delegate any of his powers specified in
these Statutes to such of the officers subordinate to him and on such conditions as he may
think fit.

M. SRIRAMULU

Registrar

* Amended in Proc. No. 703/SC/95. dt. 10.4.1995
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Proc. No. 1222/Stat/65, Datedd30d] 299651965

Sub : Statute prescribing TA & DA etc. to the experts for attending the
meetings of the Board of Management of the APAU -- Issued.

Ref : GOMs No. 2750, F & A Dept, dated 18-11-65.

In exercise of the powers conferred by.sub-section (2) of section 30 read
with sub-section (3) of secton 20 of the APAU, 1963 (A.P. Act 24 of 1963),
the Board of Management hereby makes, with the prior approval of the
Govt. of A.P. the following Statutes in addition to the first statutes made
by the Govt. of A.P. in their GOMs No. 1577, F & A, dt. 11th June, 1964
and published at pages 1-34 of the Rules supplement to Part I of the A.P.
Gazettee Extra-ordinary dt. the 12th June, 1964:

STATUTES

1. Travelling and Daily Allowances to Experts Associated with the
Board: Experts from ouside associated with the Board under sub-section (3)
of section 20 of the APAU Act, 1963 shall be entitled to travelling and daily
allowances for attending the meetings of the Board in accordance with the
rules applicable to them in their parent dept. or body or at the rates allowed
to the members of the Board of Management of the APAU whichever is
advantageous to them.

2. In addition to such travelling and daily allowances, the experts referred
to in statute I shall wherever the Vice-Chancellor considers it necessary, he
paid such honorarium as may be considered appropriate by him.

M. SRIRAMULU
Registrar

102



Proc. No. 1900/Stat/72 Dated: 4-12=1972

Sub : APAU Statutes with regard to the authority competent to declare
the probation of teachers and other employees— Approved.

Ref : G.O. (Ms) No. 1595, F & A (Agri. iii) Dept., dated 14-11-72

In exercise of the powers conferred by sub-section (2) of section 39 of the
APAU Act, 1963 (A.P. Act 24 of 1963), the Board of Management of the
APAU with the prior approval of the Govt. of A.P., hereby makes the following
statutes:

STATUTES

1. Short title: These statutes may be called the APAU Declaration of
Probation of Employees Competent Authority Statutes, 1972.

2. (*) 2. Authority competent to dispose of cases of probation of
employee.

a) The authority competent to declare the probation of employees in all
cadres, shall be the Vice-Chancellor.

b) The authority competent to extend or terminate the probation of, or to
discharge any teacher or other employee of the University shall be the
appointing authority.

M.N. BHARATHI
Registrar
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Proceedings No_ 570/S.C./89 Dated 24-4-1989
Proceedings No_ 570/S.C./89 Dated 24-4-1989

Sub : A.P.A.U. - Statutes - First Statutes of the A.P.A.U. - Amendment
to Statute 6-A -- Orders Issued.

Ref : 1) University Lr. No. 9055/SC/88, dated 26-2-1988.
2) G.O.Ms. No. 226, Food & Agri. (Agri. iii) Dept., dt. 3-4-1989.

In exercise of the powers conferred by Sub-section (2) of section 39 of
the A.P.A.U. Act, 1963 (A.P. Act 24 of 1963), the Board of Management
of the A.P.A.U. hereby makes, with the prior approval of the Government
of Andhra Pradesh, the following amendments to the First Statutes of the
A.P. Agricultural University issued in G.O.Ms.No. 1577, Food & Agriculture
Dept., dated 11th June, 1964 as subsequently amended:

AMENDMENTS

(a) In the said Statutes, the Statute 6-A for the words "three years" the
words "five years" shall be substituted.

(b) For tfie proviso, the following proviso shall be substituted, namely: -

"Provided that the candidates will be eligible for another term by selection”

D. ANJANEYA. PRASAD
Registrar I/C
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Proceedings No. 1253/S. C/89 Dated 31-8-1989

Sub :- A.P.A.U. — First Statutes of the A.P.A.U. — Amendment to Statute 22 -
Orders — Issued.

Ref :- 1) A.P.A.U. Proc. No. 472/SC/88, dt. 27-4-1988.

2) University Lr. No. 53976/SC/88, dt. 27-3-89.
3) G.O.Ms. No. 628, F & A (Agri. HI), Dept., dated 3-8-1989.

In exercise of the powers conferred by Sub-section (2) of Section 39 of the
A.P.A.U. Act, 1963 (Act 24 of 1963) the Board of Management hereby makes with
the prior approval of the Government of Andhra Pradesh, the following
amendments to the First Statutes of the A.P. Agricultural University issued in
G.0.Ms. No. 1577, Food & Agriculture (Agri. III) Department, dated the 11th
Jime, 1964 and as subsequently amended:

AMENDEMENT

In Statute 22 of the said Statutes:

(1) after sub-clause (e) of clause (i) the following shall be added, namely: -

"(f) Three representatives of whom two in the cadre of Associate Professor and
one in the cadre of Asst. Professor from the Faculty to be nominated by the
Vice-Chancellor".

(2) after sub-clause (g) of clause (ii) the following shall be added, namely:-

"(h) Three representatives each from the Faculty of Agriculture and
Faculty of Veterinary Science of whom two in the cadre of Associate
Professor and one in the cadre of Asst. Professor to be nominated by the
Vice-Chancellor".

(3) for sub-clause (h) of clause (iii), the following shall be substituted,
namely:-

"(h) Three representatives from each Faculty of whom two in the cadre of Assoc.
Professor and one in the cadre of Asst. Professor to be nominated by the
Vice-Chancellor".

S.M. SIDDIQUI
Registrar
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Proceedings No. 703/SC/95 Dated 10.4.1995

Sub:. Statutes - APAU - Statutes prescribing the manner of appointment
of employees of the University other than teachers and officers -
Amendments to the Statutes — Issued.

Ref::- 1) GOMs No. 129, F & A (Agri.- XII) Dept. dt. 27.1.1966.

2)
3)
4)
5)
6)
7)
8)

APA.O Proc. No. 120/Stat/66, dt. 7.2.1966.

GOMs No. 592, F & A (Agri. III) Dept. dt, 12.10.78.
APAU Proc. No. 1511/Stat/78, dt. 27.10.78.

GOMs No. 498, F & A (Agri. III) Dept. dt. 10.12.88.
GOMs No. 506, F & A (Agri. III) Dept. dt. 30.6.89.
APAU Proc.No. 1098/SC/89, dt. 21.7.89.

GOMs No. 43, Agri. & Coop. (Agri. III) Dept., dt. 25.2.1995.

In exercise of the powers conferred by Sub-section (2) of Section 39 read
with clause (b) of sub-section (1) of Section 20 and sub-section (10) of section
12 of the A.P.A.U. Act, 1963 (A.P. Act 24 of 1963), the Board of Management
of the A.P.A.U. hereby makes, with the prior approval of the Government
of Andhra Pradesh, the following amendment to the A.P.A.U. Employees
Manner of Appointment) Statutes, 1966 issued in Proc. No. 120/St.at/66,
dt. 7.2.1966 as subsequently amended from time to time.

The amendments hereby made shall be deemed to have come into force
from the date of implementation of revised pay scales 1993 of the State
Government to the A.P.A.U. employees:

AMENDMENT

In Statute 2 of the said Statutes for the expression "Rs. 3050/-" in the
two places they occur the expression "Rs. 6380" shall be substituted.

T. Sathyanarayana Reddy
Registrar
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Proceedings No. 1146/SC/89 Dated 3-8:1989

Sub: A.P.A.U. - Additional Statutes made by the Government - Amendment
to Statute 14 of Additional Statutes of Andhra Pradesh Agricultural
University - Amendment - Issued.

Ref : 1) G.O.Ms. No. 1979, Food & Agri. Department datd 22-7-1965.
2) Proc. No. 750/Stat/65, dated 27-7-1965.

3) University Lr. No. 52781/SC/87, dated 16-4-88.

4) G.O.Ms. No. 561, Food & Agri. (Agri. III) Dept., dated 15-7-
1989.

In exercise of the powers conferred by Sub-section (2) of Section 39 of the Andhra
Pradesh Agricultural University Act, 1963 (Act 24 of 1963), the Board of
Management hereby makes, with the prior approval of the Government of Andhra
Pradesh, the following amendment to the Additional Statutes made under sub-
section (1) of Section 39 by the Government of Andhra Pradesh in Annexure II
to the G.O.Ms. No. 1979, Food & Agriculture Department, dated the 22nd July,
1965 and issued in Proceedings No. 750/Stat./65, dated 27-7-1965.

AMENDMENT

In the said Statutes, in Annexure II, in Statute 14, for the words "Officers and
Teachers" the words "Officers, Teachers and other employees" shall be substituted.

S.M. SIDDIQUI
Registrar
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Proceedings No. 297/Stat/79 Dated 9.3.1979

Sub: APAU - Statutes - APAU Teachers (Manner of appointment)
Statutes 1966, Amendment to Statutes 4 - Issued.

Ref: 1) Proc. No. 572/Stat/66, dt. 18.5.66.
2) Proc. No. 1652/Stat/70, dt. 3.9.70.

3) G.O.Ms. No. 43 F & A (Agri. III) Dept. dt. 29.1.79.

In exercise of the powers conferred by Sub-section (2) of Section 39 read
with clause (b) of sub-section (1) of section 20 and clause (0 of section 38 of
the APAU Act, 1963, (Act 24 of 1963) the Board of Management of APAU
hereby makes with the prior approval of the Government of Andhra Pradesh
the following amendments to the APAU Teachers (Manner of Appointment)
Statutes, 1966.

AMENDMENTS

In Statute 4 of the said Statutes:-

1. In sub-clause (d) of clause (i) for the words "The Panel shall contain as
many names as there are vacancies and one more additional name if the
number of vacancies is (1) or (2) and two additional names if there are more
than two vacancies", the following words shall be substituted namely:-

"The panel shall contain 50% names over and above the number of
vacancies in the category of Res. Assistants or equivalent posts".

2. In item (2) of sub-clause (c) of clause (ii) the words "in the case
of Associate Professors or equivalent posts and in the case of Assistant
Professors or equivalent posts, the panel should contain 50% names over and
above the number of vacancies (subject to a minimum of 2 extra names)"
shall be added at the end.

3. in clause (iv) the words "from the date of their preparation by the
selection committee" shall be added at the end.

T. NARAYAN REDDY
Registrar
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ACHARYA N.G. RANGA AGRICULTURAL UNIVERSITY
ADMN. OFFICE, RAJENDRANAGAR, HYDERABAD — 500 030.

Proceedings No.1068/SC/A1/96, Dated:21-6-1996.

Sub:- Estt. — APAU — Recognisition of the post of Assistant
Director of Physical Education for the purpose of imparting
instructions to students within the meaning of 'Teacher' —Orders
— Issued.

Ref:- 1) Proc.No.1587/SC/92,Dt. 21-10-1992.
U.O.Note.No.15061/0P/A2/96-2, dt. 15-6-1996.

$okskokkok

The post of Assistant Director of Physical Education is governed by APAU
Physical Directors Service Regulations, 1992. This post falls under non-teaching
cadre. During the year 1986, UGC Scales were ext ended to them on par with
Teachers.

2) The Academic Council at its meeting held on 7-7-1994 has approved the
proposal to integrate Sports and Games NCC and NSS with Curriculum with a credit load
of 0 + 1 credit hours for each course in four semesters. Therefore, the Assistant Director
of Physical Education have to impart instructions to the Students in Physical
Education from the year 1996-1997 onwards as decided by the Academic Council.

3) In majority of the Agricultural Universities / Traditional Universities, the
post of Assistant Director of Physical Education is treated as Teacher. The
Academic Council at its meeting held on 24-5-1996 /25-5-1996 resolved to
recognize the post of Assistant Director of Physical Education for the purpose of
imparting instruction within the meaning of "Teacher" as defined in Section 2 (n) of the
A.P.A.U. Act. 1963.

4) It is hereby ordered that the post of Assistant Director of Physical
Education is recognized by the University as Teacher' as decided by the Academic
Council under section 2 (n) of the APAT I Act pending ratification of the Board of Mar
agement.

The necessary amendment to APAU Physical Director Service Regulations, 1992
will be issued in due course.

V. GOPALAKRISHNA
REGISTRAR
To
The Asst. Registrar (OP), Admn.Office.
The Dean of Student Affairs, APAU, R'nagar.
CC: to All Officers/All sections in the Admn.Office, R'nagar.
CC: to All Principals / Assoc. Director of Research / Heads of Research Stations,
Schemes.
CC: to All Assistant Comptrollers in APAU, Rajendranagar.
CC: to O.P. Section, Admn.Office, Rajendranagar.
CC: to SF/SC.
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ACHARYA N.G. RANGA AGRICULTURAL UNIVERSITY
ADMN. OFFICE, RAJENDRANAGAR, HYDERABAD — 500 030.

Proceedings No.730/Budget/93, Dated:23-4-1993.

Sub:- Stores — Purchase of stores — Enhancement of limit to make
purchases by open Tender system from Rs. 25,000/- to Rs.
50,000/~ - Instructions issue — Reg.

Ref:- Proc.No. 638/Budget/86, Dt. 26-5-86.

In the proceedings cited instructions were issued dispensing with open
Tender system for making purchase of stores (Equipment, Stationary, Furniture etc)
upto a limit of Rs. 25,000/-. The proposals to dispense with open Tender system for
making purchases of the above said stores upto a limit of Rs. 1,00,000/- were placed
at the meeting of the Board of Management of APAU*held on 20-3-1993. The Board
of Management in their resolution No0.4'697, dt.203 1993 decided to dispense with
open tender system for making purchases of the stores upto a limit of Rs. 50,000/-
only.

The above decision of the Board of Management is communicated to all the
Principals, A.D.Rs., Senior Scientists in Veterinary and Agriculture, Officers-in-
charge of the Research Stations and Schemes and all the Asst. Comptrollers for
necessary action.

V. GOPALAKRISHNA
COMPTROLLER.

To

The Principal, Agril. College, R'nagar.

The Principal, College of Vety. Science, R'nagar.
The Principal, College of Home Science, R'nagar.
XX XX XX

XX XX XX

108(b)



ACHARYA N.G. RANGA AGRICULTURAL UNIVERSITY
ADMN. OFFICE, RAJENDRANAGAR, HYDERABAD — 500 030.

Proceedings No.21 3/SC/8 8 Dated. 18-2-1988.

Sub:- A.P.A.U. — First Statutes to. A.P.A.U. Amendment — Clause
VIII (e) of Statute 9 — Issued.
Ref:- 1) From the Registrar, APAU, Lr,No.5767/SC/85
dt. 17-5-1985.
2) G.0.MS.No.6, Food & Agri.(Agri.IIl) Dept.,
Dated. 5-1-1988.

In exercise of the powers conferred by Sub-section (2) of section 39 of the
APAU Act. 1962 (A.P. Act 24 of 1963), tf e Board of Management hereby makes
with the prior approval of the Government of Andhra Pradesh, the following
amendment to the First Statutes of the A.P. Agricultural University made by the
Government of Andhra Pradesh in G.O.Ms.No.1577, Food & Agriculture
Department, dated 1" June, 1964:

AM ENDMENT

In the said Statutes in clause viii (e) of Statute 9 for the Expression
Rs."10,000" the Expression Rs."50,000" shall be substituted.

K.M. AZAM
REGISTRAR

To

All Officers / Sections in the Admn.Office. CC: to SF/SC.
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Proceedings No. 151/5.C/90 Dated 29.1.1990

Sub:- APAU - First Statutes of the APAU - Amendment to the Statutes
- Inclusion of the post of Additional Director of Research (Veteri-
nary) among University Officers - Approved.

Ref:- 1) From the Registrar, APAU Lr.No0.29317/SC/84, dated
26.12.1986.

2) From the Registrar, APAU Lr.No0.29317/SC/84, dated 28.1.89
and 21.9.89.

3) G.0.Ms.No.31, Food & Agri: (Agri.III) Dept., dt.16.1.1990.

*k*

In exercise of the powers conferred by sub-section (1) and (2) of section
39 of A.P.A.U. Act, 1965 (Act 24 Of 1963) the Board of Management of
the A.P.A.U. hereby makes, with the prior approval of the State Govern-
ment the following amendments to the First Statutes of A.P.A.U. issued in
G.0.Ms.N0.1577, F & A Dept., dt. the 11th June, 1964, as subsequently
amended:-

AMENDMENTS

(1) In the said Statutes, in Statute 2 after item (iv) the following shall be
added, namely:-

"(v) Additional Director of Research (Veterinary)"
(2) After Statute 6-A, the following shall be added, namely:-

"6-B. Manner of appointment of Additional Director of Research (Vet-
erinary)".

The following procedure shall be adopted for the appointment of Addi-
tional Director of Research (Veterinary):

1. Whenever a vacancy is to be filled, the Board shall constitute a selection
committee consisting of the following members: -

109



(a) The Vice-Chancellor .. Chairman
(b) Two members of the Board
nominated by the Board Members

(b) Two external experts nominated
by the Board on the recommendations
of the Vice-Chancellor Members

The Registrar shall act as the Secretary of the Selection Committee.

The Registrar, shall invite applications by advertising the vacancy in the
manner prescribed by the Board of Management.

On receipt of the applications, the Registrar shall prepare a list of names for
scrutiny. The Committee shall recommend a panel of two names in the
order of preference to the Board for-consideration.

Notwithstanding anything in this statute, it shall be competent for the
Board to appoint any person as Additional Director of Research
(Veterinary) temporarily for a period of six months or till such time as
Additional Director of Research (Vety.) is appointed in the manner prescribed
in clauses (1) to (4) whichever is earlier.

Notwithstanding anything in this statute, the Board may in exceptional
circumstances and for reasons to be recorded in writing for not following the
normal procedure prescribed therefor make appointment to vacancy in the
post of Additional Director of Research (Veterinary) in any other manner it
considers necessary.

6-C "Period of appointment of Additional Director of Research (Veterinary)"

1. The term of appointment of Additional Director of Research (Veterinary)
shall be three years which may be extended for such period not exceeding
three years as the Board may decide on the recommendations of the
Vice-Chancellor.

(3) After Statute 14, the following shall be added, namely:-

"14.A. Powers and duties of the Additional Director of Research
(Veterinary)".
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He shall assist the Director of Research to co-ordinate the planning and
execution of livestock research programmes conducted by the University,
excepting livestock research done by students to meet degree recruitments
and by teachers of the University to improve teaching abilities.

He shall prepare annual budget estimates for such livestock research as may
be required by the University.

He shall assist the appropriate Deans to meet their responsibilities for
direct supervision of the members of the College staff engaged on approved
livestock research programmes.

. He shall supervise and prepare the compilation and publication of livestock
research results.

. He shall have powers to approve tour programmes and countersign T.A. bills
of the employees working in livestock research stations under the overall
control of Director of Research.

. He shall be directly responsible to Director of rtesearch in exercise of the
powers and discharge of duties under the Act and Statutes.

PROF. S.M. SIDDIQUI
Registrar
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ANDHRA PRADESH ACTS, ORDINANCES AND
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The following Act of the Andhra Pradesh Legislature received the assent of
the Governor on the 29® April, 2017 and the said assent is hereby first published on
the 2@ May 2017 in Andhra Pradesh Gazette for general information :-

ACT NO. 11 OF 2017.

AN ACT FURTHER TO AMEND ACHARYA N.G. RANGA
AGRICULTURAL UNIVERSITY ACT, 1963.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Sixty-eighth
Year of the Republic of India as follows :-

1. (1) This Act may be called Acharya N.G.Ranga Agricultural University Short tiile and
(Amendment) Act, 2017. commencement.

(2) Itshall be deemed to have come into force with effect from the 2™ July,
2016.

2. InAcharya N.G.Ranga Agricultural University Act, 1963, (herein after referred Substitution of

to as the principal Act), for the long title, the following shall be substituted, Actlﬁggztglgf
namely:- " 1963.

“An Act to provide for the establishment and incorporation of a teaching
and affiliating university in Agricultural Sciences in the State of Andhra
Pradesh and for the matters connected therewith or incidental thereto.”.

3. In section 2 of the principal Act,- Amendment of
section 2.
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Amendment of
section 3.

Amendment of
section 4.

Amendment of
section 6.

(1) after clause (a), the following clause shall be inserted, namely:-

“(aa)'affiliated college/educational institution’ means a college/ educational
institution affiliated to the university providing courses of study qualifying
students for admission to university examinations in accordance with the
Regulations;”.

(2) after clause (e), the following clause shall be inserted, namely:-

“(ea) ‘college’ means a college established and maintained by, or affiliated
to, or recognized by the University;”.

(3) after clause (g), the following clause shall be inserted, namely:-

“(ga) ‘institution’ means an institution offering academic programmes or
research in Agricultural Sciences, Agricultural Engineering & Technology
and Home Science or any other course as may be prescribed by the
authorities as defined in the Act and includes a Polytechnic;”.

(4) after clause (h), the following clause shall be inserted namely:-

“(ha) ‘polytechnic’ means a polytechnic offering courses under Agricultural
Sciences, Seed Technology, Agricultural Engineering & Technology and
Home Science or any other course as may be prescribed by the authorities,
as defined in the Act.”.

(5) after clause (i), the following clause shall be inserted namely ,-

(ia) ‘recognized college or recognized institution’ means a college or
institution, as the case may be, recognized by the University under the
conditions prescribed;”.

4. In section 3 of the Principal Act, after sub-section (1), the following sub-section
shall be inserted, namely:-

“(1A) the University shall be a teaching, research,extension and affiliating
University.”.

5. In section 4 of the principal Act, after the words “Agriculture and Agricultural
Production”, the words “and to streamline the Agriculture Education, affiliate,
recognize the College imparting Agricultural Sciences, Agricultural Engineering
& Technology and Home Science Education” shall be added at the end.

6. In section 6 of the principal Act,-
(1) after clause (a), the following clause shall be inserted, namely : -

“(aa) to affiliate or recognise Colleges of Agriculture, Agricultural Engineering,
Food Science & Technology and Home Science or Polytechnics and to
withdraw such affiliation or recognition in the manner as may be prescribed.”.

(2) after clause (c), the following clauses shall be inserted, namely: -

“(ca) to institute courses of study and to hold examinations for, and to
confer diplomas to the Private Polytechnics in Agriculture, Seed Technology,
Agriculture Engineering, Food Science & Technology and Home Science
or any other course as may be prescribed by the authorities, affiliated by
the University;
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7.

10.

1.

“(cb) to institute courses of study and to hold examination for, and to confer
Post Graduate/ Under Graduate degree to the Private Colleges in Agriculture,
Agricultural Engineering, Food Science & Technology and Home Science
or any other course as may be prescribed by the authorities, affiliated by
the University.”.

In section 8 of the principal Act, in sub-section (1), after the words
“maintained”, the words “or affiliated or recognised” shall be inserted.

In section 20 of the principal Act, in sub-section (1), after clause (i), the
following clause shall be added, namely,-

“(j) to affiliate or recognise colleges/educational Institutions of Agriculture,
Agricultural Engineering, Food Science & Technology and Home Science
or any other course as may be prescribed by the authorities, including
conditional affiliation or recognition of the colleges or educational institutions
and to withdraw such affiliation or recognition on the recommendation of

the Academic Council.”.

In section 22 of the principal Act, in sub-section (2), in clause (b), after sub-
clause (ii), the following sub-clause shall be added, namely, -

“(iii) for the grant of affiliation or recognition or withdrawal of such affiliation
or recognition of colleges/education institutions.”.

In section 40 of the principal Act, after sub-section (5), the following shall be
added, namely,-

“(6) affiliation or recognition including conditional affiliation or recognition
of colleges and polytechnics and withdrawal of such affiliation and for all
other matters necessary for carrying out all or any of the purposes of the
Act.”.

(1) Acharya N.G.Ranga Agricultural University (Amendment) Second
Ordinance, 2016 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the Principal Act, as amended by Acharya N.G. Ranga Agricultural University
(Amendment) Second Ordinance, 2016, shall be deemed to have been done
or taken under the Principal Act, as amended by the said Ordinance.

T. NARAYANA REDDY,
Secretary to Government (FAC),
Law Department.

Amendment of
section 8.

Amendment of
section 20.

Amendment of
section 22,

Amendment of
section 40.

Repeal of
Ordinance No. 3
of 2016.

and saving.
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Proceedings No. 762/S.C/95 Dated 26.4:1995

Sub:. APAU - Additional Statutes made by the Government - Term of
Coopted members to the Academic Council - Amendment to the
Academic Council - Amendment to the Additional Statute 15(2) of
A.P.A.U. Act - Orders - Issued.

Ref:- 1) Univ.Lr.No.59287/SC/91, dt.18.4.1992.

2) G.O0.Ms.No.353, Agri. & Coop. (Agri. HI) Department,
Dt: 3.4.1955

ks

In exercise of the powers conferred by Sub-section (2) of Section 39 of the
A.P.A.U.” Act, 1963 (Act 24 of 1963), the Board of Management of the A.P_A.U.
hereby makes, with the prior approval of the Government of Andh. a Pradesh, the
following amendment to the A.P.A.U. Additional Statutes issued in
Proc.No.750/Stat/65, dated 27.7.1965:-

AMENDMENT

In the said Statutes, in Statute 15(2) of the Additional Statutes for tlle words
"One year" the words "Two years" shall be substituted.

T. SATHYANARAYANA REDDY
Registrar
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